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Eastern Zone Bench, Kolkata

Before The Hon’ble National Green Tnbunal ;éé

OA No.103/2025/EZ

Mahendra Prakash Soren ...Applicant(s) j
B [a“' !/;/,) ),oﬂ _ Versus \\
a! State of Jharkhand & Ors. ...Respondent(s)

AA [C!I

Counter Affidavit on behalf of Respondent no. 14 i.e. étate

Level Environment Impact Assessment Authority {SEi AA),
Jharkhand.

I, Smitha Pankaj, Daughter of Shri P.N. Pankajakshan

—————

aged about 45 years, presently posted as Ex-Officio Member

Secretary in the State Level Environment Impact Assessment

Authority (hereinafter called SEIAA), Jharkhand, Ranchi do hereby

solemnly affirm and state as follows:-

1. That it is stated that this Hon’ble Tribunal vide order dated
.01.07.2025 as contained in para 13 were pleased to implead
State Level Environment Impact Assessment Authority (SEIAA},

Jharkhand as Respondent no. 14.
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2. That it is stated that i am well acquainted with the present
original application and competent to swear the present counter
affidavit.

3. That, it is stated and submitted that constitution of SEIAA has
been done by Ministry of Environment, Forest and Climate
Change, Govt. of India under the provisions of EIA Notification,
2006 for the purpose of granting EC of category ‘B’ project as
specified in the schedule of EIA Notification, 2006.

4. That, it is stated that the applicant has made the following
prayers in the instant Original Application :-

a) That the Hon’ble Tribunal may be pleased to issue direction
to respondent no. 4 authority to close the stone crusher of
Respondent no. 7 to 13 as its running against the guideline
issued by CPCB.

b) That the Hon’ble Tribunal may be pleased to issue direction

to respondent no. 4 authority to revoke the CTO as it is
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causing immense air pollution and not complying the CPCB
Norms.

¢) That the Hon'’ble Tribunal may issue Direction for imposing
Environmental Compensation on the Respondent no. 7 to
13 according to the Polluter Pays Principle.

d) Any other Relief Which The Hon'’ble Tribunal deem Fit may
also be accorded in favor of Petitioner.

5. That, it is stated and submitted that main facts involved in the
instant Original Application is as follows:

a) That, Applicant has alleged that M/s Pakur Black Rock
Stone Works, M/s Noorujjaman Shekh, Partner of NJP
Stone Worlks, M/s Noorujjaman Shekh, M/s New Four Star
Stone Works, M/s Four Star Stone Works and M/s Jai
Guru Stone Works are operating in violation of the
mandatory terms of Environmental Clearance (EC), Consent

to Operate (CTO) causing damage to the Environment by

e
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creating huge clouds of dust without installing any dust

suppression mechanism.

b) That, it is stated that out of above 7 units SEIAA has

granted Environmental Clearance to five units namely M/s

Dada Bhai Stone Works, M/S NJP Stone Works, M/s Four

Star Stone Works, M/s New Four Star Stone Works and

M/s Jay Guru Stone Works and details are given as follows:

Sl

No.

Project Details

SEAC Meeting
in which
projects  are
recommended
for EC

SEIAA
Meeting in
which
decision was
taken for
grant of EC

EC Letter No.

with Date

.| Bishanpur

Stone
Deposit  of M/s
Dada Bhai Stone
Works at Village :
Bishanpur, Tehsil
: Hiranpur, Distt. :
Pakur, Jharkhand
[2.48 Ha).

95th Meeting
of SEAC,
dated - 15th
~ 22nd July,
2022.

96 Meeting
of SEIAA
dated - 26th,
270 & 28t
July, 2022.

EC letter no.

EC/SEIAA/2
021-
22/2405/20
21/198,
dated :
02.08.2022

.| Siulidanga Stone

Mine of M/S NJP
Stone Works at
Village-
Sulidanga,
P.O+P.S-
Hiranpur, Distt.-
Pakur,
Jharkhand (2.53
Ha).

82nd  Meeting
of SEAC,
dated — Q4th —
Q7
Neovember,
2019

84t Meeting
of SEIAA
dated - 08w
November,
2019

EC letter no.

EC/SEIAA/2
018-
19/2275/20
19/691,
dated :
08.11.2019

VS



Hiranpur, Distt. :
Pakur,
Jharkhand (2.65
Ha).

.| Pratappur & | 90" Meeting | 927 Meeting | EC letter no.
Mansinghpur of SEAC, | of SEIAA | :
Stone Mine of|dated - 14t | dated — 20", | EC/SEIAA/2
M/s Four Star 15th, 16th, | 21st & 22nd | 021-
Stone Works at 174 & 18% | September, 22/2414/20
Village September, 2021. 21/136,

T 12021 dated :

Pratappur & 03.00.9021
Mansinghpur,
Thana

.| Siulidanga Stone | 85th Meeting | 87th Meeting | EC letter no.
Mine of M/s New | of SEAC, | of SEIAA | :
Four Star Stone |dated - 19th | dated — 27th | EC/SEIAA/2
Works, Mouza - 21st | January, 020-
Siulidanga, P.S. January, 2021 21/2295/20
Hiranpur, Distt. : | 2021 21/186,
Pakur, Jharkhand dated :
(1.72 Ha). 27.01.2021

.| Mansinghpur 109t Meeting | 110th Meeting | EC letter no.
Stone Mine of M/s | of SEAC, | of SEIAA | :
Jay Guru Stone | dated - 09% | dated — 27, | EC/SEIAA/2
Works, Village - 13t | 28t & 29t | 023-
Mansinghpur, October, October, 24/2982/20
Thana : Hiranpur, | 2023 2023 23/347,
Distt. Pakur, dated :
Jharkhand (2.98 02.11.2023
Ha).

529

¢) That, it is stated that the Environmental Clearance of
Pratappur & Mansinghpur Stone Mine of M/s Four Star
Stone Works at Village : Pratappur & Mansinghpur, Thana :

Hiranpur, Distt. : Pakur, Jharkhand (2.65 Ha) {which is at

ot 3
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serial no. 3 of tabular statement) has been withdrawn by
SEIAA vide Letter No. - 151, dated - 12.07.2024 based on
the report of District Mining Officer, Pakur issued by Memo
No. - 602/M, dated - 13.05.2024,
True/Xerox copy of Letter No. -
151, dated - 12.07.2024 is
annexed herewith and marked as
Annexure-A/R14 to this instant
Counter Affidavit.

d) That, Hon’ble National Green Tribunal through its order
dated 01.07.2025 as contained in Para 17 were pleased to
constitute a fact finding Committee comprising the following
Members:

i. District Magistrate / Deputy Commissioner, District —
Palcur, Jharkhand or his representative not below the
rank of Additional District Magistrate (ADM).

il. Senior Scientist, Central Pollution Control Board; and

6
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iii. Senior Scientist, Jharkhand State Pollution Control
Board.

e) That, the above fact finding Committee visited and
inspected the site on 20.08.2025 and submitted it’s report
before Hon’ble National Green Tribunal on 06.11.2025.

6. That, it is stated and submitted that the fact finding Committee
constituted by Hon’ble National Green Tribunal has given
following recommendations for Stone Mines in it’s report after
inspection:

i. The Mining Units must carry out drilling and
blasting by following the prescribed methods and
safeguards as per guidelines of Directorate General
of Mines Safety (DGMS) and after getting necessary
permissions.

ii. The respective mines shall install water sprinklers
along haul roads to reduce dust emissions. The

units shall maintain proper records and ensure the
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effective use of mine water for sprinkling and other
dust control activities.

ili. The units shall ensure environmental restoration
through extensive plantations and the
implementation of effective dust management
systems.

True/Xerox copy of Inspection
Report of Joint Committee
constituted by Hon'ble National
Green Tribunal on 20.08.2025
is being attached herewith and
marked as Annexure - B/R14
to this counter affidavit.
7. That, it is stated and submitted that while granting EC to above
Stone Mine projects by SEIAA, Jharkhand, apart from various
other conditions stipulated, the Terms and Conditions stipulated

also incorporates and includes the recommendations of fact

g/"-"
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finding Committee as mandatory condition in the Environmental
Clearance issued by SEIAA, Jharkhand. In this regard EC
granted vide Letter No.- 347 dated 02.11.2023 to Mansinghpur
Stone Mine of M/S Jay Guru Stone Works (Serial No. 5 in the
Tabular Statement) is being brought on record.
True/Xerox Copy of Letter No.-
347 dated 02.11.2023 is being
annexed herewith and marked as
Annexure- C/R14 to this instant
Counter Affidavit.
. That it is stated that a perusal of the Letter No. 347 dated
02.11.2023 by which EC has been granted clearly shows that
conditions stipulated in Para- A, C, D, I, E, L incorporates
conditions pertaining to sprinkling of water and other dust
control measures, Blasting and drilling of Stone Mine as per

guidelines of Directorate General of Mines and Safety (DGMS),

T —
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and restoration of Environment by Extensive plantation and
creation of Green Belt apart from other terms and conditions.

9. That, it is stated and submitted that Mining Operation is carried
out by Project Authority under direct supervision of concerned
District Mining Officer, so all the above recommendations of fact
finding Committee has to be implemented by Project Authority

and should be ensured by District Mining Officer, Pakur.

10. That, it is stated that this deponent is ready to file further

affidavit if so desired by this Hon’ble Tribunal.

11. That present reply is filed bonafide and in the interest of

justice.

I
12. That the statements made in paragraph --f------cm-momoemeeee

—ee e

are true to my knowledge, those stated in paragraphs ——6‘2’;-4’1?-5-/
\——_\\
Bl

B L S are true to my information derived from the

records of the case to which I believe to be true and the rest are
by way of humble submissions before this Hon’ble Court.

10
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13. That the annexures are photocopies/true copies of their
respective original.

gt
Sworn, verified and signed on this AL ... day of December,

2025 at Ranchi.

)

\‘\\\"‘
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| have astisfied my 'seii b,f exammmq rhe deponer.\
:hat hal she understands the conients of Lhe affidavii M B |qll"vf\(

.vhich has heen read and explained batore me or which
aas been read and explained to him/ her. The deponent
‘cknow-mqeri Ihe same 1o be corregl.

High Co r' of Jh’rkhand Rarichi ?J s
17) w/ The Advacale Oatl ComlL. ione-

11
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State Level Environment Impact Assessment Authority, Jharkhand
Nursery Complex, Near Dhurwa Bus Stand, P.O. + P.S - Dhurwa, Ranchi, Jharkhand-834004
E-mail: msseiaa.jhk@gmail.com / chr-seinajhr@gov.in
website:www.jseiaa.in

Letter No. : Ranchi, dated :

From,
Member Sceretary,
SEIAA, Jharkhand,
Ranchi.

To,
M/s Four Star Stone Works,
Prop. : Ahidur Rahman S/o Abu Bakkar,
At Village : Naya Anjana, P.S. : Prithvinagar,
District. : Pakur ~ 816107, Jharkhand.

Sub: Pratappur & Mansinghpur Stone Mine of M/s Four Star Stone Works at Khata
No, 71 & Plot No. 54(P), Khata No, 20 & Plot No. 73, 72/1542, Khata No, 8 &
Plot No. 595, Khata No, 7 & Plot No. 596, Khata No. 6 & Plet No. 618, 619, 597,
Khata No, 9 & Plot No. 620, 621, 622, 623 & Khata No. 4 & Plot No. 616, 617,
625, 594 at Village : Pratappur & Mansinghpur, Thana : Hiranpur, Distt. :
Pakur, Jharkhand (2.65 Ha) (Proposal No. : SIA/TH/MIN/227373/2021)- reg.

Ref: 1. EC letter no. of said project bearing letter no. : EC/SEIAA/2021-
22/2414/2021/136, dated : 23.09.2021.

2. Your letter dated : 04.07.2024
Sir,

ftis to inform you that the said matter was examined in 114™ Meeting of SEIAA
held on 09" & o™ July, 2024 and the following decision has been taken by SEIAA,
Tharkhand in the instant matter :-

“The project proponent has applied for EC online under B2 category through
PARIVESH portal on 02.09.2021 with aif mandatory documents such as Form-1. Form-2,
PR, Mine Plan approved hy DMO, Pakur. € ertificate of Teritorial DFO, DFO ildlife.
CO Certificate, NOC Gram Sabha and Contiguous Certificate issued by DMQO, Pakur
issued vide his office memo no. 1247/M dated 08.08.2020.

The proposal was appraised by then Siae Level Expert Appraisal Commitee,
Jharkhand in its 96" meeting held on 14" Sepiember to 18" September, 2021 in the light
of contiguous certificates issued v DMO. Pakur vide his memo no. 1247/M, dated
08.08.2020 veherein it has been stated that apart from applied project, 01 leases bearing

N )/ \3/_,
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areas. 5.01 Acre ix also existing within the periphery of 300 meter and total area vithin
500 meter is 11.56 Acre or 4.67 Hee is less than 3 Ha On the basis of this vertificare the
project vas appraised by then SEAC wnder B2 category and recommended for grant of
Environmental Clearance.

On the basis of reconmendations of then Stute Level Expert Appraisal Commiitice
and cluster report of DMO, Pakw with other requisiie documents. then SELLL in ity 92"
meeting held on 20" September to 22" September, 2021 decided o grant of
Envirenmenal Clearance 1o the said project under B2 category and accordingly
Environmental - Clearance  lelier was  issued  vide letier  no.  EC/SEIAA/2021-
22/2414/20217136, Runchi, duted 23.09.2021.

The DAO. Pukur vide memo no. 602/M. daied 13.05.2024 hay kept the said lease in
abevance und informed project proponeni with copy o Member Secretary. Stale Level
Environment fmpact Assessment Authorily staiing that the said projecis hefongs to B1
category us the total cluster area is 12.36 Aere or 5.00 Ha and project propenens has
procured Environmental Clearance wnder B2 caregory. DMO. Paker hay also directed the
project proponent to obtuin fresh Environmental Clearance under Bl category from
SELAA, Jharkhand.

In the light of DMO. Pakur letter no. 602/M, dated 13.05.2024 the Member
Secretery, SEIAA vide leiter no. 134 duted 22.06.2024 issued show cause stuting that
wsder vehat cireumstanees the project proponent has applied for EC under B2 calegory?

The project proponent, Md. Ahidur Raluman has submitted his clarifications vide
Jetrer dated 04.07.2024 in which he las submitied that the said leuse wrea Pratuppur &
Muansinghpur Stone Mine of M/s Four Star Stone Works at Khata No, 71 & Plot No.
54(P}, Khata No, 20 & Plet No. 73, 72/1542, Khata No, 8 & Plot No. 595, Khata No, 7 &
Plot No. 596, Khata No. 6 & Plot No. 618, 619, 597, Khata No, 9 & Plot No. 620, 621,
622, 623 & Khata No. 4 & Plot No. 616, 617, 625, 594 at Villuge : Pratappur &
Mansinghpur, Thana : Hiranpur, Distt. : Pakur, total ared iy 2.65 Ha. On the basis of
this. he has applied for Contiguous Report from DMO and applivd for EC under B2
category. Now DMO, Pakur has directed project proponent 1o apply in SELLI for EC
wnder B category because of cluster area of his nining fease 12.36 Acre or .00 1.

From the above it ix clear that cluster area of said mining fease is 12.36 Avre or
5.00 Mo and this fulls under BI category. Hence, SEIA wncnimously decided it
Envirommental Clearance issued in favor of said project vide letier no. EC/SEIAA/2021-
32/2414/2021/136  duted 23.09.2021 is withdrawn with immediate effect. Project
proponent is at liberty 1o submit online application through PARIVESH portal wnder B1
category for geiting Environmental Clearance wder Bl category.

SELLA has also decided to request 1o Depuiy Conmissioner. Pakur anel Member Secretuary,
Sharkhand State Pollution Control Board 1o teke appropriate action against the project
proponent - caring official wnder the relevant Adets & Rules ™.

-8 The decision taken by SEIAA is self-explanatory and in light of decision taken by
SELAA in its 114" Meeting held on 09" & 10" July, 2024, the Environmental Clearance

o \
b
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issued vide letter no. EC/SEIAA2021-22/2414/2021/136, dated 23.09.2021 to the said
stone mining project is hereby withdrawn with immediate effect.

3.

Project prapanent is at liberty to submit online application through PARIVES|

portal under B1 category for getting Environmental Clearance under B1 calegory.,

4.

Deputy: Commissioner. Pakur and Member Seeretary, tharkhand State Pollution

Control Board to take appropriate action against the project proponent / earing oflicial
under (he relevant Acts & Rules.

Copy to:
ls

s La

+

"

8.
L

This is issued with the approval of SEIAA. Tharkhand.

Yours Sincerely,
Sd/-
Member Secretary

State Level Environment Impact
Assessment Authority, Jharkhand

Memo no. : /£, / Dated : /»Z/(‘?/L?(_,?//

Principal Seeretary. Department of Forests, Environment & Climate Change. Govt.
ol Jharkhand.

Deputy Commissioner. District - Pakur. Jharkhand.

Divisional Forest Officer. Pakur Forest Division. Pakur. Tharkhand.

Divisional Forest Officer-Cum-Incharge Wildlife Sanctuary. Udhwa (Sahibganj).
Jharkhand.

Dircclor [A Division. Monitoring Cell. MoEF and  Climate Change. Indira
Paryavaran Bhavan, Jorbag Road. Aliganj. New Delhi - 1 10003.

Regional Office. Ministry of Environment. Forest and Climate Change. Govt. of
India. 2™ Floar. Tharkhand State Housing Board (11Q). Harmu Chowk. Ranchi.
Tharkhand - 834002,

District Mining Officer. Pakur. Jharkhand.

Member Secretary. Tharkhand State Pollution Contral Board. Ranchi.

Member Seerctary, State Level Expert Appraisal Committee. Tharkhand. Ranchi.

10. Website,
1. Guard lile.

L
i

i S
}\‘7\//‘\. (55 J\ ol
Member Sﬁcrct‘ary \

State Level Environment Impact
Assessment Authority, Jharkhand
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN THE MATTER OF:
Original Application No. 103/2025/EZ

MAHENDHNA PRAKASH SOREN
' ..Applicant
-Versus-
STATE OF JHARKHAND B ORS.

..Respondents

COUNTER AFFIDAVIT FILED BY OF DISTRICT MAGISTRATE, PAKUR, 5ERIAL No-. i
JHARKHAND, [i.e. RESPONDENT NO. 5 HEREIN). wIE Ok / . /' fm:

I, Jemes Surin, son of Late Samuel Surin, aged about 55 years, by Religion -

Christian, by Occupation - Service under Government of Jharkhand in the office

i of District Magistrate, Pakur, Jharkhand, having its office at Additional Collector,

of the facts and records in the instant case and have gone through the
»\«Jﬂegations and contentions in the QOriginal Application as such | am
.‘ competent to make and affirm the instant Affidavit. Further, | am duly
authorized by the Respondent No. 5 herein {i.e. District Magistrate, Pakur)

to make and affirm the instant Affidavit on his behalf,

2. That, { am a faw-abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

3. That in pursuance and in compliance to the order dated 01.07.2025 of the

Hon'ble Tr|buniy @nt Orlginal Application this Report in the form

{3 scanned with OKEN Scanner
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of Affidavit is being fifed by District Mapistrate, Pakur, Jharkhand,

Respondent No. 5 herein,

4. That this affidavit is being filed for bringing nccessary facts and statements

on record for just and proper adjudication of this case.

5. That in compliance to the said order dated 01.07.2025 passed by the
Han'ble Tribunal, the inspecting committee comprising of the following

members visited and inspected the site on 20,08.2025:

i Shri lems Surin, Additional Collector, Pakur, Jharkhand
representative of District Magistrate, Pakur, Jharkhand,

ii.  ShriRajesh Kumar, District Mining Officer, representative of District

Magistrate, Pakur, Jharkhand,

Shri Toufic Aslam, Scientist C, Central Pollution Control Board,

Regional Directorate, Kolkata,

Shri Amul Kumar Soren, Regional Officer, Jharkhand State Pollution

Control Board, Dumka,

Shei Ravi Kumar, ASQO, Jharkhand State Pollution Control Board,

Dumka,

vi.  Shri Subodh Singh, Mining Inspector, Office of the District
Magistrate, Pakur, Jharkhand,

vii.  Shri Naveen Kujur, Mining Inspector, Office of the District

Magistrate, Pakur, Jharkhand.

6. That the said inspection committee members carried out the inspection of
the site and on basis of the said site inspection, the committee came up to

the following observations/Recommendations:

@)\ /" Recommendations for Stone Crushers:
{&‘\\% i\

{38 Scanned with OKEN Scann.
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1, Stone crushing units should implement comprehensive dust containment
and suppression measures, including enclosures, conveyor covers, and
water sprinklers and operate them properly in accordonce with the
Environmental Guidelines for Stone Crushing Units fssued by CPCB in July

2023,

2. Stone crushing units shall comply with emission norms prescribed under

the Environment (Protection) Rules, 1986.

3, Stone crushing units should develop a three-tier plantation along their

periphery to mitigate environmental impacts.

4. Stone crushing units should conduct heaith survey of workers on a haif-

A Sl}?;geon.

i
5:: Stone crushing units that have carried out deep boring must obtain the

ix/ . )
: ;ﬁ]ﬂé}} tcessary permissions, os applicable, from the Central Ground Water

Authority (CGWA) for the extraction of groundwater for industrial use and

dust suppression activities.
Recommendations for Stone Mines:

1. The mining units must carry out drilling and blasting by following the
presciibed methods and safeguards as per guidelines of Directorate

General of Mines Safety ([DGMS)and after getting necessary permissions.

2. The respective mines shall install water sprinklers along haul roads to
reduce dust emissions. The units sholl maintain proper records, and ensure

the effective use of mine water for sprinkling and other dust control

activities. /—

e
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3. The units shoil ensure environmental restoration through extensive
plantations and the implementation of effective dust management

systems.

4. Transporation of Stone boulders shall be curried out in Tarpaulin covered

vehicles only.
=

A photocopy of the said Inspection Report dated 20.08.2025 is annexed

herewith and marked as Annexure - A.

7. That, this Affidavit is filed bonafide and in the interest of justice. It is

therefore prayed that Your Lordships, may kindly be pleased to acceptthe

-v\same. S
il

"““\-i iflthe answering respondent seels leave to file any further affidavits, If

*)

ired, as per direction of the Hon'ble Tribunal.

\%‘ | state that the statements contained in paragraphs Nos, 1 to 4 are true to
/my knowledge, the statements contained in paragraph Nos. 5 to Garetrue
to my information derived from the official records of the case, which |
verily believe to be true and the rest is/are my respectful submissions

before this Hon'hle Tribunal. <
TemeS Sun®

D&~ 11-R5
Additional Collector
Pakur

(B Scanned with GKEN Scanne
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VERIFICATION

|, Jernes Surin, son of Late Samuel Surin, aged about 55 years, by Religion -

T‘Chnsham by Occupation - Service under Government of Jharkhand in the office

bf istiict Magistrate, Pakur, Iharkhand, hnumgItsofﬁceatAdditionalCollector,
':P.al( pharkhand has filed this instant Report i the form of an Affidavit an this

e 3 Y
w1 2525he (i day of November, 2025.
L’%:L?{ﬁ]zé o
\'\!\ QT o Gl
Date o6 1 as -
place: = Pokny (/3435 St-s""‘ﬂ
2
(A Parur”

Deponent

Identified by me:
Vi K vadA 4
A vocate %I“ [ -

It rmvs}f'.assjﬁm“ﬁ'a
Yho Identilied by S

(——d 7 AT
Advngate Solemnisss & J fimed
and declared to b2 true

o ]2'/
diranjan Ghosh
NOTARY
Oise-PalwriJhar’ hz
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ANNEXURE - A @4’7‘54}5

REPORT OF THE JOINT COMMITTER

In
Compliance with the

Hon’ble National Green Tribunal, Eastern Zone, bench,
Kollkata Order dated 01.07.2025 in

Original Application No.103/2025/E%
In the matter of
Mahendra Prakash Soren Versus State of Jharkhand

& Ors,

Submitted
by
Joint Committee
(CPCB, JSPCE and DM PAKUR)

August, 2025

{2 Scanned with OKEN Scann
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Capron= cereeasaen emeacd
1z Tt roduetion coseesessess -
2. Site AHEHL s sovanvisansinisrnsessstsnbaatsrenmsumptamsiszangoasnsst s

3 Observations of the Joint Commillee. i

a. M/S DADA BHAI STONE WORKS (STONE CRUSHER]....cocovinr srrmemennes

E
b. BISHANPUR STONE DEPOSITE OF M/S DADA BHAIL STOl\"9

WORKS(STONE MINES)...oriemmirnsissnsmnssissnieasees
c. M/S PAKUR BLACK ROCK STONE WORKS (STONE CRUSHER) ......11

d. M/S N J P STONE WORKS (STONE MINES)14
e. M/S NJ P STONE WORKS (STONE CRUSHER)......cocrmmmrmmanmmerinnaannes 16
f. M/S MD NOORUJJAMAN SHEKH (STONE CRUSHER]..c.ovovivereuanaess 18

g PRATAPPUR & MANSINGHPUR STONE MINE OF M/S FOUR STAR
STONE WORKS {STONE MINES WITH CRUSHER).....cccemmnrermrnnsrsneerenensnns. 20

h. M/$ NEW FOUR STAR STONE WORKS (STONE CRUSHER}.............22

i. M/8 NEW FOUR STAR STONE WORKS (STONE MINES).......c0vvvveennn. 25
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h the Hon'ble Nationaj
dated 01.07.2025 in

X

Report of the Joint Committee in Compliance wit
Green Tribunal, Eastern Zone, bench, Kollkata Order

Original Application No.103/2025/EZ in the matter of Mahendra Prakash

Soren Vs State Of Jharkhand & Ors.

1. Introduction
With reference to the arder clated 01.07.2025 passed by the Hon'ble National

Green Tribunal (NGT), Eastern Zone Bench, Kolkata, in O.A. No. 103/2025
(EZ} in the matter of Mahendra Prakash Soren vs. State of Jharkhand & Others,
a Joinl Committee was constituted, comprising representatives from the
following:-

{i} The District Magistré.tc /Deputy Commissioner, District Palur, Jharkhand,
or his representative not below the ranic of Additional District Magistrate
(ADM]};

(i) Senior Scientist,
[iii) Senior Scientist, Jharkhand State Pollution Control Board (JSPCB).

Central Pollution Control Board (CPCB); and

1.1 Direction of the Hon’ble NGT vide order dated 01/07/2025

The Hon'ble NGT, Eastern Zone Bench, Kollkata vide its order dated
01/07/2025 in Q. A. No. 103/2025 (EZ) in the matter of Mahendra Prakash
Soren vs. State of Jharichand & Others,. has given certain directions. The

relevant portion of which is as under: -

“2. The Amnli = .
ro ¢ Applicant has filed the Original Application alleging that the Respondent
0s.7 lo | H E
i 3, project proponents, are carrying out stone mining and stone crushing
lwities in i) i
village Bishanpur, Pratapur, Mansinghpur, Siulidanga, Ganeshpur,

Eishanpur, all un;
[ unils locat, i : . PSP
i hand ed in PS Hiranpur, District- Pakur of State of

3.5 alie
ged that {he. : .
these unilg are operating in violation of the mandatory terms

of Environmen
al CJ,
earance (EC), Consent Lo Operate (C1'0) causing damage fo

PR\
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the environment by creating huge clouds of dust without nstalling any cdust
suppression mechanism.

9. 1t is alleged that there is ne bowndary wall, no conerete road developed, no
Green Belt area developed and the mingd and erushed stene is boing carried out
uncovered through illegal transportation. Jt is alsy alleged that the mining end
crushing of stone is carried out through processes of blusting/ explosion 24%7, 1t
is also alleged that there is dischrrge of fugilive enmission Jrom the stone erusher
unils causing serious respiratory cilments like Asthma, skin and eye irritation to
the residents of the village.

5. It is also alleged that the stone erushing unils of the Respondent Nos.7 lo 13 is
at a distance of hardly 50-100 meters from the agricultural land and Sfrom aam
rasta which is in clear violation of the environmentai laws ane is in close
proximity to human settlements, primary school and Anganbadi and are in
violation of siting criteria.

18. The Commniittee shall visit the site in question and thereafter submit a Fact
Finding Report on affidavit within Sfour weeks with regard fo the allegations
made in the Original Application,

19. The District Magistrate, District - Palur, Jharfchand shall be the Nodal office
Jor all logistic purposes and Sfor filing the Fact finding Report on offidavit,...........

2. Site Visit

In compliance to the order dated 01/07/2025 of the Hon'ble NGT, Eastern
Zone, Bench, Kolkata a Joint inspection was carried out by the Joint
Committee as constituted by the Hon'ble Tribunal on 20/08/2025 in presence
of the the stakeholders and local villagers,

Site visit was carried out by the following officials,

Shri Jems Surin, Additional Office of District Magistrate, Pakur
Colleclor, representalive of J [Nadal Agency)

\P2

T2
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! { Deputy Commissioner

2. | 8hri Rajesh Kumar, District
Mining Officer, represenialive of

Deputy Commissioner

3. | Shui Touflc Aslam, Scientist C

ST A Tor e
2. | Shri Amul Kumar Soren, Regional
Officer

Office of District Magistrate, Palaur
(Nedal Ageney)

Central Pollution Control Board,

Regional Directorate, Kolkata

Regional Office ~Cum-laboratory
Jharlchand State Pollution Control
Board, Dumka

Shri Ravi Kumar, A50

Regional Office ~Cum-laboratory
Jharkhand State Pollution Contrel

Board, Dumka

Shri Subedh Singn, Mining
Inspector

Office of District Magistrate, Pakur

Shri Naveen Kujur, Mining

7. Office of District Magistrate, Palaar
Inspector )
S
o @Q@%ig’ﬁ” ey b ey

rc:“mmﬂ,,,ff’n? Bt iatd RO OO0 G
o re; . 1 B e LM ST LI IC (1

gure : Google Map showing alleged units in Palour stone cmshing/mini(ng

area
&

{® scanned with OKEN Scanner



. CX (3554

3. Observations of the Joint Committee

In compliance with the Hon'ble NGT order dated 01,07.2025 in O.A

No.103/2025/EZ, a Joint Commilice inspected all lhe alleged Stone

crushers and mining units to assess the impact of ¢rushing and mining
activitics. The Joint Commiltce also interacted with ihe concerned
stakeholders during inspection including local villagers, The allcgations

and detailed obscrvations for cach of the alleged units are summarized

below:
a. M/S DADA BHAI STONE WORKS {STONE CRUSHER)
[ Sr.No. Item Details and Observations
1. Mame and loeation M/S DADA BHAI STONE WORKS
of the Unit Occupier Name : MD MANIRUZZAMAN
Address: Mauza : BISANPUR , Khata No. :
12, 08 Khesra No. :14, 15P, 31P Mauza, -
BISANPUR , P S -HIRANPUR , District -
PAKUR
Area: 8 Bigha, 9 Katha,12 Dhur
o2 Industry MD MANIRUZZAMAN
representative;
Tel./Fax/T-mail
3. Date of visit 20.08.2025
14, Industry type Stone crusher
I's. Operational status | Found non operational during imspection.
{Figure 1)
G, Consent status CTE has been granted vide JSPCB Ref No
JSPCB/HO/RNC/CTE 19965541/2024/397
Dated : 2024-08-16
CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTO-
21732025/2025/1063 Dated : 2025-05-12
valid upto31-05-2027
7. Consent Capacity Stone Chips 432 TPD and stone dust 43 TPD ]

T
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fon Waler spripklers are installed on top of the

Dust suppressio conveyor belts at the product free-fall ends
and sprinlding {i.c., al the node). Adcl[linna!ly,‘ﬁxcd .
arrangements o -lype water sprinkicrs are provndusl al L e
wetting of the wind-breaking wall a!ul the crushmg'sct;tz.o{l,

and and contTOL [ onione avable vehicular water sprinkler is
grc}l itive emissien | provided for waler sprinkiing in the unit
“rhE Premises and transportation roads.

Wind brealing walls [ The unit has constructed a approx IO—J’t.-J

high pucca boundary wall on all sides of the

premises,
The crusher screen, crushing section and
conveyor belts are covered with tin sheets,
crushing section, Additionally, chute is provichi at the
conveyor ned or discharge point. }

Covering of Screen,
conveyor helts and

T Status of green helt |Tres plantation has been done.
along periphery of

the unit A

Roads Pucca road constructed inside the unit
| premises.

A display board has been installed inside the

13, Display Board
unit premises, displaying information such as

the unit's name, proprietor’s name, address,
plot number, area CTE and CTO details with
preduction capacity. !

14, CCTV/PTZ camera | CCTV camera installed.,

15, Cavering of vehicles | Due to the unit being nen operational, no
transportation vehicies were observed within

the premises, However, truclks were seen near
the unit, likely used for transporting stone
chips or boulders, Upon inquity, the driver
showed the tarpaulin used to cover the stone
chips or boulders during trans ortation,

The unit has one bore well and a water
tanler, which ig used for water sprinkling
and domestic Purposes,

Dispatched records are maintained.

16. Source of wafer

17. Availability of
records of recelpt g
dispatch of

Materials at gite
18, Rain Water

The unit has

imp
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Harvesting M
harvestin PE
Implementation % (RWEL sysiom.
5 Status
3 Reecommendations: =
1. Transportation of s i
YR 1 all ! of stone chips, boulders and slone dust should e
carvied out i tarpawtin covered vehiclus anly,
2. Tree plantation should be mainiained
2 Houvenlcepni 3 ’
2. Housclteeping should be improved.
+. All operetional records, including complinnce and environmenta}
b Jd e o i s .
c{at:x, should e maintained and readily accossible on-site for
review and regulaiory purposes.
3. During the operation of the sienc crusher unit, all water
sprinkiing systeras will be Japt operational.
6. The uait should obiained rejuisite permission from the CGWA
‘; for withdrawing groundwater, as applicable for industrial
i purpose/ dust suppression activites.
i
L, SWPUR GTGNE DEFOEITE OF M/% DADA BHAI STONE

WORKS (STOND MINES)

Sr.No. Item

Derails and Obzervations

1.

Name and lozation

BISEANPUR STONE DEPOSITE OF M/S

BLDA BHAI STONE WORKS

Gceupler Wama: MD MANIRUZZAMAN
Lddresst Mauza -RISHANFUR , P 8 -
HIiRANPUR , District -PAKUR, Khata No. 25,
Plot No. 348i2), 360(P), Khata No. 13, Plot No.
352{F}, 353(P), 373(F), 374(F), Khate No. 22,
Flot No. 361(7), 362(P) (As per EC}

 Area: 2.48 Ha.{As per EC)

of the Unit

2. Industry -} MD MANIRUZZAMAN -~

representative; ¢

Tel./Fzx/E-mail .. _ ,
3. ‘Date of visit 20,08.2025 1
4, ‘Industry type STONE MINES .
B. Operational status Found non operational during inspection.

S Himigure ) - e
\

6 Envircnmental Frvirommental Clearance (BC) has been

o

I
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Clearance

Consent status

Dust suppression
and sprinkling
arrangements fo,
wetting of the
ground angd Contygl
of fugitive emission

Demnrcation of
leaseqd area

Status of green belf

Blasting Operations

Display board

15. Source of water

Avaﬂahility of
Tecords of Teceipt g

Stone Boy]

One mobile
being  uged
fransportation road angd dust-prone areas.

14., Covering of vehicles

granted by SEIAA, Jharkha
EC/SEIAA/2021-22/2405/2021/198 dated
02/08/2022 :

CTE has been granted vide JSPCR Ref No.:
JSPCB/HO/RNC/CTE 18037727/2024/130
Dated ; 2024.
CTO has been Btanted vide JSpoR Ref No.
JSPCB/HO/RNC/C’FO-21367923/2025/318
Dated : 2025.02.05

valid upto 3 1-03-2027

der 1,44,396 TpA

Demarcation has been c

leased area
fencing,

The unit

Tree plantation has been done.

therefore, no blasting was observed,
A display board has been installeq inside the

ini . W, i i
ng tr?_nsported via a mobhjle Water tanker
to‘ the mineg for dust SUppression PUrposes
Dispatcheg records are Maintaineq .

nd vide Ref No,

water tanker provided which s
for ‘sprinkling water at the

arried out around the
using concrete pillars and wire

was  found non-operational;

10

A -
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| dispatch of
——— | Materials at site

17, Recommendations:

L. Transportation of stone boulderg should be carried oyt jn
tarpaulin covered vehicles only.

2. "Tree plantation should be properly maintained.

3. All operational records, inciudiug compliance and environmental
data, should be maintained and readily accessible on-site for
review and regulatory purposes,

4. The display board installed in the unit premises should aigg
clearly indicate the propriclor contact details, production

: capacity, and the validily period of (je Consent to Gperate (CTO).
5. During mining operations, the unit shall ensure continuous
water sprinkling along transportation routes and in and around
| the mining area to effectively control dust emissions.
| —e — ]
c. M/S PAKUR BLACK ROCK STONE WORKS (STONE CRUSHER)
| Sr.No. | Item Details and Observations
1. Name and location | PARUR BLACK ROCK STONE
of the Unit Occupier Name : AKIBUL SHAIKH
Address: Mauza, -GANESHPUR , P S -
HIRANFUR , District ~PAKUR, Khata No. : 35
Khesra No. : 93, 99 P, 100
Area: 06 Bigha,18Katha, 02 Dhur, (As per
CTE)
2. | Industry AKIBUL SHAIKH
representative; :
Tel./Fax{E-mail -
3. Date of visit 20.08.2025
4., Industry type STONE CRUSHER' :
5. Operational status | Found non operational during inspection.
(Figure 3)
6. Consent status CTE has been granted vide JSPCB Ref No.;
JSPCB/HO/RNC/CTE—.IQ076427/2024/366
Dated : 2024-07 31
CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTO-21874170/2025,/948

11
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7 X |

/Datcd :2025-04-20

valid upto 31-05-2026
Stone Chips - 9000 CFT/Day & Stone dusi-
1000 CF1/ Day

Water sprinkicrs arg installed on top of the
conveyar belts at the product free-fall ends
(i.e., at the node), Additionul!y, fixed

~type water sprindders gre Provided at !:hc_
wind»breaking wall and the crushing section,
and ene moya ble vehicular water sprinlder is
provided for wagay sprinkling in the unit
Premises ang transportation roads.

The unjt hag Constructed a approx 10 fif
height pucca boundary wall on all sicles of the
Premises,

The crisher sereen, crushing section and
conveyor beltg gre covered with tin sheets,
However, the chute is not provideq at the
conveyor nod o discharge point,
Tree Plantations have heen dona, But the
Unit did po¢ develop and maintained a green

belt as per CTO conditions,
The roads within the unit Premises have not
been Properly majn tained. Additionaﬂy,

during the field visit, 5 layer of stone chips
as observed on the roads,

A display board hag been instajled inside the
unit Premises, disp]ayjng z'nformaﬁon such ag
the unit's name, propyj,

/; /Consent Capreity

/

EX

Dust suppression
and sprinkling
arrangements for
wetting of the
ground and contro]
of fugitive emission

Wind breaking walls

cﬂvering of Screen,
conveyor heltg and
crushing Sectipn,

Status of 8reen belt
along Periphery of
the unjy

ayed the CTO
,  CTO validity, Proprietor contact
Uction Capacity,

on  the Premiges ¢, assess  the use of
tarpauhu—covered vehicles, Howeyey
rcpresentative informed that stone ¢
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stone dust gp
tone c‘uz’,t are transported using vehicles
covered with (arpaulin,

 Source of water T} i
! & i€ unit has one Gore well and one water
anlear. bt

‘ t_uukci,. both used for water sprinkling and
I domestic purposes,

7. 1A\'ax!ab:hty of Dispatched records are mainined.

records of receipt &

i dispatch of

' | materials ot site

, 18, Rein Water Ahe rainwaler harvesting system has been

Harvesting implemented but has net been properly
l | inaintained.
19. Recommendations:

I Transportation of stone chips, boulders and stone dust should
be carried out in tarpaulin coverad vehicles only.
2. Tree plantation should be increased and properly maintained.
3. The unit should provide a chute at the material discharge
points.
4. The unit should construct a pucca road and ensure its proper
maintenance.
5. Housekeeping should be improved,
6. All uperatianai. records, including compliance and
environmental data, should be maintained and readily
accessible on-site for review and regulatory purposes.
7. During the operation of the stone crusher unit, all water
sprinkling systems will be kept operational.
. The display board installed in the unit premises should a?so
clearly”. indicate the proprietor contact details, production
" capacity, and the 'validity period of the Consent to Operate
(CTO). o
9. The unit should obtained requisite
for withdrawing groundwater, as app
I st suppression activities.
PUfPUST‘;/edUdnit ps'phall properly maintain the rainwater

harvesting system.

permission from the CGWA
licable for industrial

10.

i3

roS
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. U 1 TONE MINES) ‘

M/S N J P STONE WORK

Item | Details and Observations
Name and location MS N J P 8TONE WORKS (3TONE MINES)
of the Unit Occupier Name: JAFRUL HAQUE

Address: Mauza -SIULIDANGA , P S -
SIULIDANGA |, District -PAKUR, Plot No
73/P, 74, 75, 76/P, 80/303, Khata No.-02 &

; 03.

Avea; 6.25, Acres or 2.53 Ha.,

Industry MD NOORUJJAMAN SHEKH

representative; l
Tel./Fax/E-mail ’

Date of visit 20.08.2025

Industry type | STONE MINES :
Operational status Found non operational during inspection
Lﬁgure 4}

| Environmental Clearance (EC) has been
granted by SEIAA, Jharkhand vide Ref No.
EC/SEIAA/2018-19/2275/2019/691 dated
| 08/11/2019

CTE has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTE—?B«SSSS1/2020/201
dated 24.05.2020

CTO has been granted vide JSPCB Ref No.
JSPCB/RO/DMI{/CTOw18736324/2024/84
Dated : 2024-03-21

valid upto31-03-2026
Stone Boulders — 650 TPD
One mobile water tanjrer provided which is
being used for sprinkling water at the
transportation road and dust-prone areas.

Environmental
Clearance

Consent status

9, Dust suppression
and sprinkling
arrangements for
wetting of the
ground and control
of fugitive emission

Demarcation of
leased area

Demarcation has been carried ouf around the

) —— .
ICaS(!| arca \.lS].lg concrete pll]als and Wllle
qucmg.

14

A

— {3 scanned with OKEN Scanner



o @559

11 I Slatos oF o e e
. Status ren heit g ii
ot green heit | Tree plantation nas been done
12, Blasting Opexations | The  unit
was  found  non-operational;

therefore, no blasting was sbaerved
| A c}:splay ‘bu:.u‘d. 1129 been Installed inside the
| unit premises, displaying information such as
o i
the unit’s name, proprictor's name, address,
) plot number, arca and GST number.

1_l“.’. Dizplay board

I-Io\vSvc:-, the unit has not displayed the CTO
deteils, CTC  wvalidity, proprictor contact
i 2 details and production capacity.

14, ! Covering of vehiclos | Due to the unit being non operational, no
H transportation vehicles were observed within

the premises.

15. | Sourse of watesr The unit has provided a mobile water tanker

for sprinkling water on the mine haul roads

and other dust-prone areas ncar the stone
mines. As informed by the Project Proponent

(PP), the water used for this purpose is

| sourced from abandoned mines,

16. Availability of | Dispatched records are maintained.

records of regeipt &

dispatch of o

materials at site

17. Recommendations:

Ty Transportation of stene boulders should be carried out in
'tarpaulin covered vehicles only.

2. Tree plantation should be properly maintained.

3 All  operational records, including compliance al}d
environmental data, should be maintained and readily
accessible on-site for review and regulatory purpoeses.

4, During mining cperations, the unit sha%k ensv.:::
continuous water sprinkling along transportation rou :
and in apd around the mining area to effectively control

dust emissions. . ——
5 The display board installed in the unit premises show..lld
’ L he proprietor contact details,

also clearly indicate th op ' :
production capacity, and the validity period of the Consen

to Operate {CTO). .
—

T\
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J p STONB WORKS (STONE CRUSHER)
M/S W

© ——Trertt 4*, Details and Observations
| fame and location of | M8 N J p STONE WORKS (STomp
T [Rame CRUSHER|
Ocecupier  Nupe: MD NOORUJJAMAN
SHEKH AND PARTNERS
Address: Mauza -SIULIDANGA NO-67 ,P S -
HIRANPUR " D:'strlc:L-PAKUR, J.B. No. - 03;
Plot Nos, - 265 4 266 {As per CTE)

Area: 6,25, Acres or 2.53 Ha,
representative;
Tel./Fax/ E-maijy
Date of visit:

the Unit

20.08.2025

Industry type STONE CRUSHER
Operationa] statug Found non operational during inspection,
[Figure 5)

 Consent statag——

CTE has been granted vide JSPCB Ref No.-
JSPCB/I—IO/RNC/C’I‘E—I0203708/2021/179,
dated- 29.06.2021
CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/C’I‘ -
22393070/2025/1736 Dated : 2025-06-24
valid upto30-056-2027
Stone Chips— 9,000 CFT/Day, Stone Dust.
1,000 CFT/Day
Water sprinlders are installed on top of the
conveyor belts at the product free-fall ends
i.e., at the node), Additionall , fixed
roin e g | 5 e e e
wind-breaking wajl and the crushing section,
and_ ":°ntr°l' °f_ and one movahle vehicular water sprinkler is
fugitive emission provided for water sprinkling in the unit
Premises ang transpertation roads.

B B i __...______’__g
T Consent Capacity

Dust suppression and
sprinkling

The unit has construcred a approx 10-foot-
high pucca boundary wali op three sides ang
. — | & 1in sheet boundary wal on one side,
10. Covering of Screen, sher seregn, crushing section and
conveyor belts and  conveyor belgs are covered with tin sheets,
- .J_.,‘—H___u_—“——»—*‘_

9. Wind brealn‘ng walls

16
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crushing seotion. | Additionally, chute s provided at the
. soviveyor nod or discharge point,
1L Status of green bell Two-tier iree plantation has been carricd oul
insids the boundary wall, and onec-tier
plantation has been done outside the
| boundary wall.
12. Roadg “A pucen road has been constructed inside
Lhe unil premises.
13. ] Display Board A display board hus been installed inside the
unit premiscs, displaying information such as
{ the unil’s name, proprictor’s name, address,
plot number, dealer registration numbecr, and
GST pumber. However, the unit has not
displayed the CTO details, CTO validity,
preprietor contact cdletails and production
copacity.
14. CCTV/PTZ camera CCTV camera installed.
15 Covering of vehicles Due to the unit being non operational, no
transportation vehicles were observed within
the premises.
16. Source of water The unit has provided a mobile water tanker
and a water tank for the operation of fixed-
| type water sprinklers. It has also been
’ informed by the project propenent (PP) that
this water is sourced from abandoned mines.
17. Availability of records | Dispatched records are maintained.
of receipt & dispatch
__ | of materials at site
18, Rain Water The rainwater harvesting system has been
Harvesting implemented but has not been properly
: maintained.
19. Recommendations:

1. Transpertation -of stone chips, boulders and stone dust
should be carried out in tarpaulin covered vehicles only.

9. Tree plantation should be properly maintained.

3. Housekeeping should be improved.

4, All operational records, including compliance and
environmental data, should be maintained and readily
accessible on-site for review and regulatory purposes.

5, During the operation of the stome crusher unit, all water
sprinkling systems will be kept operational.

6. The display board installed in the unit premises should also

clearly indicate the proprietor contact details, production

17
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i i rvestin
7+ The uaiy Shall properly maintain the rainwater ha I

/8 MD Nooryy JAMAN SHEXH (STONE CRUSHER)

Name and locatioy
of the Unit

Indust:y
repxcsentatjve;

/Fax/T-majt
Date of vigit

capacity,
(CTo),

erate
and the vaiidiy period of the Consent to Op

syslem,

Details and Observations :
MS N J P STONE WORKS (STONE AM:INDS)
Occupier Name : MD NOORUJJAM,
SHEKH

Address: Mauza -MJ\NSINGHPURR, St
MANSINGHPUR , District -PAKUR, Josh
No. - 26 & 52; Khesra No.: 108, .
139/P,138 & 137"

Area: {,32 Bigha, 19 Xatha, 06 Dhur.

MD NOORUJJAMAN SHEKH

Item

P S .

20.08,2025
STONE CRUSHER
The unit was found closed during the
inspectior, as the Consent to Operate
(CTO} had expired {Figure 6),

CTE has been granted vide JSPCE Ref No.:
JSPCB/HG/RNC/CTE—IBS‘10629/2022/417
Dated 27.09.2022 ;

CTO has been granted vide JSPCB Ref No,
JSPCB/HO/RNC/CTD— 9802289/2024/1588
Dated : 2024-10.08 valid uptg 31-05-2025
Stone " Chips-9,60p CFT/Day, Stone Dust.

‘CE‘;E Scanned with OKEN Scanner
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] 8. | Dust suppression

and sprinlkiing
arrangements for

: wetting of the

| ground and control
of fugitive emission

o R 563

e
. i e PR
Yaler sprinkler fnoilitios have been installed

at the conveyor discharge point and in the
crushing  scotion,  Sprinkiers are  also
arranged  along  the  boundury  wall.
Additionally, 2 mobile water tanker has been
provided for  sprinkling within the unit
premises and on internal roads.

| Wind brealking walls

The unit hag construeted a approx 10-ft.-
high pucca boundary wall on all sides of the
premiscs.

10.

Covering of Screen,
conveyor belis and
J grushing section.

i

The crusher screen, crushing section and
conveyor beits are cavered with tin sheets,
Additionally, chute is provided at the
conveyor nod or discharge point.

Status of green belt
along periphery of
the unit

The wunit has carried out two-tier tree
plantation.

Roads

A pucca road has been constructed inside the
unit premises.

Display Board

A display board has been installed inside the
unit premises, displaying information such as
the unil’s name, proprietor’s name, address,
plot number, dealer registration number, and
GST number. However, the unit has not
displayed the CTO details, CTO validity,
proprietor contact details and production
capacity.

14,

CCTV/PTZ camera

CCTV camera installed

18.

Covering of vehicles

Due to the wunit being closed, mno
transportation vehicles were observed within
the premises. However, triacks were seen near
the unit, likely used for transporting stone
chips or boulders. Upon inquiry, the driver
showed the tarpaulin used to cover the stone
chips or boulders during transpoertation,

16.

Source of water

The unit has provided a mobile water tanker
and a water tank for the operation of fixed-
type waler sprinklers. It has also been
informed by the project proponent (PP) that

19
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ter is sourced from abandoned mines.
al

is w 0 -
gl'li,ltched records are maintained.
ispé

Availability "2
records of rec

f
dispatch et _
materials ot sife The unit has implemented the rainwater

Rain !!;ﬂ_t:;' harvesting (RWH) system.
Harvestin

mendations: .
Recon;].anspgrtation of stone chips, boulders and stone dust should

be carried out in tarpaulin covered vehicles only. )

Tree plantation should be increased, and a three-tier

plantation system should be implemented and properly

maintained.

3. Houselkeeping should be improved.

4. Al operationa] Tecords, including compliance apd
environmental data, should be maintained and readily
aceessible on-site for review and regulatory purposes.

S. During the operation of the stone crusher unit, all water
sprinkding systems will be kept operational.

6. The display board installed in the unit premises should also

clearly indicate the CTO details, CTO validity, proprietor

contact details and production capacity.

ipt &

[,

. PRATAPPUR & MANSINGHPUR STONE MINE OF M/S FOUR STAR
STONE WORKS (STONE MINES WITH STONE CRUSHER)

Details angd Observations
PRATAPPUR & MANSINGHPUR STONE
MINE OF M/s FOUR sTAR STONE WORKS
{STONE MINES WITH STONE CRUSHER}
Occupier Name - AHIDUR RAHMAN
Address: Mauzg -PRATAPPUR AND
MANSINGHPUR P8 -HIRANPUR District —
PAI{UR, J.B. Ng.: AR in Mauza"
]Mansiughpur and J.B. g . 8.7 6. 9,4

io:‘l?; ;rz::'appm‘ 2t Khesra No..: 5'4(1131 B

/ » 78, 504, ot)s,‘sﬂc, 597, 616, 617,

618 a1g oo 5
2820 821, 6 222, 523 & g5,

Sr.No. Item
Name and location
of the Unit

20
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Environmental Environment
Clearance
23/09/2021

e
Consent status

Consernt Capacity

1,17,66
Dust 13,

Dust suppression
and sprinlling .
arrangements for
wetting of the
ground and control
of fugitive emission
Wind brealing walls
and Demarcation of
leased area.

The occupier

previ
be in

fencing.

Covering of Screef,
conveyor belts and

crushing section.

covered with

daled 29-03-2025.
a1 Clearance (EC) has been

granted by SELAA,; Jh
[EC/SEIAN/2021-22/2

T GTE has been gran
JSPCB/HO/ RNC/CT!
dated 05.06.2022
CTO has been granted vi
JSPCB/HO/RNC/CTO-
16054268/2023/1
valid up to 30-06-2025
Stone Boulder 1,30,734 TPA, Stone Chips

0.6 TPA (392.202 TPD,
073.4 TPA [43. 578 TPD)

Tixed-type water sp:
installed in the crus.
found to be in damage

Tias constmcted a pucca

boundary wal
boundary on the 0
ously made W

damaged conditio
demarcation of the
carried out using concr

The crusher sciree.

section is not
have not been provi
or at the poinis whe

fizea: 6.55 Acres, [2.65Ha)

2. Industxy AHIDUR RAFMAN
represcatative;
sl [ Fax/B-mail
) —_—r e AN B e e e
3. Date of visit 20.08.2025
- s = e _*—*_ DU e i) -+ et
4. Industry type _ STONE MINES WITH STONE CRUSHER
B. Operatienal status | Closed . (The lease has been canceled by the
district administration as per memo no. 456
{Figure 7)

arkhand vide Mcmo Mo
4142021/ 186 dated

ted vide JSPCB Rell Na.
E 13066965/2022/241

de JSPCB Ref No.

033 Dated : 2023-06-12

) and Stone

Tinklers have been.
hing section but were
d condition.

i on one side, while the
ther side, which was
ith tin sheets, was found to
1. Additionally,
Jeased area has been

ete pillars and wire

11 and conveyor belts are
ets, but the crushing

d. Additionaily, chutes
at the conveyor nodes
e-fall.

tin shes
covere

ded
re materials fre

>
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e a

3 ‘e plantations have been ¢,
“of greon belt [ Tree p one,
B Stntus Oj:jg;it‘r-v of | Unit did not develop ang mai
along x;t‘—‘ P i belt as per oo conditions,
;—hc(‘;: - | Pucen roagd nol Consiruciog.
o 2 . _—_—*-‘___\
ET ID:’splny Bonrd A display Tigagg hias been ingtalleq inside tha

unit Premises, clj:aplr\ying infnrmntion
[ the unijpg Nime, Proprietorg

such ag

UL hag o displayed the CTO details, cTo
validity, Proprietor  congge; details  and

W}Eﬁam CCTY Caman

75| Covering of vehiofs] WW

tanker observed in the unit premises.
Availability of Dispatchag records are maintained.
records of Teceipt g,

dispaten of

Materials a¢ site
Recommendilﬁﬁ?M
During the ins-pectirm, the unjt was found to be closed (non-
Operationa.l}. It was aigg observed that the unit does not possess a.
valid Consent o Operate (CTO), as the validity of the existing CTO
expired on 30-05-202s. Furthet“more, s per Office Memorandum No.
456 dated 29-03-2025 issued by the District Administration, the
| lease of the unit has been cancelled.

In view of the above, the unjt is hereby directed to refrain from
carrying out any industrial 2ctivity at the sajd Premises unti] a)]
necessary statutory approvals, inciudiuq avalid CTO and lease-

h. M/S NEW FouR STAR STONR WOREs (STONE CRUSHER)

Sr.No. Item Details and Obsewatlons
1. Name and locating M/s wmw FOUR  §TAR STONE WORKS
! of the Unit: ASTONE CRU-’S."".’ER}

| BT e 1 AT,
%_Lh‘\_ha%ii_ﬁ&w\_g_ SEKH AND

22
a | | R
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3, |Date 22T
4., Tndustry type

10.

11.

e

Industzy
mpruscntntlvc;
’l‘ei./Fnr:,!EqnniL__
| Date of visit

Operation: al status

Cansent: status

Dust suppression
and spriniding
arrangements for
wetting of the
ground and control
of fugitive emission

| ]
Wind brealing walls

conveyor belts and
crushing section.

 _ _

Status of green belt
along periphery of
the unit

r
Consent Capacity

. ;
Covering of Screen,

X

FARUK HUSSAIN

Addresst Mouzn -SIULIDANGA , P S
HIRANPUR , Districl _PAKUR,Khata No.
02,06; Khesra MNo..273/7, 274, 275, 262/P.
Area: 1,40 Acres {As per CTIL)

TARUI HUSSAIM

. e ————
30,08.2025
STONE CRUSHER
Tound non gperational duri
{Figure 8)
"CiE has been grante
JSPCB/HO/RNC/CTE 12624144/20
Dated ; 2022-03-28
CTO has been granted vide
JSPCB/HC/RNC/CTC-
71896580,/2025/1135 Dated : 2025-05-19

valid upto31-05-2027
Stone Chips 7,200 CIT/Day and Stone Dust

_ 800 CFT/Day
Water sprinkler facilities are provided at the
conveyor discharge point and crushing
section. Along the poundary wall, spriniders
are arranged.. Additionally, one mobile water
tanker has been provided for water sprinkling
inside the unit premises and roads.

ng inspection.

3 vide JSPCB Ref No
22/157

JSPCB Ref No.

The unit has constructed a approx 10-foot
high pucca boundary wall on all sides of the

unit premises.

‘The crusher SCreen, crushing section and
conveyor bells are covered with tin sheets,
Additionally, chute is provided at the
conveyor nod or discharge
Three-tier tree plantations
out along two sides of
periphery, while some old trees were
on the other side of the boundary.

o

>

point.

have been carried
the boundary
observed

23
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Tnside the unit

Pucca road constructed

wemises, - TR
il aving informalion s

s mdr.[.) name, address, plot

i 1 rielo
\.il]lf.'s name, plﬂp[lﬂ e : [_he
Jl]l!llh(}i‘ !ll'C{; ﬂnd cro V{lhdlly. IIO\’-’CVGI,
”!

i ontact
| unil has not displayed the p'rupnctor c
delails and production capacity.

14, Wm; CCTV camera inslalicd

i i operational, no
15. Covering of vehiclos Duec to the unit i_Jcmg non }fsen,cd iy
transportation vehicles were 0

13, Roads

13. | Display Board

| the premises. — s
16. Source of water | The unit is baving 1 ne. of ?;rco o oy
water tanker with a capacity of 1, =i
water sprinkling purpose. ';he 'Lol s
5 ]
obtained  the necessary
Cel';jﬁcate [NOC), from the Central Ground
b, | Water Authority {(CGWA) for the borewell.
17. [ Availabifity of | Dispatched records are maintained.,

records of receipt &

dispatch of

materials at site
18, Rain Water | The rainwater harvesting system has been

Harvesting implemented but has not been properly
mainfained.
S—— - ———— ——
= Recommendations:

1. Transportation of stone chips, boulders and stone dust should be
carried out in tarpaylin covered vehicles only.

2. Three-tier plantation along the beriphery of the unit should be
done.

3 Housaiceeping should he improved,

4. All operationg) records, iucIuding compliance ang environmental
da[.n, shauld he mainiained and readily accessible on-site for
review ang fegulatory Purpoges,

5. Durin the operayj ¢
sprénlgin,.v s[pf-m“?n of e wiog £ o SAlk a0 Yater

6. 1 8 8yslesng will e kept operalinga],

b. The uny shall Prence ininG

PRy mainigiy the rainwate,

han’asting

i T
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i
M/S NEW FOUR STAR STONE WORKS {STONE MINES)
Sr.lo.
> o Item B Detalls and Ohservations |
. Tamo and loention | M/S NEW FOUR STAR STONE WORKS
of tha Unit [STONE MINES) '

Ocoupler Hume: ABDUL GAFFAR

Address: Mauan -SIULIDANGA MO 67, P& -
JHIRANPUR , District ~PAKUR, Mauza
Siulidangn Mo~ 67, Plol No. 276 TO 28},
282/P, 287,

Area: 1.72 He.[+.25Acrc)

Industsy ABDUL CAFTAR

representative;
Tel./Fax/E-mail
Date of visit 20.08.2025
Industry type STONE MINES

Operational status Tound non operational during insp ection.
(Figure 9)
Environmental Environmental Clearance (EC) has been
Clearance granted by SEIAA, Jharkhand vide Ref No.
EC/SEIAA/ZU%»QL/QQQS/‘ZUZU156 dated
‘| 27701/2021
7. Consent status CIE has been granted vide JSPCB Ref No.:

JSPCB/HO/RNC/CTE-IOESEB08/‘2021/272
Dated : 19.10.2021.

CTO has been granted vide JSPCB Ref No.
JSPCB/HO/RNC/CTO-

10783393/2024 /1562 Dated : 2024-10-09
valid upto 30-09-2026

e e

8. Consent Capacity Stone Boulder 81,138 TPA

9. Dust suppression One mabile water taniker provided which is
and sprinkling being used for sprinling water at the

arrangements for transportation road and dust-prone areas.

wetting of the
ground and control
of fugitive emission

L ——— | T T
10. Demarcation of Demarcation has been Caf Tied out around tpe
leased area Jeased arca using concrete pillars and wire

fencing.
.
25
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% 370

¢

Status of green belt
along periphery of
f the unit

The Unit did nol mainlain tree plantation for
crealing green belt as per CTO conditions,

| Blasting Qpecrations

The unil was found non-operational;
therefore, no blasling was observed.

Display Board

A cisplay board has been installed in the unit
premises, displaying informalion such as the
unit’s name, proprietor's name, address, plot
nuniber and area. However, the unit has not
displayed the CTO details, CTO validity,
proprictor contact details and production

capacity.

Covering of vehicles I ¢ 10
| transportation vehicles were observed within

Due to the unit being non operational, no

! ihe premises.

14.

15, Source of water !

16, Availability of
records of receipt &
dispatch of
materials at site

17, Recommendations:

clearly indicate

carried out in tay,
3. Three-tier planta
done.

4. Al operag;
cretienal racords, inelugine ~ H
seluding compliance aced environmenta

data, shoulg 1,

Teview and Tegulsiory Purposes
VPG 9,

L. The display board installed in the wnit premises should also

) ;ﬂm?acity, an‘d the validity pericd of the Consent to Operate (CTO)
. nisportation of stone chips, boulders and stone dust should bé

The unit has carried out deep boring at its
crusher plant, which is located near the stone
fmining area. Water from this borewell is
being transported via a mobile water tanker
to the mines for dust suppression purposes,
The unit has obtained the necessary No
Chjection Certificate (NOC} from the Central
Ground Water Authority (CGWA) for the deep
boring.

!T-—S‘_P:tale_d.mcords are maintained.

——

the proprictor contact detajls, production

paulin covered vehicles only,
tion along the Periphery of the ynit should be

mairfained apg readily aceessible op site fo
g : - r

—_——

26
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J M/S GAI QURU STONE WORKS (STONE CRUSHER)

Dotails and Ghservations
§ JAl oURL ETONE WORKS {STONE

CRUSHER)

o TRADIT TEBRIWAL

HPUR NO, 103 , P
—PAKUR, Mauza

), 0B, Ne.-OS & 18, Plot

5 ek

-~

wtha, 00 Dhar

o 1 2024-07-05

2% Date

Hes aze provided at the

Is. T suppreseion

’ and sprinkling harge < point ‘and crushing
| arrang reundary wall, sprinklers
/ Aéed tionally, one mobile water

grmzrd. P'u! cond beer provided for water sprinkling
igitle € it premises and roads.

aE m,tgxt:vc umss mz 1, 'irysi

ted a approx 10-foot
sall on two sides of the

botndary wall is

' = S 27
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consirucied using tin sheets, while the
boundary wall on the remaining side is pot

properly maintained, . -
10. mmi The crusher screcn, crushmgg’ section “and
conveyor belts and cunveyor bells e covered wr_th tin shcets,
crushing section, Additionally, chute s provided gt the

: conveyor nod oy discharge poinl.
11. | Status of green belt | Tree plantation has  been carried out;

along periphery of however, during the inspection, it was
the unit observed that some of the trees were not
broperiy maintained,  gpd addiliona]
plantations are necessary,

13, Roads T_hc_roads within the unit premiseg have not

during the fie]d visit, a layer of stone chips

] Was observed op, the roads,
13, Display Boarg A display boarg has been installed iy the unjt
Premises, disp]aying information such as the
unit’s name, Broprietor’s name, address, plot
number ang area, However, the unit has not
displayeqd the Cro details

- capacity,
m CCTV /By camers (ot camera instal]
15,

ed
{ C:uveriz:g of vehicies

Due tp the unit bcihg fion opcrational, no
transpartaticn vehicleg were observeq Within

1sg,

At O
i nal‘vcatj-r.% s)-*—_.____

:
Im{::umcntp-r but . ot stem hag been
e Bainty 7 propery

28
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13, \Eecommcﬂdzmcns:

T e

K.

[Sx. %o,

e
Industry
represeni;ati‘m{ i

Tel./ Fan/E-mail
| Date of visit )

i e

1. The display poard installed in the unit premises should
also clearly indicate  the propricler contact details,

produntion capacity, and  the  validity perjod of the
Consent to Operate CT0).

2. A pueen internal rond should be \nintained and regular
cleaning should b carried outs

B: Tenusporiation of glone chips, houlders and stone dust
should be car ried out in {arpoulin covered vehicles only.

4. Thiee-lict P ntation along the periphery of the unit
should be done and properly maintained.

-1 Houseiaep ghruld le irapraved.

6, Al aperatiovsl records, including compliance and

conmental daa, should Be maintained and readily

to for Teview and regulatory purposes.

enail consiruct the remaining side of the

-
Jary wall fdne sreaking wall properly-
2, maintain the rainwater harvesting

susien®

and Observations
ONE WORKS (STONE

e JTYAUL SHEKH

iz -MANSINGHPUR , P S -
ANSEMGHPUR , District -PAKUR, Khata No.
0,00, 45, 51, 60 & 68, Plot No.- 369, 379,
252, 393/P, 384 /P, 387/P, 389/F &

1 operational during inspection

: % Sscanned with OKEN Scanne
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N ® 9,

Environmental
Clearancec

e =% D been
Environmenta! Clearance (EC) h_as
granted by SEIAA, Jharkhand vide Ref No.
B¢/ SEIAA/2023-24/2982/2023/347
Rauiehi, Dated 02/11/2023

Consent status

| CTT has been granted vide JSPCE Ref No.
[ JSPCB/HO/RNG/CTE-1972508/2018/277
dalerd 22.03.2018

CTO has been granted vide JSPCB Ref No.
JSPCB/RC/DMK/CTO-18674731/2024/97
Pated : 2024-04-06

valid upte 27-04-2026 |

| Stone Bouiders - 499 TPD

| Consent Capacity
g, Dust suppression
and sprinlding
arrangements for
wetting of the
ground and control
of fugitive emission

.One mobile water tanker provided which is
being used for sprinkling water at the
transportation road and dust-prone areas.

Demarcation of

10.
leased area

Demarcation around the leased area has been
carried out using concrete pillars and wire
fencing; lmwéver, in some locations, the
demarcation is not properly maintained,

Status of green helt
aleng periphery of
the unit

11,

The Unit did not maintain tree plantation for
creating green belt as per CTO conditions.

12, Elasting Operations

13. Display Board

v |
Covering of vehicleg

Source of water l
i Remtieh
—tlar Sprinkling weer on

The unit was found;('m-opcratioﬂal;
therefore, no blasting was cbserved.
A display board has been installed in the unit
premises, displaying information such ag the
unit’s name, proprietor's name, address, plot
nurnber, area and CTO validity. However, the
i ;1:2; ril;s;:r not ?jsplayed the CTO details,
Ll contact details angq produetion
i l‘t‘on vehicles were observed Within
| 15e premises,

The unig hing Provided

A mobile
the mine

ater tanicer
haul roads

30
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.(l other dust-prone arens near the stone
mines. As informed by the Project Proponent
PP), the water used for this purpose is
soureed from abaudoned wines,

Dispudels

16. | Availability of

records of recoipt &

1 recerds ave mniniained.

1
1
|
materials at site i

‘ disprtch ef
)
~ 17, Recommnendations:

5. The display hoard installed in the unit premises should also
sely indicate the

or conlacl delails and production

capacity.

P e Transportalion of stone chips, bouldors and stone dust should be
| i s oniy.

P2 phery of the unit should be
!i

; 3. iwn arcund the leased area
1

4. anee cod environmental
‘l ¢ readily accessible on-site for

] i review and regalatory purnoses,

4. Overall Observation/Recommendations - of the Joint

Comumitiee

i, During the site visit, it was nowed that most stone crusher units have
arranged mobile wg.ter_tanke}s and ingtéileq fized water sprinklers for dust
suppression.- Simiiarly, mabile taskers are used.in mining areas for wetting
mines and transport roads. IL is essential that these measures remain
functional during operations of E;tfxshé'_r / milies;'ip minimiéc dust emissions and
ensure compiiance witly enviranmental stam’larc‘.s-, -

ii. During the inspection, it was cbse
PR ey ‘

rved that while some units have

undertzker (rez . plantation, . proper, mainenance has  been lacking.
Additionally, severai i

i ave ‘not hiblensentied threc-tier lree plantation

adequately. Therel'olré, i is limperative o estabiish and maintain three-tier tree

31
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2 Jf6

antalions effectively, 3 |
fiii. During the feld visil, it was observed that most units have cons[:ct.c: a
approx 10-Toot-high solid boundary wall or wind-hreaking wall, (:;\:ca::pI .m '.li-';
unif at Point No. J, Jai Guru Stone Crusher, where the Lin sheet boun ﬂ,Iy. wa
on one side was nol nwintained. Additionally, all stone crusher unils are
requited 1o install o green nel extending up Lo 2 Jeel above the boundary wail

lo control dust emissions from the unil inie the surrounding arca,

iv. During the field inspection, it was observed that execpl Jai Guru Stone
Crusher and Pakur Black Rock Stone Crusher ail stone crusher units have
implemented  the rainwater harvesting (RWH)  system. Howcvc'r, the
aferementioned crusher units have nol properly maintained the rainwater

harvesting (RWH) system. These units are required to immediately ensure

. ! . ; s i
proper maintenance of the rainwater harvesting (RWH) systems in thel
respective premises to ensure compliance with environmental norms within

their respective premises to comply with environmental norms.

V. The complaint highlights (hat significant dust emissions occur during the
transportation of stone chips, boulders, and dust, mainly because the
connecting roads to the crusher wunits were previcusly unpaved. However,
during the inspection, it was noted that the 8,530 iom Vikrampur to Maharo
road via Kalidaspur and Shiwalidanga has heen sanctioned and is currently
under construction, Upon completion, this road is expected fo significantly
reduce fugitive dust emissions from vehicle movement,

Vi.During the field inspection, it was abserved that, exeept for Jai Guru Stone .
Crusher and Pakur Black Rocic Stone Crusher, all units have constructed

paved roads within their premises, Howaver, (he a:'o're:nentioned crusher units

haye not properly mainteineq the paved roads, These vnits are required to
immediately ensure the consiruction and maintenmes of Paved roads within
their premises,

. 32
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uvinns for Stone Criishers;

€% 7:>e7

L Recom

/ 1. 3tone

e e
units  should  implement comprehensive  dust

ippression measuing inchuding
covers, and waler aprink

containment anc
enclosures, conveyor

lers and gpe

with (he Envi

¢ them properly in accordance
renmental Guidelines for Signe Crushing Units issucd hy
CPCB in July 2023.

]

Stene erisiing units ohall somphy v

nerms preseribed under

the EBaviconment (Prctectian) Rules, 1985

Rules, 1985,

085 {(Lieroinafiar reforred to as "E{P)

SIOAIMEn

srch cddreys -

=2 boring maust obtain the

» Central Ground Water

or industrial use

r

and st suporeeuion codvit

4.% Recom

1 The nvuing units muel

ard blasting by following the

matheds and i3 as guidelines of Direcrorate

ting necessary permissions.

2. The respective mines sprinklers slong haul roads to

reduce -dust emissions,

maintain , proper. records, and

ensure the sffsciivy uge of soter for sprinlding and other dust

controi activitizs, \

3. The units shall ensure 2

fation through extensive

sive dust management
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4. Transportation of stone bouiders should be carried out in tarpaulin

cavered vehicles only.

o N e

: . ! (Toufic Aslam)
{Amui Kumar Soren) i T trel Petiaion —
i r, Jharlkhand Pollution Scientist C, Centra :
chmna(l:Ortﬁ‘:)?iéjiﬁklgzxz;{kao Board, Regional Directorate, Kolkata
ot £ A

(Shri Rajesh Kumar)
District Mining Officer, Office of District

Magistrate, Pajoyy
——— Magistrate, Paj,

{Jems Surin)
Additiona] Collector, Office of District
Magistrate, Pakur
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Tigure 7: Photographs of the Mining area and Crushing area of Pratappur & Mausinghpur Stone Mine
of M/S Four Star Stone Works (Stene Mines with Crusher),
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Tigure 8: Photographs of the Crushing Arca OF M/S New Four Star Stone Worles (Stone Cruster)
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‘ Figure 9: Photographs Of the Mining Area Of M/S New Four Star Stene Works (Stone Mines). J
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Figure 11: Photographs Of the Crushing Area OF M/S Jai Guru Stone Works (Stone Mines).
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Annexure I: Status of Consenl to Operate (CTO)

. M/S DADA BIAI STONIZ WORKS (STONE CRUSHER)
. BISHANPUR STONE DEPOSITE OF M/S DADA BHAI

STONE WORKS (STONE MINES)
M/S PAKUR BLACK ROCK STONE WORKS (STONE -

CRUSHER)

. M/S NJ P STONE WORKS (STONE MINES)

. M/S N J P STONE WORKS (STONE CRUSHER)

. M/S MD NOORUJJAMAN SHEKH (STONE CRUSHER]
PRATAPPUR & MANSINGHPUR STONE MINE OF M/S
FOUR STAR STONE WORKS (STONE MINES WITH
CRUSHER)

. M/S NEW FOUR STAR STONE WORKS (STONE CRUSHER)

. M/S FOUR STAR STONE WORKS [STONE MINES]

10. M/S JAI GURU STONE WORKS (STONE MINES)

11. M/S JAI GURU STONE WORKS (STONE CRUSHER)
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JHARIIAND STAT]%;LUT?ON CONTROL BOARD

DHURWA, RANCHI 834004

4 TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX,
Telephone: 0651-2400850 (Fax)/ 240085 172:400852/240 1847/2400979/2400139

Daled : 2025-05-12

Rel'No. JSPCBAIO/RNCICTQ-21732025/2025/1063

Cousent to operafe (CTOY under sectivn 25 126 off the Water (Frevention & Control of Puollutlon) Act, 1974 and

under seetion 21 of the Afr (Prevention & Contrn) of Pollution) Act, 18T

17 of M/S DADA DAL STONE WORKS, Oceupier Mame iMD
of the Water (Prevention & Control

i ler seetion 25 (1)(b)/25 (1 126
el ot ZL NN LN & Control of Pollution) Act,1981..

L Application (s) dated 2025-04-
J ol the Air (Prevention

MANIRUZZAMAN for conse d
of Poltution) Act, 1974 and under section 21

Documents Relied Upon:

ed vide Ref No JSPCB/HO/RNC/CTE-
duction of Stone Chips 432 TPD and stone dust 48
: 12, 08 Khesra No. 114, 15P,

{n) The confent off Consent-ta-Establish (CTE) grant
Pakur of this office.

19965541/2024/397 Dated : 2024-08-16, for the pro

TPD . fotal investment- Rs — 184 lakhs, At Mauza 2 BISANPUR , Khata Ne. : [2,
31P, Arca- § Bigha 9 Katha 12 Dhur, At Mauza - Bishanpur, P S -Hiranpur, District-
(b) The content of CTO was granted issucd by the Board vide Ref No. JSPCB/HO/RNC/CTO-
19456547/2024/1350 Dated : 2024-08-20 production of Stone Chips 432 TPD and stone dust 48
TPD.valid till 31.05.2025 of this office.

ized tand rent agreement made on dated
ada Bhai Stone Works, At JB.Na: 12; Plot

(c) The content of Two Motarized land agresment: (i) Notari
« of 02 Bigha,13 Katha, 04 Dhur,

D1/11/2023 executed by and biw Karigar maseiya To M/s D:
No.: 31 in Mauza- Bishanpar, P.§- Hiranpur, Dist-Pakur, over a total are
vaiid for 04 years 11 months for rent.

(ii) Notarized land rent agreement made on dated 01/11/2023 executed by and bfw Fagu Murmu To M/s
Dada Bhai Stone Works, At J.B.No: 08; Plot No.: 14,15 in Mauza- Bishanpar, P.S- Hiranpur, Dist-Pakur,
over a total arca of 05 Bigha, 16 Katha, 08 Dhur, valid for 04 years 11 months for rent.

(d} The content of Affidavit regarding procurement of raw material from valid saurees and Treo Plantation

vide Ref No- 1270 on dated 17.04,2025.
{¢) The content of Inspection Report (I/R) issued vide ref 70,506 on dated 25.03.2025 of Regional Office,

Dumka.
The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution} Act, 1974

3.
and under section 21 of the Afr (Prevention & Conirol of Pollution) Act, 1981 to operate tl ject i
Mauza -BISANPUR , P S ~HIRANPUR , District —PA]&UR Vs fg.\llo\\;s: * Bl

Investment Product & Capacity Period of CTO

(Rs)

Plot Nes. Area Date of issue
. . To J

Project Site-Area

i
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Belore 1 Mauza @ 3 Bigha 184 Iakhs Stone Chips 432 TPD 310512027
Expansion BISANPUR, 9 Katha andl stone dust 48
"D

KhataNo. : 12, 12 Dhur
0§ Khesea No.
:14, 15P, 31P

(A) Specitic Conditions:

1. That, the oceupier shall canstruct and maintain pueca boundary wall of mintmum ten feet height all

around e four sides.
2. That, the oceupier shall construet wind breaking wall of 10 1. helght,

3. That, the oceupicr shall do repular cleaning & welting of the ground within the promises.

5 and products under shed and shall, as far as

4. That, the proponent shall store all raw materinl
proof cover(s) and shall install dust calchers over

practicable,do their processing and transfer undler full
uncoveredspace of processing and transfers.

3. That, the oceupicr shall construct metalled internal roads within the premises.

6. That, the occupier shall make sure that the Haul ronds are properly maintained to keep cont rol on

thesccondary emissions. Adequate number of sprinklers should be installed to suppress the dust,

7, That, the occupier shall install scientifically designed adequale number of sprinllers with
requisitehydraulic pressure and shall ensure that the sprinklers remained in operation during crushing period.

8. That the occupier shall ascertain that conveyor belts be covered fenclosed to avoid fugilive

cmission,without side-gaps.

9. That, the oceupicr shall cover sereen, crusher with steel sheet or such other material, cover the free fall
ofstone chips and dusts with steel ring fitted rbber chule of suitable height.

10, That, the proponent shall earry oul lransportation of stone boulders in fully covered transport vehicles.
11. That, the occupier shall submit Ambient Noisc level monitoring reports within the conscut period,
12. That the oceupier shall ensure that a praper green beit is to be developed sucreuncling the erushers.

13, That, the oceupier shall submit compliance report on Board's online Complinnce Module belore
120days prior lo expiry date of this CTO or every year us per Bomd's o (fice order B4, dated 11.07.2023,

14, That, the occupicr shall submit applications for rencwal of consent under section 25/26 of the
Water(Prevenlion & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevent ion & Control
ofPollution) Act, 1981 again 120 days prior to the dale of expiry of this consent with requisite fec

P
=
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unddocuments showing compliance of ail of the abov€coNditions.

15. That the unit shall not operate beyond the CTO validity period without obtaining valid CTO from Board,

(B) General Conditions
o That, the occupier shall maintain the Nationad Ambient Air Quality Standard given below:
R
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Concentration in Ambient Air

Time Weighted = 3 ici
SN Pollutnt Industrial, Ecologically
e Average Resideatial, Rural | Sei &\‘u Atea
and Other Area (notificd by
Ceniral Govt.)
) @) ) “ (5)
I Sulphur Dioxitle Annual 50 '20
(502), pg/m3 24 hours 80 80
2, Nitrogen Dioxide Amnual 40 30
(NO2), pghnd 24 houts 30 80
3. Particulate Matter Annital 60 GO
(size less than 10 24 hours 100 100
pam)or PMIO,
pm3
4, Particulate Matier Annual 40 40
(size Juss than 2.5 24 hours 60 60
pm) or PM2.5,
pm3
5 Ozonc(03), 8 hours 100 100
pe/m3 1 hour 180 180
G. Lead (Pb) ug/m3 Annual 0.50 0.50
24 hours 1.0 10
7. Carbon Monoxide $ hours 02 02
(CO) mg/m3 1 hour 04 04
5. Ammonia (NH3) Annual 190 100
w3 24 hours 400 400
9. Benzene (CGHE) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 0!
Pyrenc{Bal) .
Particulate Phasc
only ng/m3
1L Arsenic {As) Annual 6 06
ng/m3
12. Nickel (i) Annual 20 20
ng/m3
Nat.n : Serial no, 1 {o 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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That, the oceupior shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Stanckard “

9 Particulale Maller 600 jg/ Nm3 |

That, the oceupier shall keep process eMuent in close-cireuit and the qunlily of efftuent from other
sonrees in conformity with the standud 5) and the dischurge quantity as helow:

I SN Parameter Standard |
That, the accupier shall dispose of solid wastes as foliows:
, SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
3 Non-Carbonaceous Non- As a substitute of Sail or Mineral
Hazardous solid wastes/ Mine
Over Burden

That, the aceupier shall keep D) G Sel(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the oceupicr shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within 2 month.

That, the oceupier shall grow and maintain geeenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the oceupier shall submil environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by ain NABL accredited / 180
9001:2008 and OHSAS [8001:2007 certificd laboralory in compliance sub-para (2), (3). (4) and (3) of
paragraph 3 of this CTQ yearly al required periodicily.

That, this CTO is valid subjecled la the validity of mining Lease/Mining
PlnnlEco_fr!cndly/EnVi;onmcm:\! Clearance, if applicable, In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as reveled nutomatically.

Thal, this CTQ is issued from the environmental angle only snd does nol absolve the oceupier [ron

other statutory obligations preseribed under any other law or any other instrument in larce, The sole
and complete responsibility to comply with these conditions Inid down in all other luws for the tine-
being in force, rests with ||}IL‘ industry/ unit/ occupicr.

N
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7 jeopacdize the leant prozeeding , ifany,
yon by the State Board for violation of the

) . . :

(12) That, this CTO shall not in any way, :I(l\’frit]M(
inskituted in the past or that could Be , instity A
provisions of the Act or the Rules made thera uader,

(13) Th;\l, the occuplcr_flsnl! comply with all spplicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Preveution & Confrol af Tollution) Cess Act, 1977 the Air
(Prevention & Contral of Paliution) Act, 19815 ind the Fovirenment {Prateetion) Act, 1956 and Rujes
maile there nider.,

Pant making complinnee of othes séafutory preseribed
iher instrument for the dme being in force,

4. That, this CTO shall not abselve the veenpi
under any law or dicection of conrds ot

That, this CTO is being issued on the basis aof informatlon/ doewments/ certilieate submilted by the

5
unit, This €10 will be vevoked if my of the information/dacumen (s/cerlificates/undertaking given
by the eccupier is found false/fietitious/forged in future,
6. The Order shall be vatid subjeet to complimnce of all other legal requirements applicabile to the unif.
7. The State Board reserve fhe vight to vevoke, withdraw or make any reasonable variation / change
alteration in conditions of this consent.
13 Digitally ed by
Amrita Amiita bithea
i E Dale:202505.12
This is issued with the approval of the Competent authority Mishra L3741 abshor
[Amrita Mishra]

Divisional Head, Dumka

Dated : 2025-03-12

Memo No. : JSPCB/HO/RNC/CTO-
21732915/2025/1063

Copy to: M/S DADA BHAI STONE WORKS, At-BISANPUR, THANA—~ AMRAPARA, DISTRICT
PAKUR/ Chief Inspector of Factosies, Ranchi/ Director of Industry, Govt of Jharlchand, Ranchi/ Director of
Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Palaur/ DFO, Palur/ DMO, Pakur/ Regional

Officer, Regional Office, Dumka for information & necessary action. Amrita Mishra S e
|Amrita Mishra]

Divisional Head, Dumka

e
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fux)/ 2400851/2400852/2401847/2400979/2400139

RelNo.: ISPCB/HO/MNCICTE-199G5541/2024/397 Dated = 2024-08-16

Consent to Establish (CTE) under seetion 25 /26 of the Waler (Prevention & Control of Poliution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pulfution) Act, 1981

- 19965547 / dated : 05/08/2024 of M/S DADA BIIAI STONE WORKS,

{ under section 25 /26 of the Waler (Prevention & Control of

1. Reference: Application (5) No.
(Prevention & Conlrol of Pollution) Act, 1981

MD MANIRUZZAMAN for consen
Pollution) Act, 1974 and under seclion 21 of the Air

Documents Relied Upon:

1

(@) The content of Cheeklist Ref’ No. 567, dated 03.04.2024 of Regional Office, Dumka;

(b) (i)The content of a Notarized land rent agreement bearing dated 01.11.2023, executed by and b/w Sri
Faau Murmu and others with M/S DADA BHA] STONE WORKS (MD MANIRUZZAMAN, Partner), at
1.B No -8, Plot No - 14 & 15(p), in Mauza- Bisanpur, Dist. Pakur over an area of 05 Bigha 16 Katha 03
Dhur valid for 04 years 11 months, &
d land rent agreement bearing dated 01.11.2023, executed by and b/w Sri

ith M/S DADA BHAT STONE WORKS (MD MANIRUZZAMAN, Parer),

(ii)The content of a Natarize
Dist. Pakur over an arca of 02 Bigha 13 Katha 04

Karigar Maraiya and others w
at 1.B Mo -12, Plot No - 31(p), in Mauza~ Bisunpur,
Dhur valid for 0+ years 11 months.

{c)The content of DFO Sahebganj’s certificate regarding ESZ vide letter no. 2310 dated 28.11.2023.
(d) The content of DFQ Pakur FD's certificate vide letter no. 1560 dated 16.12.2023.

(¢)The content of Declaration made by Md. Maniruzzaman , owner of Bishanpur Stone Deposit at Mauza -
Bishanpur, Pakur regarding supply of Stone Boulder.

3. The consent is granted under scction 25 / 26 of the Water (Prevention & Controf of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project in
Mauza- BISANPUR , P S -HIRANPUR,, Districl-PAKUR as follows:

Project Site-Arca Investment Product & Capueily Period of CTE
(Rs)/ Year
Plot Nos. Arca
Before Mauza : 8 Bigha 184 lukhs Stone Chips 432 TPD | Date of issue to
Expansion BISANPUR, 9 Katha and stone dust 48 one year
KhataNo. : 12, 12 Dhur TP
08 Khesra No.
:14, 158, 31P

// @; Scanned with OKEN Scann



A Specific Conditions:

1. That, the occupicr shall constreet at least 10 foet high wind breaking wall.

2. That, the occupier shail construst and meintain pueca bowndary wail of minimum ten feet height all

around the four sides.
3. That, the occupicr shall instal] fixed type wates sprinkizis to cover all dusty place in the premises {0

impart waler spiaying intermittenily and during foading, unloading of taw maierinls/products and wastes.

4. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
{heir processing and transfer under foolproof cover{s) and shail install dust catohers over uncovered spaces
of processing and transfers.

5. Tha, the cecupier shall obtain raw material only from valid Source and: the occupier will be responsibic

for that.

6. That, the occupier shall maintain register for production and dispatch and submit return to the Board.

7. That, the occupier shall malke all road pucca and shall maintain good house keeping by regular cleaning &

welling of the premises and dust prone area.

8. That, the grant of this Consent to Establish shail be subject to regulations/ conditions of the Eco sensitive

Zone, notified or (o be notified in future under EP Act, for any Protecléd Area (Mational Park, wildlife

Sancluary, eic.).

9. That, this CTE is valid subject to {he further nolification/guideline issued by concemed authorily
regarding ESZ. If any discrepancy will be fousid then the consent order shall b nutomatically revoked.

10. That, the occupicr shall apply for CTO afong with the compliance report of his CTE.
11. That, the occupier shall install plant and machinerics within comprehiensive covers andl dust containment
cum suppression system for provisional corporate of dust from stone erusher.

wal of consent under scction 25/26 of the Water
an 21 of the Air (Provention & Control of
{his consent with requisite fee and

12. That, the occupier shall submit applications for rene
(Prevention & Control of Poliution) Act, 1974 and under secti
Pollution) Act, 1981 again 120 days prior to the date of expiry of
documents showing compliance ol all of the above conditions.

7% Scanned with OKEN Scanner
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wt, the CTE ; : 5
7 supersads the CTE granied m\'% vide Ref No.: JSPCE/HO/RNC/CTE- 99

18867684/2024/216 Dated : 2024-05-04

14, Ti]:l{, the ()t)cli])iﬁl' shall i i i
install online certificd 1M analyzer wi st i i '
; mneclivily o ISPC L erlificd PM 10 dlhl}_‘,’/.(. with onsile dlsplﬂy and will provide

B)

General Conditians

([? That, the occupier shall canstruet pucea (i) minimum ten feet high bovndary wall and (ii) approach
road and intemal roads wd ghall keep the premises neat and clean and tidy.

(2) That, the oceupicr shall install comprehensive enclosure (s) to cover the places of unloading of raw
malerialg, the equipments of their processing & trmsferring, the places of loading orprnducls,?}y
products and wastes (or prevention of fugitive emission and shall install such automalic inbuilt
system(s) that in house dust/ gases colleei(s) and undergo (es) cleaning and clean air goes ont.

(3) That, the oecupier shall :in_slall such automatic inbuilt system(s) that process flue gas(cs) / process
pas(es) and undergo(es) cleaning and clean air go{es) out (hrough the chimney(s), having height(s) as
per Central Pollution Control Board norm,

(4) That, the eccupicr shall have D G Sel(s) of the standard as laid in the Environment (protection)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) ol
exhaust pipe(s) as per Central Pollution Control Board norm .

(3) That, the accupier shall impurt treatment as per Central Pollution Control Board lext to wastewater
and shall keep process effluent in close-circuit and effluent from other sources in conformity with the

standard (g).

(6) That, the occupier shall install Central Ground Water Beard/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground waler recharge,

(7) Thai, the accupicr shall create new water body (ies) / remeve deposit(s) of existing water body(ies)
and nearby stream(s) and pond(s) and shall maintain (he wholesomeness of water.

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

alidity of mining Lease / Mining Plan / Ecofriendly /

(9) Thal, this CTE is valid subjected-to the v 1/ | 1
1 of Miniug Lease/Mining Plan, this

Environmental Clearance, il applicable, In case ol no renewn
consent shall be treated as revoked automatically,

(10) That, this CT£ is issued from the environmentul angle only and does not absalve the eceupier from
ather stalutory obligations prescribed underany other law or any other instranent in foree. The sole
and complete responsibitity to comply with these conditions tid down in all other lows for the time
being in foree, rests with the industry/ unit/ oceupicr,

(11) That, this CTE shall not in any way, adversely affeet or jeopurdize the legal proceeding , if wiy,
instituted in the past or that cauld be , instituted against you by the State Baavd for violation of lhe

provisions of the Act or the Rules made there untler.

ons of the Water (Prevention & Conteol
llution) Cess Acl, 1977; lhe Air

(12) That, the oceupier shall comply witl all applicable provisi
nl (Protection) Act, 1986 and Rules

of Poliution) Act, 1974; (he Water (Prevention & Control ol o
(Prevention & Control of Pollution) Act, 1981; and the Environme

there under.
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‘That, this CTE shan 1ot ahsolve the ﬂn‘cu'lj% 6
Wil

?(:.:gfl_ﬁmd under ps .mn‘.cihg camplinnee of ather statutory
B any etlier insteument for the time being in

1y 1w or divection uf ehurrts or

a. Th.’ll, this CTE is he 13 wssued on (he
g issued on (ha |
the unit, This C v L) ed 1
T'E will by evoked if s

. "’Il_a{linli'c?u:aiirzinl dycuments! certifienle submilted by
s o Tevnked | A he information/ decumenlts/ corlificale:
given by the oceupier is found false/fictiticus/forged in fature. cates!

6. This ordes shall be vali o i
wnit, be valid subject ta complizace of all ather lepal requirements applicable to the
7 he State Bonrd veserves the vight ¢ i
il ard veserves aht fo revoke, withdiaw my puke 2 g able variati
change / alteration in condition of this ccrilx;yi. AR S eralion?
This is issued with the approval of the competent authority "
- Digitally signed by
Kumar Kumar Manibhushan
" Date: 2024.08.16
Manibhushan 335 2o omse
[Kumar Manibhushan]
Environmentatl Engincer-cum-
Section Head, Dumka
Memo No. : JSPCB/HO/RNC/CTE- Dated : 2024-08-16
19965541/2024/397

Copy to : M/S DADA BHAI STONE WORKS, At-BISANPUR, THANA- AMRAPARA, DISTRICT -

PAXUR/ Chief Inspector of Factorics, Ranchi/ Dircetor of Industry, Govt of Jharkhand, Ranchi/ Dicector of

Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ DFO, Pakur/ DMO, Pakur/ Regional

Officer, Regional Office, Dumka for information & necessary action. - Ougtll #gnad by Kumae

Kumar Manibhushan saabhussan

Date 2024 08,16 131737 #0530
[Kumar Manibhushan]

Environmentatl Engineer-cum-

Seetion HMead, Dumka
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JHARKHAND STATE POLLUTION CONTROL BOARD

TUWNSI:IIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No. JSPCB/HOMNC/CTO-21 3679232025318 Dated ; 2025-02-06

Cansent (o operate (C‘["O) wnder seetion 25 /26 of the Water (Prevention & Control of Pallution) Act, 1974 and
under seetion 21 of the Air (Prevention & Control uf Pollution) Aet, 1981

1. Application (s) dated 2025-01-31 of BISHANPUR STONE DEPOSITE OF M/S DADA BHAT STONE
WORKS, Oceupice Name :MD MANIRUZZAMAN for consent under section 25 (1)(b)125 (1) (c)/26 of
the Water (Prevention & Centrol of Pollution) Act, 1974 and under section 21{1) of the Air (Prevention &

Control of Pollution) Act, 1981,

2 Documents Relied Upon:

(a) The content of Environmental Clearance issucd by SEIAA, Jharkhaod vide Letter No. —
EC/SEIAA/2021-22/2405/2021/198 Ranchi dated — 02.08.2022 for the project " Bishanpur Stone Deposit
Of M/S Dadn Bhai Stone Works at at Village— Bishanpur PS- Hiranpur District- Pakur, Jharkhand (2.43

Ha)".

() The content of CTO was granted issued by the Board vide Ref No- JSPCB/HO/RNC/CTO-
18866417/2024/725 Dated: 2024-04-18 production of Stone Boulder - 1, 44,396 TPA (As per EC) valid till
31/03/2025 with its compliance report.

(c) The content of CTE was granted issued by the board vide ref no. Ref No.: JSPCB/HO/RNC/CTE-
18037727/2024/130 Dated : 2024-03-18 of this office.

(d) The content of mining lease deed no 4420/4387 exccuted by and biw Deputy Comm issioner, Dumka

and M/S Dada Bhai Stone Works (Partners- Md Maniruzzaman) on 25.11,2023 for stone mining valid
from 25.11.2023 to 24.11.2033 at Aren in 6.12 (2.48 Ha) Acre at Mauza Bishanpur P.S- Pakur District-

Pakur with site tracing map signed by Proponent, AMO & DC.
(e} The content of Inspection Report (I/R) vide refno.126 dated 28.01,2025 issued by Regional Office,
Dumka.

3. The consent is granted under section 25 / 26 of the Woter (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -BISHANPUR , P § -HIRANPUR , District -PAKUR , as follows:

Project Site-Area. Investiment Praduct & Capuacity Period of CTO
(Rs)
Plot Nos. Area Date of issue
To
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I Bouldet

B Slun PA
E:R.)m . Khata No. - m 669 Lakhs 396 T
pansion 25, Plot Na, {As per (M mmun capacity s
}1\49(1’\ 36001, | EC) mduﬂ‘w arwise
ml\nl{:} No. {3, pro duchO“ capacily
352(P), 353(P), necds (0 C
3730y, 3740, nn:n!.lulcd as per EC]
Khata Ne. 22,
"ot No.
361(P), 362(1")
(As per EC) F  —  —
| —

\

(A) Specific Conditions:

i . . sone - in fislly covered and
1. That, the occupicr shall make agreement wilh transporters (o transport stone boulder in fully

leak proof vehicles.
2. That, the oceupicr shall do mining activilics only if, mining lease has valid time validity.

3. That, the occupier Shall Submit Production figure of the Boulder duly certified by D.M.O, within consent

period.

4. That, the occupier shall supply Stone Boulder only to those stone crusher units which have valid Consent
to Operate order from Board and shall maintain record of it and show the record to the Inspecting Officer at

the time of inspection.
5. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined out areas by filling it

. - 2 : . =
(them) with over burden and live soil and shall do (ree plantation over it (them). In no case soil be stored out

of mine lease arca and report to 1.8.P.C. Board.

6. That, the occupier shall reclaim mines out area regularly and do trec plantation in at least 33% of the
space preferably along the periphery and in vacant space.

7. That, (he occupier shall not use any sort of explosives for mining activitics without obtaining explosi
license from Explosive Depariment. e

8. That, the occupier shall maintain the compliance status failing which CTO will be revoked or
environmental compensation will be levied,

9, That, the occupicr shall submit compliunce report on Board's ontine Complinnee Module bef 5
prior to expiry dale of this CTO or every year, ore 120 days

10, That, the aceupicr shall submit complisnce report of CTO Condlitions cvery yeur to the Board
rd,

{1. That, the occupier shall cazry out mining aclivity al n minimum distance of 100 meter away
. a
bank of any river or stream or water body, ay from the

{‘_‘—_—_’___‘
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2. That, the occupier shall submit ambi i
X il s ambient aj H s i s s
ilic board, . it quality and Noise level monitoring reports every six month to

. That, the occupier ¢ gene i
lsmfs;xb’mil C;:l'lallj.]cl shall comply all .ﬂn.. generml & specific conditions of Environmental Clearance and
5 . ]. mmtf rcme- every six months to the Board and shall kkeep their annual production within
the capacity mentioned in Environmental Clearance,

.]4. That, the occupier §Iuﬂl ilfS[‘dn fixed type waler sprinklers to cover all dusty places in the premises to
impart water spraying intermittently and duving loading, unloading of raw materials/products and wastes.

15. That the occupier shall supply the stone boulders 1o only such crusher unils which have valid consent
from Board and arc situated at a distance of 5 km."

16. That, the ocoupier shall submit applications for rencwal of consent under scetion 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under seetion 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fec and
documents showing compliance of all of the above conditions.

17. That the occupier shall provide information to JSPCB regarding temporaty discontinunation/ under
suspension/elosure /any case of accident or olher unforeseen act or event of the unit.

18. That the oceupier shall construct and maintain toe wall, garland drain and scttling pond all along the OB
dump and shall do it's desilting regularly.

19. That, the occupier shall not operate {he unit beyond the CTO validity period, without obtaining CTO
from Board.

20. That the occupier shall abide by the conditions & shall confine the production ag per the year wise

production capacity mentioned in EC.

21. That the aceupier shall increase the Plant density and diversity at the site within a timeline of 6 months

and shall intimate Board regarding the actfon taken.

22, This CTO shall supersede the last granted CTO issued by the Board vide Ref No-
JSPCB/HO/RNC/CTO18866417/2024/725 Dated: 2024-04-18.

By General Conditions :

O That, the occupier shall maintain the Nalional Ambient Air Quality Standard given below:

E——— {32 scanned with OKEN Scann
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Sulphy Dioxide
2), pg/m3

Nitrogey, Dioxide
NO2), ng/m3

(CO) mg/m3

8. Ammonia (NI13)
Heim3

9, Benzene (Coli6)
fp/m3

10. Iscum(u)
i‘ya‘unc(ﬂﬂl’)
Partieulie Phase
ouly np/p3

Arsenje (A
ng/m3

Nicke) (Ni)
w3

No(e:Su."in_l oo
Serial n, § fo12 Asun‘}: i

3. I’.’l.r(iculatc Matter
S17¢ less than 19
) or Py 10,
1aim3
— |
4. Particyiate Matter
(size less than 2.5
hm) or PM2.5,
Hg/m3
R
5. Ozonc(OS),
rgim3
6. Lead (Pb) pg/m3
7. Carbon Monoxde

Tim*‘\"ci hicd
) /\\’c;ngn Sileyd

s
B

Anny
24 howg

Anayal
4 hours

Annual
24 honrs

Annugl
24 hours

Anniral
24 hours

Annug)
24 hours

— ]

Annuaj

———

I:tmin!nl‘y
Pheable oy,

Decifie tyne f)fiudush'y.
——

Industriy), Eco'??iﬂfcn
Rr:.-:i:ﬁznli:ll, Rural SG"‘?ECd by
and Oiher Areq (noli

Central Govt.) )
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0
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60 ’ \
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L ©60
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-
That, the oceupier shall mainta;
g < shall mainta issi "
i the emissigfnglity within e standard and the quantity, as follows:

Parameter

T
Standard '

That, the oceupief N " =
Sovress i cgl:][’.é';[ S.E‘"%ltj_‘ccl’ process offfuent in close-cirewit and the quality of effiuent from ofhier
: ity with tlie standard (5) and the dischiarge quantity as below:

SN Parameter Standard |

That, the occupicr shall dispose of selid wastcs as follows:

SN Waste Type Mode of Disposal

| Hazardous Carbonaceous Wastes | In co-processing in high

temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
3 Nan-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall lceep D G Sct(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupicr shall install and maintain Central Ground Water Board/ State Ground Water
Dircctorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and ofher available
spaces and shall continue enhancing its plant density and biediversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calevlations
analyses reports, every year latest by 30th September of the next financial year,

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / 1SO
9001:2008 and OHSAS 18001:2007 cettified laboralory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining .
Plan/Ecolriendly/Environmental Clearance, if applicable, In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked nutomatically.

That, this CTO is jssued from the environmental angle only and does not absolve the occupier from

other statutory obligations prescribed under any other lav or any other instrument in force, The sole
and complete responsibility to comply with these conditions laid down in all other laws for the lime-
being in force, rests with the industry/ unit/ occupier,
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) . ; oceeding », of the
. 3 Y way, adyergef ¥ affect or jeopardize the i“ﬁy,'ffl for violation
lll_ﬁtl[llged M the pagt o that ¢y be, institytad Against you by the State Bod

Provisigy of the Acy or the Ryjeg made there ypgler.

{12y Tha, this CTo shall noy jyy

. Conltrol of
-evenlion & Py
(13) That, e oceupjor g Somnly with all applicple provisions of the "Vﬂf_"r,\g:'cj;?y; the {}érmd Rules
ollutioy) Acl, 1974; (1o Water (Provengio % Control of Pallution) Ccﬁécu‘;}ﬂ) Act, 1986+
(Prevenyjg, & Contrgl of Poltutiay) Al 1981; and the Enviranment (Prol
made theye under,

ER That, this cTg shall not absoly

-y preseribed
i statutory p
© (he oceupier fyppy making compliance of other
under any Iy Or dirvection of .

I ‘ce.
R ing in for
Urts or any oifyor instrument for the time bei £

i a ¥ LS, riicale subni y the
be revo F rmation/ decuments/ certifieat 1him ”..C{i b :

| ; % . e o nforn brid cl tut’.'lJ sfcc[ru'hc.'ltcsfxmderf:ll\mg given
ol ill ked any of the inforay ation/dacime: {

by the ecupier is foyng fﬂIscfﬁctih‘mzsﬂm-gcd in futgre,

ireme icable to the unit,
The Order shay be valid subjuct 1 compliance of gl other legal requirements applic

ity ariati change /
7. TheSinte Board resoryg g, Tight to revofe, Wilhdraw or make ny reasonable vaviation / cf g
alteration iy conditions of ths consent,

. tolly signeg {,
Amrita  Palsianeas,
This is issued wity, the apprayag of the Competeys nutlmrity Mishra Dale: 2025,03,05

16:39,59 4 05300

[Amriey Mish raj
Section Heaq, Duimlky
No. : JSPCBHO/MRNC/CTE. .
gf%‘:?‘?yz?fzozsms Dated: 2025.02.0

Copy to: Bishanpur Stone Deposite Ormys Dada Bhai Sy, .

HI;(?U\‘PUR District: PAKUR /Director gp Indnsn'y, Govery :::imif a.t Maurzg BISHAN Py R, P
Mines, Government Otharkhuud, Ranchij DEJJlll_y Cariigse = ay a_nd Ranchis .
Government Qflharkhand, Ranchj /DF, 0., Pafeyy D
For Information & Necessury Actiop,

-CB., D,
Amrigg =+ jﬂﬁ-ﬁ,f,‘?.ﬂ,
" Praily
Mishra S
113 07y

L
cct.]'Arm'ita Mz'shra}
fon [, : Dumka

by

e
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TE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRAT 10N BU
Telephone: 0651-2400850 (Fax)/

JTHARKHAND STA

ILDING, HEC COMPLEX, DHURWA, RANCHI 834004
2400851/2:00852/2401847/2400979/24001 39

Ref Mo ISPCBHO/RNCICTE-18037727/20241130 Dinted & 20240318
ated U~

Consent to I‘,slixb}l:h (CTE) u.nrler seelion 25 /26 af the Waler (Prevention & Control of Pollalion) Act, 1974
aud unler seetion 21 of the Air (Prevention & Confrot of Pollution) Act, 1981

{.  Reference: Application (s) No.- 18037727 / duted : 01/01/2024 { iPOS
; ; DL =/ / daled ; 4 ol BISHANPUR STONE DEPOSITE OF
{“;{lslc?é}’[r)é:c%:fé}lli-%%wxh \]\’?%Kllsx MD MANIRUZZAMAN for consent under sgcﬁlun 25 /26 of the

Control of Pallution) Ac, '1'%801 ollution) Act, 1974 and under section 21 of the Air (Prevention &

o

Documents Relied Upon:

(2} The content of Checklist Ref. No. 73 dated 16.01.2024 of Regional Office, Dumka;.

() The content of Environmental Clearance issued by SEIAA, Jharkhand vide Letter No. -
EC/SEIAA/2021-22/2405/2021/198 Ranchi/ dated 02/08/2022 for the project “Bishanpur Stone Deposit of
M/s Dada Bhai Stone Works at village: Bighanpur, Khiat No, 25, Plot No. 349(P), 360(P), Khata No. 13,
Plot No. 352(P), 353(P), 373(P}, 374(P), Khata No. 22, Plat No. 361(P), 362(P), Tehsil : Hiranpur, DisL.:
Pakur, Jharkhand (2.48 Ha) for production capacity of Stone 1,44,396 TPA.”

(c) The content of Distance Certificate issued by DFO, Pakur Forest Division vide letter No 742 dated
03/05/2021 certifying that the distance of project location from RF/PF is 250 m.

(d) The content of Distance Cerlificate issucd by DFO, Wildlife Division, Hazaribagl vide letter no. 878
dated 13/05/2021 cortifying (hat there is 1o any National Park, Wildlife Senctuary, ESZ located within 10
km distance from the project location and the applied site for the praposed project is [ocated outside the
notified ESZ Boundary of the Udhwa Lake Bird Sanctuary.

(e) The content of Registered lease as Document No. 2023/PAK/4420/BY.1/4387 dated 08.12,2023 At
office of SRO, Pakur for Mauza: Bishanpur, Dist. Pkavr, Khata No. 25, Plot No. 349(P), 360(P), Khata No.
13, Plot No. 352(P), 353(P), 373(P), 374(P), Khata No. 22, Plot No. 361(P), 362(P); over an area of 6,12
Acres (2.48 Ha.) valid up fo 24/11/2033 in favour of M/s Dada Bhai Stone Works.

(D) The content of Mining Plan Approval Letter issued by the DMO, Palcur Memo No. 1394/, dated
10/08/2021 along with Mine Closure Plan.

3. Theconsentis geanted under section 25 / 26 of the Waler (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project in
Mauza- BISHANPUR, P 8 -HIRANPUR, District-PAKUR as [ollows:

Project Site-Arca Invesiment Produet & Capacity Period of CTE
(Rs) Year

Plot Nos. Area J

S 3
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Before
Expangion

%(.hnm No. 25,

cr EC
Stone Boulder - Asp
Plol No,

349(0), 3007 1,44,396 TPA. (As per
, 360D, EC
Khata No, 13, ) ;
Plot No,
3521y, 353(p),
3(p), 374(p),

Khata Ng, 22,
Plot No,

361(P), 362(P)
(As per EC)

(A) Specific Conditions:

L. That, the ocen

pier shall comply
Board,

: submit the report to the
all the conditions of Environmental Clearance and submit 1

2. That, the Proponent shall implement
report to the Board g
Dircctorate,

i isi l roject and
plan of rainwater harvesting with establishment of the project a

per the design & drawing of Central Ground Water Board/ State Ground Water

3. That, the proponent shali not

alter the flow path or course o
prior permission from the comp

fany river or stream or water body without
etent authority.

5. That, the proponent shall do minin

€ Operations at Jeagt 100 meterg away from the bank of any river op
stream or water body,

6. That the oceupier shall cons(ryc and maingiy, the to,
OB dump and shall do its disi[ting reg

e wall, gar]
ularly,

and deain gng Settling pong

all along g,
7. That, the occupier shall sulypj,

Ambieny gy qualj
commissioning of the ming 1g (1

Bonrg,

8. That, the proponent sh,

2l majeg Arrange ey
plantation shall be dope

for eclamation o
" ati
a5 nerthe Btideline ¢ * “iilon g

- the 1“1'110(1
MDepartmeny o1y Outarea ang o t
" 0F Foregt g, E“Vironmcut - hatp]acc —
9. That, the proponcay sfyj keep al] gy, OVerburgan v . ’ “of Tarkhayyg,
that no materials shoyly o, Washed ayy,, during ““ e foase
e m,

ey aveq an g4 shal| keep
L
- ¢ the Jogg, holg are

Msooy ﬁcy
explosive license £y,

Lshall og at all yge any gopp
n Explosive Depnnmez1t

Msuey, Wiy
i “f“lﬂﬂsweg

Tor mini_
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that, the proponent shall supnly cw m
q valid consent 10 eperate of the Rogy

1

aleris B i i i
2 1 Lo only those crashar wnits or rond making projeets which
.and keep record thereof,

General Conditious :

(1) Tha, the oceupicr shatl censiug

tond and intermal toads s it L  pticen (§) minimnm ten feet high boundary wall and (ii) approach

o the premises neat and clenn ml tidy,

(2) That, the (mcu]_:ier shall instnli‘cmnpmi
malerials, the equipments of their pro

8 : g, e places of loading of products, by
procucts and wastes for prevention ol fy e b el IOGUCLs,
system(s) that in heuse dust/ p ! on and shalf inglatl such aufomatic inbuilt

gases collect(s) amd wrdergo (es) cleaning and clean air goes out.

3 W cover the places of unloading of rv

S)s{Esl;a:;lttaa:;:l‘gja'T“}“ instal} Sl;CTi artomatic inbuilt sysiem(s) that process fluc gas(cs) / process
5 : rgo(es) cleaning and clean air gofes) out tirough the chimuey(s), having height(s) as
per Central Polintion Control Board novm, = e ixh bIISE

(4) That, the cecupicr shall have D G Sel(s) of the standard as lnid in (he Environment {protection)
Rules, 1986 and shall install it (them) within acoustic enclosurc (s) and shall keep the heighi(s) of
exhaust pipe(s) as per Central Pollution Control Board norm .

(5) That, the occupicr shall impart (reatment as per Central Pollution Control Board text to, wasiewater
and ;I"rldi [(k)mp process clffuent in close-circuit and cffluent from ofher sources in conformity with the
standard (s). ;

{6) That, the occupier shall instail Central Ground Water Board/ State Ground Water Directorale
approved system of rain water harvesting-cum-ground water recharge.

(7) ‘That, the occupier shall creale new water body (ies) / remove deposil(s) of existing water body(ies)
and nearby stream(s) and pond(s) and shall maintnin the whalesomeness of water.

(8) That, the occupicr shall graw greencry in the periphery and other available spaces and shall
continue cohancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecofriendly /
Environmental Clearance, if applicable. In casc of no renewal of Mining Lease/Mining Plan, this
consent shall be treated as revoked automatically,

(10} That, this CTE is issucd from (he environmental angle only and does not absolve the ocenpier from
allier stalutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the fime
being in force, rests with the industry/ vnil/ oceupier,

(11) Tha, this CTE shall not in any way, adversely ffect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted agninst you by the State Board for violation of the
provisions of the Act or the Rules made (here under.

(12) That, the occupier shall comply withs alf applicable isi e W svention &
" I 4 plicable provisions of the Water (Prevertion & Control
of Taltution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, [977; the Air

P, i , .
&;ﬁﬂ:}:‘;& Control of Poliution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

That, this CTE shall not al reupier fv d i
prasérihcd e ésl_nlvc tlie aceupier from muldng compliance of ather statutory

foree, diveetion of cour(s or any other fustrument for the time being in

Scanned with OKEN Scanm



X 640
% |

itied by
! pmitte
; gificate s1
That, this CTE 45 being issued o, the basis of infermation/ :lncumcnt‘sl;{‘g;zcrlmmtcs
the unit, '.1'1|is CTE wilf b vevoked if any of (he infoymalion/ dau!m;tm'[m_
Hertaking given by the acenpier s found false/fictilious/lorged in =
applicable
i -equirements APP
G. 'Ih.lis order shall e valid subjeet o compliance of all ather legal requivem
unif,
riation/
" asonahle va
i The State Board reserves (e Fight to vevole, withdraw ar make any rea |
change / alteration in condition of this consent. ) —
Yatindra o yarindia
Kumar Das
Kumar Date: 2024.0'3-'55'3
S : norily  Das 17:52:52 4053
Thisis issued with the Appraval of the competent autsarity
[Yatindra Kumar Das]
Member Secretary
d: 2024-03-18
Mema No, ¢ JSPCB/MO/RNC/CTE. Date
180377271’2024:’130

Copy to : Bishanpur Stane Deposit of M/s Dada Bhyaj Stone Works at village: Bi
Dist.: Pakur, Jharkhand / Director of Mines, Govt of Tharkhand, Rane
DT, Pakur/ DMO, Pakuy Regional Officer, Regional Office, Dumk

shanpur, Tehsi] - Hiranpur,
hi/ Deputy Commissioner, Pajur/

a for information & necessary action,

Yatindra I(umar lEl‘:gil.-ali)u';lg:mdb,‘\‘.-ninma
imae Das
Date:2024.03,15 14 3y
as el

tindra Kumay Dag)
Membey Secrctary
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JHARKHAND STATE I‘%‘.UTEON CONTRCL BOARD

! i 1 fal & ey -
TOY -'N,I.:‘IP ADMINISTRATION BUILDING, HE¢ COMPLEX, DHURWA, RANCHI 34004
Telephane: 0651-2420350 (Fax)f 240085 1124098522401 847/2400970/2400139

RefNo. JSPCBAIC/RNC/CTO-21 8741 70:2025/04 il s

Consent o aperate (CT0) under seetion 25 126 of the Wader {Provesiion & Control of Folfution) Act, 1974 and
under seetion 21 ef the Air (Prevention & Cuniyal af Pollution Act, 1981

I .~\|3plic5uion {s) dated ‘3023~(JS-2_5 Sl PARUR BLACK ROCK STOME, Oceupier Mame :AKIBUL
SHAIKH for consent under section 25 (1)(b)/25 (1) (/26 of the Waler (Prevention & Centrol of
Pollution} Act, 1974 and under seetion 21} of the Air {Pmventian & Conlrol of Molivtion) Act,19¢1..

% Documents Relied Upon:

(a) The content of CTQ was granted issucd by the Board vide Ref No. JSPCB/HO/RNCICTO-
3994.‘!642}'2024.{]517 Dated: 2024-09-18, Production of Stong Cliips — 9000 C[U/Day and Stone Dust- 1000
CfUDay, Valid 1ill 31/05/2025 of this is office. i :

(b) The content of Two Notarized land documents:(i) Noterized land rent agreement dated 21.03.2004

exccuted by & biw Sri Patras Tudu and Others with Pakur Black Rock Stone (Stone Crusher) Sri Akibul
Shaild, for J. B. No. = 35, Plot No.— 9 over a total ayea of 02 Bigha in Mouza- GANESHPUR, PS.-

HIRANPUR, DIST.- PAKUR valid for 04 years 11 Months.
(ii) Nolarized land rent agreement dated 21.03.2004 executed by & biw Sti Manuwel Tuddu and Sri

Akibul Shailh (partner M/s Pakur Black Rock Stone), for J, B, No. — 35, Plot No. - 93, 100 over a total
arca of 05 B 08 K 17 D in Mouza~ GANESHPUR, PS.- HIRANPUR, DIST.- PAKUR valid for 04 years

11 Months.
(c) The content of Affidavit regarding procurement of raw material from velid sources and vide Ref No-
10764 on dated 22,03.2025.

(d) The content of Inspection Report (J/R} vide Ref No.767 on Daled 19.04.2025 of Regional Office,
Dumka. ’

() The content of CTE granled vide Ref No.: ISPCB/HO/RNC/CTE-10076427/2024/366 Dated: 2024-07-
31 for production of Stone Chips -9000 CFT/Day & Stone dust- 1000 CFT/Day,as per investiment of
Rs.180 Lacs of this office (VCNI).

3. Theconsent is granted under seclion 25 /26 of the Water (Prevention & Control of Poliution) Act, 1974
and under scetion 21 of the Air (Prevention & Conlral of Pollution) Act, 1981 to operate the project in
Mauza -GANESHPUR , P S -HIRANPUR, Dislrict -PAKUR , as follows:

Project Site-Aren Investment Product & Capaeily Period of CTO
(Rs)
Plot Nos, Areca Dale of issue
To
i
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" Khata No.:35 | 06 Y0 Lacs | StoneChips-5000 1 31/uspy 6{1 2
Before i N g
0
o

i 4 Bigha CFT/Day & Stonc
e g(;!c;;apl:[?bo 13"5 dust- 1000 CFT/Day
' Katha 4
02 Dhur \,

(As per \
CTE) 1\
|

(A). .. Specific Conditions:

1. That, the occupier shall construct and maintain pucea boundary wall of minimum ten feet height all
around the four sides.

2. That, the occupier shall construct wind breaking wall of 10 ft. height.
3. That, the occupier shall do regular cleaning & wetting of the ground within the premises.

4, That, the proponent shall store all raw materials and products under shed and shall, as far as
practicable,do their processing and transfer under full proof cover(s) and shall install dust catchers over
uncoveredspace of processing and transfers.

5. That, the occupier shall construct metalled internal roads within the premises.

6. That, the accupier shall make sure that the Haul roads are properly maintained to keep controi on
thesecondary emissions. Adequate number of sprinklers should be installed to suppress the dust.

7. That, the occupier shall install scientifically designed adequate number of spriniders with
requisitehydraulic pressure and shall ensure that the sprinklers remained in operation during crushing period.

8. That the occupier shall ascertain that conveyor belts be covered fenclosed to avoid fugitive
emission,without side-gaps.

9. That, the oceupier shall cover screen, crusher with steel sheot or such ather material, cover the free fall
ofstone chips and dusls with stee] ring fitted rubber chute of suitable height.

10. That, the proponent shall carry out {ransporlation of stone boulders in fully covered transport vehicles,

1L That, ¢ H : : fiax ithi i
, the occupier shall submit Ambient Noise level monitoring reports within the consent period.

12, That the ier
oecupler shall snsure that a proper green belt is to be developed surrounding the crushers.
13. That, the oceup;
pier sha ' : F i .
120days prior 1o Cxpiry dnH submit compliance report on Board's online Compliance Module before

te of this CTO or every year as per Board's office order B-44, dated 11.07.2023.

14, That the oeenpi
d “upier shall sybmij T
Water(Preventjon & Eoniroi "t applications for renewal of consent under section 25/26 of the

of Pollutj
ollution) Act, 1974 and wnder section 21 of the Air (Prevention & Control

_— {}% scanned with OKEN Scanner
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requisite fee

NS X
Y_é)l!l!li()ﬂ) Act, 1981 again 120 days prior to the date of expiry of this consent with
fildocuments showing compliance of ail of the above condilions.

f}é- That the unit shall nat operate beyond the CTO validity period

without obtaining valid CTO from Board.

1:

! B General Conditions :

{ﬁ m That, the oceupier shall maintain the National Ambient Air Quality Standard given below:

{3 scanned with OKEN Scanne



3 ( Concentration in Ambient Air
R
T iahited stedal, Ecologically
U EI S e
. nolill
and Other Area Sontral Govt)
A
)
4 ) (3) ) | c—
20 g
I Sulphur Dioxide Annual 30 20
(502), pg/m3 24 hours 40 R
2. Nitrogen Dioxide Annual 40 gg
(NO2), pg/in3 24 hours 80 =
3% Particulate Mailer Annual 60 1%%
(size less than 10 24 hours 100
um) or PM10,
ug/m3
4. Particulate Malter Annual 40 40
(size less than 2.5 24 howrs GO 60
um) or PM2.5,
jg/m3
5. Ozone(03), 8 hours 100 100
pg/m3 I hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
(8] vt 24 hours LO 1.0
7. Carbon Monoxide 8 hours 02 02
(CQ) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6HG) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11 Arsenic (As) Annual 06 06
ng/m3
12, Nickel (i) Annuat 20
ng/m3 20
Note : Seriaino. 1 to 4 - Mandatory
Serialno, 5 to 12 As applicable for specific type of industry.
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Thit, the occanier shall maintain g

s G

SHM Parameter

&

conission quelidNwillii
quelitNwithin the standard and the quantity, as follows:

Standard

1 Particulate Maiter

600 ug/m3

@

That, the occupier shell k
: T shell keep process effl i
sources in confonmity wi effluent in close-citeui e aunli
onfonmity with the standovd (5) and the fi?s:::;lgé ?(?.“E&]l‘itqullnﬁ £ 40 B
- 3 a5 helow:

Parameter

[

Standard

@

That, the oceupier shall dispose of solid wastes as follows:

Waste Type

Mode of Disposal

Hazardous Non-Carbonaceous
Wastes

In TSDF

Hazardous Carbonaceous Wasles

ey

In co-processing in high

615

temperalure furnaces of kilns

As a substitute of Soil or Mineral

Non-Carbonaceous Non-
Hazardous solid wastes/ Mine

) That, the gccupier shalt keep D G Sey(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board nom.

That, the aceupier shall nstall and maintain Central Ground Water Board/ Stals Grouad Water
Dircclorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within 2 month.

©)

Tha, the occupier shall grow and maintain greenery of (e project in the periphery and other available

]
spaces and shall conlinue ealiancing its plant density and brodiversity.

bmit ecnvironmental statement with supporting sloichiometric caleutations

That, the occupicr shall § L
analyses reports, every year Tatest by 30th Scptember of the next [fnnncinl year.

@®

Tisat, the oceupier shall submit reporl(s) duly \nonitored and issued by an NABL :lccn_:.difud /180
9001:2008 and OHSAS 18001:2007 cerlifici Iuboratory in complinnce sub-pat (2), (3), () and (5yof
paragraph 3 of this CTO yearly at required periodicity.

©

That, this CTO is valid subjected tv {he validity of mining Lease/Mining B
Plan/Bcofriendly/Enviranmental Clearance, if applicable. In case of no rencwal of Mining

Lease/Mining Plan, this consent shall be Lreated a8 revoled automatically.

(10

That, tisis CTQ is issued from the environmental angle only and does net absolve the oceupier from

other statutory obligations prcszribcd under any other Jaw or any other instrument in force. The sole

and complete responsibilit \ thosc condilions |aid down in all other laws for the tiie-
being in force, rests with the industry/ unilf ocoupier-

an

to comply with

A
{J& Scanned with OKEN Scanne
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F -
1 oceeding , ifan
: -+ onordize e Jogal proceeting o 1 any,
() That, this CTO shall not in any way, adverscly affest orJCC:IPI;‘;d’I;: gtate Board for violalion of (je
instituted in the past or that could be , instituted ﬂEE_mSt yo
provisions of the Act or the Rules made there under.
prevention & Control of
’ isions of the Water 1977; the Air
13 That, the occupier shall ly with all applicable provisions 8. = o~ act, i
e Po]]uﬁmcl)o.ic;lpii%‘?d‘ Ihg ?:E\Lﬁc)l’ (Prevention & Control of Pn;}lun?al:zt {Protection) Act, 1986 and Ruleg
(Prevention & Conirol of Pollution) Act, 19815 and the Envirolme:
made there under, L
e |
s sanee of other statutory preseribeg \:
4. That, this CTC shall not absolve the eceupier from making Curmptl;:glt‘i‘;nfi?cing in force. X‘.
under any law or divcetion of courts or any other instrumnent for
. 1 LG -tificate submitted by the i
5. That, this CTO is being issued on the basis of information/ doumullt'tsé;i?iritcﬂcus/u ndertaking given §
unit. This CTO will be revoked if any of the information/documents/c
by the occupier is found false/fictitious/forged in future.
6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.
7. The Siate Board reserve the right to revolee, withdrasv or make suy reasenable variation / change /
aiteration in conditions of this consent.
Amrita :ig';:::ly signed by Amit
This is issued with the approval of the Competent authority Mishra 5 ORI,
[Amrita Mishra]
Divisional Head, Dumka
Memo No, : JSPCB/HO/RNC/CTO-
21874170/2025/948 Dated : 2025-04-29
Copy fo:  PAKUR BLACK ROCK. STONE,
; AtMAUZA- K
Palur/Director of Indusiry, Government of -}hﬂ;'khan a Rzmchj?DA-I?}ESHPUR'. P8- HIRANPUR, Distt,
Tharkhand, Ranchi/ Deputy Commissioner, Paloyr/ Ch;et‘ I trector of Mines, Government of
. 5 £AL I o &
Il)nrﬁand,Rancln/D,F,O., Palur/ D.M.O., Pa)q Y/ Regi spector of Factories, Government of
necessary action, < Pakun/ Regional Officer, J.g.p

-C.B., Dumkq for information &

SRR
tita Mishra Dt e

- {Amrita Mishrnj
Divisional Head, Dumks
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 240085 1/2400852/2401847/2400979/2400139

RefNo.: JSPCBHO/MRNCICTE-19076427/2024/366 Dajed : 2024-07-31

Consent {0 Estublish (CTE) vnder sectivn 28 126 of Ue Waler (rrevention & Coalvel of Polintion) Act, 1974
qad under seetion 21 of {he Adr (Prevention & Control of Pollntlon) Act, 1981

L. Referonce: !\pp‘l,icalicu (£) No.- 19076427 £ dated : 02/05/2024 of PAKUR BLACK ROCK STOMNE,
AKIBUL SHALKH for eonsent wnder seclion 25 126 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Alr {Prevenlion & Control of Pollution) Act, 1981

3. Documenis Relied Upoun:

(a) The countent of checklist, Rel Mo. 964/R0,JSPCB, Dumica, Dated 083.06.2024;

(b} The conlent of (i)Netarized rent agreement Ssi Patharash Tuddu and others with Sri Akibul
Shaikh(partner M/s Pakuy Black Roel: Stone) for a period of 4 years 11 imonths.made on dated 21.03.2024
For 1B ng-35, Plot no-99 Arca-02 Bigha.

(iiyNotarized rent agrcement belween Sri Manuwel Tuddu and Sri Akibul Shiaikh (pariner M/s Pakur
Black Rock Stone) for a period of 4 years 11 months.mads or dated 21.03,2024 for B no-35, Plot no-93
£100 Arca-05 Bigha,08 Katha 17 Dhur, .

(¢) The content of DFO Pakur FD's letter no.478 dated 24.03.2024. As per the distance of project site from
RE/PF is 250m.

(d) The content of DFO Sohebgan] wild life ¥ID's leiter no. 755 dated 13,04.2024. Outside ESZ.

(¢) The content of (i) Notarized agreement affidavit vide Bearing st no 34, dated 15.07.2024 with the stone
imines (Raw material supplies) for suppiying raw material 3000 eRiday. Mines located within the 4 km
radius of the crusher, along with (he valid CTO copy, of the mines.

(ii) Notarized ggreement affidavit vide Beoring sl. 10 672, daied (3.07.2024 wilh the slone mines Row
material supplier) for supplying raw matesial 7000 Clt/day. Mines Tocated within the 0.6 Km radius of the
crusher, along with the valid CTO copy, of the mines.

3, Theconsent is granted under scclion 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
and wader saction 21 of the Air (Prevention & Control o Dallutien) Act, 198110 establish the project in
Mauza- GANESHPUTR, P S -HIRAMPUL, Digirict-PAKUR vs follows:

i T
! i

Project i i b Tuoduct & Capacity Period of CTE
| X
R | S DREe D __4_‘__-. L—M
. » a ’
i Plosvos o i i
= S . (U0 —
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’ e of igsue o
e Stong Chips - 9000 E::}gm-
Khewto. 35| 06| | CriDay & Stone
D ion T Y dust- 1000 CF/Day
Expart ALY | Katitha I .
| o
Dha{As |
per |
applicati
on) !
1 1
A Specific Conditlons:

L. That, the oceupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.

2. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all
around the four sides.

3. That, the occupicr shall construct at least 10 fect high wind breaking wall.

4. That, the occupier shal! install fixed type water g

prinklers to cover all dusty place in the premises to
impart water spraying intermittently and during fo

ading, unloading of raw materials/products and wastes.

3. That, the occupier shall cover screen and
fall of stone chips and dusts with steel Ting

Jaw crusher with stecl sheet or such other material cover the free
{except material exit side) by wind breakin

fitted rubber chute and shall cover (he point from all sides
g wall of suitable height.

6. That, the oceupier shall make all road pucca and shall maintain g0od house keeping by regular cleaning &
welting of the premises and dust prone areas,

7. That, the oceupier shall obtain raw materia] only from valid Source only and the oceupier will be
responsible for that,

8. leaz, the oceupier shall store g1 raw materials and products under shed andd shall
their processing and transfer under fool proof cover(s)

as
: and shall instal} dugt catehe
of processing and Iransfers,

s practicable do
T8 Over uncovered spaces 'F

9. That, the oceupier shall maintaip register for production and dispuich and swbmit votuen to (e Board
10. That, the occupier shall submit photographs of wingd breaking wall
and crusher at the tine of submissio,

,h(ll'lllﬁill‘)’ wall o 3
ull and cover to screen
b of CTO application,

1L, That, the proponent shall carry out fransportation of stone boulders ang stone chips in fully covered
i

e €% Scanned with OKEN Scanner
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B
¥,

¥
trnnspor
ransport 0rder’s
shall be submitle

12. That, the occupier sl
cum Sllpp[‘cssig“

13. That, the oceupicr shall 1
g/Nm3.

14. That, the oceupier shall subl
(Provention & Control of Pollution) Ach 19
Pollution) Act, 1981 again 120 days prior (0 the
documents showing compliance

15. That, the occupicr shall install PMI0 Analyzer, v

(B}

X 619

{ vehicles and agreement with the transporiers must be done lo this clfect mentioning that the
1all be tenminated, if uncovered vehicles be found plying on the road and copy ol agreement

d to the Board immediately afler exceution of agrecment.

\all install plant and machinerics within comprehensive covers and dust containment

systems for |“.o\.isa‘mnnl corporate of dust {rom slone crusher,

aintain the soncentration of dust up o 10 meter from the crusher within 600

it applications for rencwal of consent under scelion 25/26 of the Water
74 and under seetion 21 of the Air (Prevention & Control of
date of expiry of this consent with requisite fec and

of all of the above conditions.

hich conneetivily should be with JSPCB server.

General Conditions ©

(1) That, the occupier shall construct pucea (i) minimum ten feet high bgundary wall and (ii) approach
toad and internal roads and shall keep {he premmises neat and clean and tidy.

(2) That, the ocoupier shall install comprehensive enclosurc (s) to cover the places of unloading of raw
Iaterials, the cquipments of their processing & transferring, the places of loading of products, by
products and wastes for prevention of fugitive emission and shall install such automatic inbuilt
system(s) that in house dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

(3) Tha, the occupier <hall install such aulomatic inbuill system(s) that process flue gas(es) / process

pas{es) and undergo(es) cleaning and clean air gofes) out through the chimney(s), having height(s) as
per Central Pollution Conlrol Board norm.

(4) That, the occupier shall have D G Set(s) of the standard as laid in the Environment (protection)

Tules, 1986 and shall install it (them) within acoustic enclosurc (s) and shall keep the height(s) of
exhaust pipe(s) as per Cenlral Pollution Control Board norm .

(5) That, the occupier shall impart treatment as per Central Pollution Control Board fext to wastewater
n:ld jlm'gl (kgcp process effluent in close-circuit and effluent from other sources in conformity with the
slandard (§).

(6) That, the oceupier shall install Central Ground Water Board/ Stale Ground Water Dircclorate
approved system of rain water harvesting-cum-ground water recharge.

(7) That, the oceupicr shall crcate new water body (i { i isti i
L i 4 y (ies) / remove deposil(s) of existing water bodyf(ics
and nearby stream(s) ond pond(s) and shall maintain the wholesomeness of water. ¢ o

(8) That, the accupier shail grow g i i i
] picr gieenery in the periphery and other av %
continue enhancing ils pl:mtﬂ densily and 1\1odi\fcrlﬁit)'.p 7 icratliblomecsandes

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecofriendly /

Envircnmentn) Clearance, if appiic: ji
; able, In c1 T  Minil ini i
consent shall be treated us‘, rcv!;{r::-:d aut::muli::s!‘l:l;r TySslioR Wit s Mg e M
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i in force- it
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all other
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(10} That, this
oher statutuny:
aml complete e
being in foree, v

CTE s issned frow
bligati

Thiat, this CTE = cetling o 0
i(x: ‘:l)llllltln::.[:}];r C'lL all not in wny wiy, wlveesely nifcet or jeapardize e legal lm"?;f.'muﬁ of the
FNisiogs nr'll“ st or that could e, instituted st yun by the Sinte Board (or vie¥

thie Aet o e Rurles mate fere under,

witl e fudustiy? vad

cvention & Contro!

s or (Pri
1 of the Water { o, the Air
| Rules

vigiun
s Palhition) Cess Achy 12 -
I Pollition) g 986 e

;'-l 'I‘ R & OCL o
(12) That, the oeeupier shall comply with al! applicable pro
ection) Ach |

ol i & 4

(l'ra::ll:\l(lilgi:‘).f\élt;,,lll;fjiliﬂ}?“ l}"“.l‘:" (Prevention & Cantrol ol
there under. ollution) Act, 1931; ind the Environment (#ro
ther statulory

absolve the veeupior
alve the oeeupior feom nnking complinnce of o i+ A
{inie being in

R That, lllll is CTHE shall unt
preseribed under any o or divee
[l ¥ Iaw or divection of courts or any ofher insleament fov the

5. That, this CTE is bei
at, this CTE is being issue aels of 1
This CTE will bo ‘\E;s(:;;lll::lhi%‘lm.h of information/ docnments/ cerlificate submifted by
ng given by the gecupier i any of the information/ documents/ certifieates/
cupier is found Mise/Getitousiforged in future, "

This order shall be valid subject to complisnce of sl other legal requivements app! cable to the
5 E it i

wnit.
7. The State Board reser i o, Wit
7 : i sserves the right to vevoke, withdraw or m
clamge / altevation in t':(m(ii!inu:x!‘(h;.\‘ :l\"c:i:ﬁ?‘utluh.m sk aton)
This is issued with the approval of the competent :mlhuril;‘ Digitall
3 : igitally signed by
Kumat - Kumar Manibhushan

Manibhushan Date: 2024.07.31
22:19:12+05'30"

[Kumar Maniblushan]

Eunvironmental Engineer-cuu-
Scetion Head, Bumka

Dated : 2024-07-31

Memo No. JS]’CB.’I-IO.’RN&IC'[‘E—
19076427/2024/366 :
MAUZA- GANESHPUR, 1S~ HIRANPUR, Distt.- '

anchi/ Director of wines, Govermment of

Copy to: PAKUR BLACK ROCIK STONE, Al
Government of Jharkband,

Government of Jharkhand, R
riel Inspector of Taclories,

pakur/Dircctor of Industry,
Tharkhand, Ranchi/ Depuly Commissioner, Pakur/ Ch
Ranchi / D.F.O., Pakur/ D.M.O., Pakur/ Regional Officer, J.8.2.C.B., Dumkn for information & necessary
action. Kumar el
Manibhushan DAL 15
[ICumar ivianibhushan]
Eavivonmental Engineer-cun-

Seetion Head, Dumka
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consent {0 0

Ref Mo, JSPCB/RO/DMIUCTO- LB736324/202:/34

X621

JHARKIIAND STATE?(){,LUTION CONTROL BOARD

i) i
el POWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Telephone: 0651-2400850 (Fax)/ 240085 1/2460852/2401547/2400979/2400139

Dated : 2024-03-2]

perate (CT0) under seetion 25/26 of the Water (Prevention & Control of Poltution) Act; 1974 and

ander gection 21 af the Alr (Prevention & Control of Pollution) Act, 1981

Application (5) dated 2024-03-05 of MS N J PP STONE WORKS (STOME MINES), Occupicr Name
‘Patner JNHRUL HAQUE for consent under seetion 25 (1)(b)/2S (1) (¢)/26 of the Water (Provention &
Control of Pollution) Act, 1974 and under section 21(1) of the Air (Provention & Control of Pollution)

Ay, 1981

Documents Relied Upon:

The coutent of inspection report Rel io.- 520 dated 18.03.2024 of Regionnl Officer, Regional Office-

)
Laboratory, I.8.P.C. Board, Dumka.

Cum-!
(b) The content of DFO, Palwr letier No.- 808, dated 18.26.07.2019 which shows that the distance of the
proposed site/ Plot No 73/P, 74, 75, 76/P, 80/303, 80, 304/P Area- 6.25 Acres or 2.53 Ha,
ManzaSiulidanga, P.S.- Hiranpur, Distt.- Pakur 360 murs away (roi Notified Forest Land and also is
30746 mls away from Udhwa Lake Bird Sanctuaryand there is no National Pack, Wild Life Sanctuary and
Biodiversity arca within 10 1M radius and the proposed site is not sitvated any ESZ.

(c) The content of Environmental Clearance vide felter No. EC/SEIAA/2018-19/2275/2019/691 dated
08.11.2019 issued by SEIAA, Ranchi, Jharkhand of Siulidanga Stone Deposit of M/s N J P Stene Works
(Stone Mines) for Plot No 73/P, T4, 75, 76/P, 80/303, Arca- %.53 Ha, Mauza- Siulidanga, P.S.- Hiranpur,
Distt.- Pakur for stone mining capacity -650 TPD of stone boulders.

¢ stone mining from 09.01.2020 to 08.01.2030 for L0 years for Plot
02 & 03, Area- 6.25 Acres or 2.53 Ha, Mauza- Siulidanga, P.S.~

(d) The content of Mining lease deed fo
MO and DC Pakur, but not uploaded all papers of mining lease

No 73/P, 74, 75, 76/P, 80/303, J.B. No.-
Hiranpuy, Distt.- Pakor and signed by PP, D
deed.

(¢) The content of Consent to Established(CTE), Ref No. JSPCB/HO/RNC/CTE-7385851/2020/201 dated

24.05.2020.
gfgz'gllg ;%l;lenl of Consent to Operate (CTO) Ref No. JSPCB/RO/DMK/CTO-13961997/2023/61 Dated :

The consent is granted under section 25 /26 of the Water (Preveation & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to aperale the project in
Mauza -SIULIDANGA , P S -SIULIDANGA , District -PAKUR , as follows:

\ Projeet

Site-Area él{l{w):slmcnl Product & Capacily Period of CTO
S,

|

Area Date of issue

To J

Plot Nos.

2

e =, 8
3% scanned with OKEN Scann.



2

A cifie
(A) Speeifie Conditigns.

der in fully covered ang

L. That, ¢
e
oscue sranspard sione hould

leak prOf\W‘"]r'p'ﬂ

v shall i sareapeit with 1

2. That, te pen = . s
That, the oesupior shall o o tining netly tas valid fime validity.

cs only if, minin

fed by D-M.O, within consen

N
3. That, tae ocoupicr Shall Submit Production figure o1

o B i
period.

. = a nsent
4. That, the oceupier shal! sup ply Stone Rowlder only fo tiose stone crusher unils whicl have valid Cal
{he record.- to the Inspecting Officer at

to Operate order fiom Board and sflf‘!l mairizin record of it 2nd show

{he time OrlnﬁvaU‘Jﬂ, ;

3. That, the occupiee shall preserve five soil of the mine{s) and shall reclaim mined oul areas by I filling it
(therm) with over burden and live soif and shalf do t:ce plar 1 over it (them). In no case soil be stored out

of mine lease arca and report 10 L.8.P.C. Board,

6. That, tbe occupicr shall reclaim mines out avea : egui‘.&!yq-]d do irec plantation in at least 33% of the
apace preferably afong the periphery and in vac

7. That, the cccupler shall fiot usc any sort of explosives for mining activitics without obtaining explosive
license from Explosive Department.

8. Thal, the:6ccupier shall maintajn: the compliance status failing which CTO will be revoked or

environmental compensation will be levied.

9, That the occupier shalf provide information to JSPCB regn ¢ femporary discontinue/ under

suspension/closed and accident or other unforescen act or event of the unit,
10. That, the Board will revmw Consent- lo-Eslanlsh after f'mlnz‘:nun nI‘DSR & 'jf‘mqnircd' necessary
: I

modifications shall bs made.

11. That, the eccupicr shall not do mining activitizs beyond 31.03.2025 unti) the occpicr has (hg
1 Contiral B .}vrf ve)

obtained Consent 1o Operate from {he Jharfthand State Pollufi

12. That, the occupier shall subnit complience repirt on Board's online Compliance Module bag
days prior to expiry date of this U7 or every year. “lore 120

: i iange raport of CT fione
13. That, the accupier shall submit complianse vzpoit of CTO Conditions every Year ta the Bogpg
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30 s, the occupier shall earry out mining activity at alfi@imium distance of 100 meter away from the 6 %

o

pank of wny river or slream or water body.

5, That, the occupicr shall submit ambient aiv qualily and Noise level monitoring reports every six month to
the boatd-

16, That, the accupicr shall comply all the general & specific conditions of Environmental Clearance and

shall submit compliance report every six months to the Board and shall keep their annual production within

the capacily mentioned in Enviraumental Clearance.

17. That, the occupicr shall install fixed type waler sprinklers to cover all dusty places in the premises to
jmpart water spraying intermittently and dwing loading, unloading of raw materials/products and wastes.
¢ shall submit applications for renewal of consent under scetion 25/26 of the Water
1 of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
120 days prior to the date of expiry of this consent with requisite fee and

18. That, the occupic:
(Prevention & Contro
Pollution) Act, 1981 again

Jocuments showing compliance of all of the above conditions.
19. That, the ooeupier shall install PM 10 analyser as per CPCB guideline and US BPA. approved technology
with ensite display and will provide conneciivity to JSPCB server.

) General Conditions :

O] That, the occupier shall maintain the Nationa! Ambient Air Quality Standard given below:

{7 Scanned with OKEN Scann
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} 479 ’1 Concentration in Ambient Afr
H——
i ime Wei [ o Ecologically
SN l Poifutant i Tmm V.vvc:g!licd ! S wsidl Se,nsit%vl: Area
i | Yerge B (notified by
i | | Central Govt.)
f I
I :
’ m | @ [ 3 M_H__(ff___f (
| | e
' ! 56 20
i i BlY
/ Sulphur Dioxide ] :;’i’""; | a0 80
(S02), pu/m3 se-hok i
B - 30
Nitroges Dioxide Al ‘g]g 20
(NO32), pgim? 24 hours
I
' 60
Particulate Maiter Annual ! 0 ! 100
{size less than 10 24 hours i i0G
uni)or PMI0, |
pafnd i
|
‘ 4. Particulate Malter il Annuval
{size less than 2.5 24 hours
nm) or PM2.5,
gl
5 Ozone(03), 8 hours
ng/m3 i 1 hour
Lead (Pb) pgim3 Annual

24 hours

(CO) mg/m3

I hour

Armnonia (NI3)
Hig/m

f
-
3

|
§ hours f
|

Annual-
24 hours

|
Carbon Monoxide J
|
!
|

Benzene (Cﬁﬁﬁ}
jg/m3 .

Benzofa)
Pyrene(BaP)
Particulate Phage

only ng/m3

Arsenic {45) ;
ngim3 |

Nickel (23 .
ng/im?

_‘__}lﬂ_m_#_”ﬁ_
|

e e

Note ; Serial no. { fo 4 - Mandatory
Serlal no. 5 to 12 As spplieible for specis

Annual

Annug) l
|

Annugl '
' |

Annyzl !
|

e ——

e

¢ tyne of industyy,
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(10)

(1

(12)

(13)

HH R VLGS BRI MAMEQEN he cimission quality within the standard and the quantity, 4 ‘1%

Standard

That, the oceupier shall keep process cflluent in close-gireuj and the quality of ¢fflucnt from other
sources in confonmity with the standard (5) and the discharge quantity as below:

That, the oceupier shall dispose of
l SN

That, the oceupier shall keep D G Set

solid wastes ng follows:;

Waste Type

{s) within acoustic cnclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm,

That, the aceupier shall install and maintain Central Ground Water B
Dircctorate approved system of rain water harvesting-cum-
photographic view of the structures witlin month,

oard/ State Ground Water
ground water recharge and submit the

That, the occupier shall grow and maintain greenery of the

project in the periphery and other available
spaces and shall continue enhancing its plant dens

ity and biodiversity.

That, the occupier shall submit environmental statement with su

pporting stoichiometric caleulations
analyses reports, every year latest by 30th September of the nex

t financial year.

That, the oceupier shall submit report(s) duly monitored and igsued by an NABL accredited / 1SO
9001:2008 and OHSAS 180012007 certified laboratory in ¢

ompliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of minin
PIanfEcefriendly/Envimnmcntal Clearance, if
Lcasc/M:‘ning Plan, this consent shail be treate

g Lease/Mining
applicable. In case of no renewal of Mining
d a5 revoked automatically.

That, this CTO is issued from the environmental angle only and docs not absolve the occupicr from
other statutory obligations prescribed under any other layw o any other instrument in force, The sole

and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industey/ unit/ ocelpier.

That, this CTO stiall not iy any way, adversely 4 j i ing, i

That _ i ay, wely alleet or jeopardize the legal proceeding , if any

instituled in the past or (hy could be , nstituled against iolati ,
u s ins Aamst you by the St art /

provisions of (he Agt or the Rules mude there und%:r. FE5H0n Bl e IR

That, the Steupier shall comp) with ail i rovisi
Pollatey o 1574 o ¥ witha :_1pp1|c’:nble provisions of the W
Fra &’Conln')l :r\f’\f'ltcl (Prevention & Control of Poflulmn) C

ater (Prevention & Control of
made thome ol ollution) Act, 1981: and the Envj

ess Act, 1977; the Air
ronment (Protection) Act, 1986 and Rules
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; i other statutory reseribed
4 Itis CTO shall not absolve the oceupier frm!l making E‘_"r"?,ﬂ:‘;‘:i;:?lming in force, P
. lelt?t’ faﬁi Ty o éircc(inn [l!l'tnln'lv or auy other instrument fo
under any S X

S That, this is beine issno o i ormation/ documents/ certif cide submitted by the
y this CTO is bojy issued on the hasis of infor / / : ! Yy
« This CTO will be revol L‘:l}t i) i:rlllL‘)(Iiﬁ rmatinn/dovinentsi/cor tificates/under hlkmg given

unit. This C Vi i Ay

H 67 e A YR
by the veeupier is found false/lTetiions/fus e in fudure -

wmee of ol sther legal roquirements applicable to the unit,

6. The Order shall he valid subject ta complia

i F vithdraw or make any rr.-nsnn:lb!cvm'inlinn!changc!
7 The State Boarg reserve te right (o revoke, withdraw or maj any

alteration conditions of this consent. Digital!y signed by

s [ RAJI\/A RAJIVA KUMAR
K AR SINHA

This is isswed with ihe approval of the Competent authoz;ﬁUM Date: 2024.03.27

SINHA Gaiins P30
Regional Officer

Memo No. ; JSPCB/RO/DMK/CTO- Dated ; 2024-03-21
18736324/2024/84

Governmen; of Jharidhand, Ranchi/ Deputy Commissj oner, Pakur/ Chijef Inspector of Factories, Ranchi/
D.F.0., Pakuyy D.M.O., Pakur/ Member Secretary, ,Thariclm!ﬁi{ﬁﬁ;a}iuﬁon Control Iﬁj@;{bﬁ}@gﬁéﬁm RAJIVA
information & necessary action, KUMAR SINHA
KU MAR S'NHA Date: 2024.03 71 17:12:32
) (R".i%"?loi{umnr Sinha)
Regional Officer
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JHARKHAND STATE ¢ U
/ LAUTION COMTROL BOARD

LOWNSHIP ADMINISTRATION BUILDING, 115G comprg
Telephone: 065 1-2400850 (Fax)/ 2400851/24 ‘ZEJll‘r]) ﬁ:ﬁl}?&;ﬁ%ﬁ:&mﬁ;Cm oo
GULLIE L 400139

pc[w—[O/RNC/C'I'E-'.’Z!ESKS 1720200208
Dated : 2020-05-24

pefNo. J8
£ cstablisti (CTE) under seetion 25 /26 of the YWalepr
e consent to st o F26 wbthe Waler (Pvevenlion & Cont =
1 i nder section 21 af the Afr (Prevention & Control of Pollutlon Act, 1981 antral of Pollation) Act, 1974

1 s
ce: Application () No - 7385851 /dated : 27/01/2020 of MS v ;
L HAQUE for consent under section 25 /26 of the wm‘;,‘. !i'\::c:v]gn]u{.u? {[; %ﬁ&lﬁ%}ﬁﬁmgﬁ,\ l
cl,

Referen
2121 of the Air (Prevention & Control of Pollution) Act, 1981

L jAHRU ¥
1974 and under seetior

Documents Relied Upon:

(a) The content of check list (inspection report) dated 16.02.2020 of Regi i

OfficcCum-Laboratory, 1.8.P.C.Board, Dumica. ot Regfoan) BHfiee; Regione

(b) The content of DFO, Paleur letter No.- 808, dated 18.26.07.2019 which shows that the distance of the
6.25 Acres or 2.53 Ha, Mauza-

proposed site/ Plot No 73/P, 74, 75, T6/P, 80/303, 30, 304/P Area-
P.S.- Hiranpur, Distt.- Pakur 360 mirs away from Notified Forest Land and also is 30746 mis

Siulidanga,
away from Udhwa Lake Bird Sanctuaryand there is no National Pack, Wild Life Sancluary and Bio-
diversity area within 10 KM radius and  the proposed site is not situated any ESZ.

(¢) The content of Environmental Clearanc:
08.11.2019 issued by SEIAA, Ranchi, Tharkhand of Siulidanga Ston
(Stone Mines) for Plot No 73/P, 74, 75, 76/P, 80/303, Area- 2.53 Ha,
Pistt.- Palkur for stone mining capacity -650 TPD of stone boulders.
se deed for stone mining from 09.01.2020 to 08.01.2030 for 10 years for
303, I.B. No.-02 & 03, ‘Area- 6.25 Acres or 2.53 Ha, Mauza- Siulidanga,

d signed by PF, DMO and DC Pakur, but not uploaded all papers of mining

= vide letter No. EC/SEIAA/2018-19/2275/2019/691 dated
¢ Deposit of M/s N J P Stone Works
Mauza- Siulidanga, P.S.- Hiranpur,

(d) The content of Mining lea
Plot No 73/P, 74, 75, T6/P, 80/
P.S.- Hiranpur, Distt.- Pakur an

[ease deed.

25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
ablish the project in

The consent is granted under section
ention & Control of Pollution) Act, 1981 to est

3.
and under section 21 of the Air (Prev
Mauza- STULIDANGA, P S -SIULIDANGA, District-PAKUR as follows:
erject Site-Area Tnvestment Product & Capacity Period of CTE
(Re) Yeur
Plot Nos. Area
Before Mauza- Area- Rs. 329.15 Stone Boulders —650 Date of Jssue to
Expansion Siulidanga, 6.25 Lacs (as TPD six month
Plot No 73/P, Acresor | per project)
74,75, 76/P, 2.53 Ha
80/303, Khata
No.-02 & 03
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(A) Specific Conditinns:

o i . I mining plan,
L. That the aconpicr shall reclaim the mined oul are s per approved miniig P
; ct toe wall around
7T . o tan & conatru
2. That the occupicr shall keep the OB chump at dump site as per mining [

dump site, garland drain with seufing pils & maintain properly.
round with appropriate

; . ; vetting of the g
3. That the occupier shall mointain promises neat & cloan and welling

technique,
y [rom river/stream/water body,

4. That, the occupier shall keep over burden dunip(s) at least 100 meler awa

! i ive soil i Vi i € SC aratc!y.
- That th upi shall iieel! the live soil in jproper way at approprmte piﬂ_{: P
€l if i - vi tal Clearance and
- That, iy C'!Ipil,‘] shall COll'Iply all the general & spectfic conditions of Environmen

shall submit report to the Board.

7. That, the occupier shall install fixed type water spriniclers to cover all dusty places in the premises to
impart water spraying intermiitently and during loading, unloading of raw matetials/products and wastes.

8. That, the occupier shall maintain register for production and dispach and submit return to the Board.

9. That, the occupier shall not at all use any sort of explosives for mining activities without obtaining license
from the explosive department and submit the copy lo the Board.

10. This CTE shall be valid till the date of DSR is prepared and approved by the competent authority and
after finalization of DSR if required necessary modification shall be made,

11. That, the occupicr shall comply with a1l applicable provisions of the W 3
et ‘ : ater (Prevention & !
Pollution) Acl, 1974; the Water (Prevention & Control al Pollution) Cesg Act, 1977: the :’ il

i ' B ir

Conirol of Pollution) Act, 198]1; and the Environment (Proteetion) At 1986 an (Prevention ¢;

I Rules theye under,

12. That, the occupier shall ensure installation I CAAQMS & a1

O analvzor ne . z
board and is mandatary. alyzer as per timeline fixed by

®B) General Conditions ¢

(1) That, the occupier shal! constroet g
road znd internal roads and shall keep ti;

2 (1 minimg (g
AN fen faay 5
Premises neg sot high boundary Wi

cles E 2 -
M ang . il ang (i) Dproacy,

Scanned with OKEN Scanner




A< )

< {5 o cover the places of untoading ol raw
the placen of lnading of produets, by

uch automatie inbutlt

a wir goes ont.

‘hL.'lf:::‘:i)::g::;:";‘“‘g: syateun(s) et process e gas(es) / prozess
elean air gofes) out e chi % ) 0 o
oH; out tirangh the chimney(s), having height(s) as

;, the accupier shalf i
end underpo(es) clean
rat Poltution Control 2

f (1) Th
i as(es)
f ﬁc; Cent

e aeennicer shalf inve 1 G Sof A et ' P
() Thal. the vecupicr ‘nmi nave 0 G Set{s) o faid i the Environme ~cli
Jutles, 1986 and shall it Tt {Hlici} within acagsti e (a5} un:l‘;lil:'\';? {:Lé“lmé‘lfgit’]tté‘;ug,l?
exhaust pl;!e(s) as por Contral Pollotien Control Boasd = =

mi irentment us pee Central Pollution Contro! Bonrd text o
-civenit and offluent from wilier sonrces in conformily with the

I {5) That, the weenpier shall iny
aud shall eep precess efflent it

standard (5).

(@) That, the oceupicr shall install Central Ground Water Board/ Slate Graund Water Dircclorale
stem of rain waler harvesting-cam-ground water recharge.

appra\'cd 5y

(. the occupier shall ereate new water body (jes} / remove deposil(s) of existing water body(ies)

(7) Tha
and nearby stream(s) and pond(s) and shall maintain the wholesomeness of waler.

(8) Thal; tiie occupier shall grow greenery in the periphery and other available spaces and shall
plant density and biodiversity,

continue enhancing its

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecofriendly /
Environmental Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, this
consent shall be treated as revaked antomatically. !

and does not absolve the occupicr from
instrument in force. The sole
in all other laws for the time

(10) That, this CTE is issued from the environmental angle only

other statutory obligations prescribed under auy othier law or any other
and complete responsibility to comply with these conditions kaid down
being in force, rests with the industry/ unit/ oceupier.

rdize the legal proceeding, ifany,

1 not in any way, adversely affect or jeopa
State Board for vielation of the

hat could be , instituled against you by the
the Rules made there under.

(1) Thet, this CTE shal
instituted in the past ort
provisions of the Act or

{12) That, the occupicr shall comply with all applicable p
of Pollution) Act, 1974; the Water (Prevention & Cantro
(Prevention & Control of Pollution) Act, 1981; and the Bnvivonment (Prof

there under.

rovisions of the Water (Prevention & Control

1 of Pollution) Cess Act, 1977; the Alr
teetion) Act, 1986 and Rules

. T}.mt, this CTE shall not absalve the occupier from maldng complianee uf other statutory
preseribed under any fnw or diveetion of courts or any other instrument fov the tine being in

force.

That, this CTE is being issued on the hasis of nformntion/ doc tifl i

this C” ny I s cuments/ certificate submitted by
the unit. 'g‘lus CTE will be revoked _]I' any of the information/ documents/ certificates/
undertaking given by the occupier is found false/fictitious/forged in future.

6. This order shall i jee inne
ey shall be valid subject to complinnee of all other legal requirements applicable {o the
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f
- ;
| rescrrves the right to revolee, withdraw or make any reasonable variation / E
"CSCIVES )
e St on 1 ition of (his consent. ‘
v u:Ji:i:mgn,’n]'tcrnhon in conditio |

This is issued with the approval of tie competent anthority
is is is:

RA_”VA Digitally signed (Rnjiva Kumar Sinka)
by RAJIVA Section Head, Dumka
KUMAR  kUmar sina
Memo Ne. : JSPCB/HO/RNC/CTE-

Date: 2020.05.24
: 2020-05-24
7385851/2020/20] SINHA 134044 405130 Dated: 20200

Capy to : Sri Jahrul Haque, Partner, of M/s N TP Stone Works (Stone Mines), At-Siulidanga, P.S.-
Hizanpur, Distt- Pala/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines,

Government of Tharkhand, Ranchi/ Deputy Comumissioner, Pakus/ Chiel Inspector of Factories, Ranchi/
D.F.0., Pakur/ D.M.O., Pakur / Regional Officer, Tharkh

and State Poliution Control Board, Dumisa for
information & necessary action, RAJIVA Digltalysigned by

RAJIVA KUMAR SINHA
Date: 2020.05,24 13:42:18
KUMAR SINHA Pe
(Rajiva Kumar Sinha)
Section Head, Dumka

Scanned with OKEN Scanner



%

[{nf

unde?

P

Cusl:!li 1o 0!

!'1:- ®
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, JHARKHAND STATE
KHAND STATE PRI L UTION CONTROL BOARD @_ﬁ 34

o
A f’") yNSHIP ADMIMISTRATIO
i TOWNS i TRA M BUILDING, KEC CO
il MPLEX, DHURWA, RA]
! 3 NCHL 834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

o ]Spcﬁ!lEOIRNC.'CT'O~22393070!2025.’172\6
Dated : 2025-06-24

crnte (CTO) under seetion 25 /26 of the Waler (Prevention & Contral of Pollution) Ach 1974 and
] bl

cection 21 of the Air (Prevention & Control of Poihittion) Aet, 1981

Application (s) dated 2025-06-02 of M/S N I P STONFE WORKS (STONE CRUSIER, i

AP ORUNAMAN SHEIL AND PARTNERS fo cunsa O o33 (Lyhys () (cy2c o

Water (Prevention & Contrel of Pollution) Ast, 1574 and wnder section 21(1) of the Afr (ﬁmv)cﬁ;)un oﬂ“"“
o

Control of Pollution) Act,1981..

Daocuments Relicd Upon:

{0) The content of Consent ta Eslablish (CTE) RefNo.- JSPCB/HO/RNC/CTE-1 0203708/20211179
dated-29.06.2021 at Mauza ~ Siulidanga Mo, 67, 1.B. No, 03; Plot Mos, ~ 265 & 266, Arca-07 Big};a 0o
atha 06 Dhur Imvestment Rs. 150.0 Lac for the poduction capacily of Stone Chips— 9,000 CFT/Day and

Stone Dust-1,000 CFT/Day of this office.

vids Ref No- I SPCB/HO/RNCICTO- 1932475202024/1195

(b) The content of Consent-lo-Operate granted
9,000 CFT/Day, Stone Dust!,000 CFT/Day valid ill

Dated: 2024-07-26 production of Steae Chips—
31/05/2025 of this officc.

(c) The content of Inspection Report (I/R}, Ref No,1227 dated 24.05.2023 of R.Q. Dumka.

(d) The content of Affidavit vide ref No 30 dated 12.03.2025 stating that the procurement of raw materiak
will be done from mines having valid CTO. v

(e) The content of notarized land agreement 3. Two notarized land agreement (i) Notarized Land Rent
Agrecment bearing S1. No.— 703 daied 15.04.2023 between Mose Tudu and ather and MD Noorujjeman
Shekh 1.B. No.: 03, JChesra Mo.: 58 in Mavza— SIULIDANGA NO-67, P § -HIRANPUR, District~
PAKUR over an area of 02 Bigha valid fora period of 4 years 11 months

between Lakhan Tudu and

SIULIDANGA NO-67, PS-

cars 11 months.

(ii) Notarized Land Rent Agreement bearing SL No.— 701 dated 15.04.2023
£02 Bighn 07 Katha valid for a period of 4 y

other and MD MNoorujjaman Shelch J.B. Mo.: 03, IChesra No.: 57 in Mauza—

HIRANFUR, District _PAKUR over an area o
(iii) Notarized Land Rent Apreement bearing SL No.~ 702 dated 15.04.2023 between Jetha Hansda and
ofher and MD Noonujjaman Sheldh I.B. No.. 23, [Chesra No.: 59 in Mauza — SIULIDANGA NO-67,PS-
HHU’}L]NPUR, Dislrict -PAKUR over an arca of 02 Bighn 12 Katha 10 Dhur valid for a period of 4 years 1l
manths. : '

(iv)Notarized Land Rent Agreement bearing dated 06.05.2024 between Simon Tudu and other and MD
Noorujjaman Shekh 1.B. No.: 03, Khesra Now 265 in Mavza - S1U IDANGA NO-67, P g -HIRANPUR,
Disteicl -PAICUR over an arca of 03 Bigha 02 {Zatha 016 Diwe valid for a period of 4 yeurs 11 months (plot

menticned in CTE.)

(v) Notasized Land Rent Agrecment boaring dated 03.05.2024 between Pradian Tudn and ather and MD
Noorujjaman Shekh 1.B. Ho.: 03, Khesen He.: 266 in Mmza — SIULIDANGA NO-67,7§ HIRANPUR,
District -PAKUR aver ar avea of 03 Bigha i8 Kathn a4 Dhur valid fora period of 4 years 11 months (plot

mentioned in CTE)
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el L
& Control of Pollution) Act, 1974 7S (O
L&

eenli te the project in G
wnaer (PEeveh T ) Tog o oper Y
i pranted yuder seetion 25{2585’_‘"&"01 of P 0”“}[0)2%13.: as follows: "‘"iﬂio
S anday esion 21 o e At (R iy st -PAKUR g
nnag um MIGA No-ﬁ : _ !=
Mauza -SIULIDAN 5
— : i Period of CTO N
nyestment Product & Capacity ‘.
Praject Sile-Area ) ‘ 1
‘ Date of issuc
i To
Piot Nos, Arei
Ee——— ¥
275 Lalhs Stone Chip.sﬁ— 9,000 30/06/2027 i
Vo= 03 | g CIT/Day, Stone
B 13]3;!\;’5 g || e (I{c_\"lS:-ﬂ Dust!,000 CFI/Day
Expansion % 266 (As per 00 pm{s,c
orE) Katha oy
o 06 Dhur
(As per
CTE)

(A) Specific Conditions:

1. That, the oceupier shall install dry fog mist type water sprinklers lo suppress the fugitive dust emission
from crushers & plying of heavy vehicles.

2. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all
around the four sides.

3. That, the accupier shall construct at least 10 feet high wind breaking wail,

4. That, the occupier shall install fixed type water sprinklers to cover all dusty place in the premises to
Impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.
5. That, the occupier shall install scientifically designed adequate number of sprinklers with requisite
hydraulic pressure and shall ensure that the sprinklers remain in aperation during crushing period.

6. That the occupier shall ascerlpin that

. conveyor bells be covered fenclosed to avoid fugitive emission,
without side-gaps, in enclosure

and belts,
7. That,

the eccupier shall cover screen and jaw crusher with sieel sheet ov sach other matesial cover the free
fall of stone chips and dusts with steel ring fitted rubber chute.

8. That, the accupier shalt malce all rond pucea and shall maintain good

housekeeping by regular cleaning &
welting of the premises and dust prone areas.
9. That, the occupier shall obtain raw material only from valid source only and the occupier will be
responsible for that,
i
—
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i That, the oceupier shy I
'ﬁ.ivil' . ——— Ed lrm;lil‘i ?lor:; ail T materials and products undor shed and shall as far as practicably d
i under foolproof cover(s) and shall install dust catchers over uncovered «p-,:cso
spa

of procossing and transfers,

{1. That, the oecupi ; intain regi i
at, pier shall maintain vegister for production and dispateh and submit retuen to the Board

12. That, the occup.lm‘ shall submit photographs of wind breaking wall, boundary wall and cover fo sereen
and crusher al the time of submissicn of CTO application. A

13. Thal, the 'proponcnt shall carry out frausportetion of stenc bouklers and stone chips in fully covered
transporl vehicles and agreement with the transporters must be <done to this effeet mentioning that the
transport order shall be terminated, if uncovered vehicles be found plying on the roud.

14, That, the oceupicr shall install plant and muchineries within comprehensive covers and dust containment

cum suppression system for containment of dust from stone crusher.

15. That, the occupier shall not do crushing activities beyond the period of CTC unless and until the
occupier has (have) obtained Consent to operate from the Jharkhand State Pollution Control Board.

Board’s online Compliance Module before 120

16. That, the occupier shall submit cﬂniplinncc report on
Board’s office order B-44, dated 11,07.2023.

days prior to expiry date of this CTO or every year as per

17. That, the occupier shall submit applications for rencwal of consent under section 25/26 of the
Water(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and

documents showing compliance of all of the above conditions.

hall submit compliance of this CTO conditions every year to the Board aloag with

Quality and Noise Monitoring from JSPCB lab portal and also
rior fo the expiry of this CTO successively.

1

18. That, the occupier s
the recent analysis reports of Ambient Air

with the CTO rencwal application 120 days p
19. That, the occupier shall submit ambient air quality and Noise fevel monitoring reports every year o the
Board. :

20. That the occupier shall be liable for any diserepancy fi the matter of land ,if ever arises.

21. The accupicr shall install USEPA. approved PM 10 analsyer and shall ensure uninterrupted connectivity

lo ISPCB server.
B) General Confitions :
o That, the oceupier shall maintain the Naticnal Ambient Air Quality Standard given below:

e
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.. Ambieat Aic sl
% concentraton i,’,»bh
Eeologically
: itive A
Time Weighted Indl}ﬂ"’::::’” rural gf:lsilt-tl:';]cbyrm
SN Follytanl Average ii:isl ‘gﬁ;lcr Are Central Govt.
1 PRS-
| ] )
=D
“®
) @ S
= i 50
. Sulphur Dioxide Annut 80
! 23‘02), png/m3 24 hours [ oy ™
R
s )
= I Annual Al 80
itrogen Dioxide Anhu 20 .
% N%}i‘%}‘_’)‘, pgm3 24 howrs ] i
] H
—_ 60
3. Particulate Matter Annual 1’00 100
(sizc less than 10 24 hours
pm) or PMI0,
pg/m3 ___-——"*_"_"—"‘-_—__“——
40
4. Particulate Matter Annval 28 60
(size less than 2.5 24 hours
pm) or PM2.5,
pg/ml [ —
00
5. Ozone(03), 8 hours 100 }8 0
pp/m3 1 hour 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
Gl 24 hours 1.0 1.0
i Carbon Monoxide 8 hours 02 02
(CO) mg/m3 | hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (CGHI0) Annual 05 05
ng/m3 .
10. Benzo(a) Annual 01 ol
Pyrene(BaP)
Parficulate Phase
only ng/m3
-— ]
11, Arsenic (As) Annual 6
ng/m3 ’ 06
—_— ]
12. Nickel (1) Annnal 20
np/m3 20
- __'~‘—‘-———,_,_ﬁ
Note ; Serial no, 1 to 4 - Mandatory
Serial no. 5 to 12 As applicable for specific type of industry,
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That, the oecupier i
pier shall maintain the emissi,
x emission &Gy within the standard and tl i
ie quanlity, ps follows:

G

E N Parameter T
o t Standard T

! 1 Particulale Matler 800 g
Hg/m3

@ hat, the oceupicr shall keep proe
: picr s k ocess effluent § ircui
ekl : enl in close-cire i
ces in conformity with the standard (5) und the :L:;lﬁ':fé i'l‘l‘]““"([? cluall:u; of effluent from ollier
discharge quantity as belows

{ SN Parameter Standard
wliitdan

That, the oceupier shall disposc of solid wasles as [ollows:

)
SN Waste Type Mode of Disposal ’
() That, the occupier shall keep D G Set{s) within aceustic encl X i
cxhaust pipe(s) as per Central Pn[lutiSn)Contml Board ?152;05‘“ AR

al Ground Water Board/ State Ground Water

pier shall install and maintain Centr
cum-ground water recharge and submit the

(@) That, the occu
Directorate approved system of rain water harvesting-
photographic view of the structures within a month.

w and maintain greenery of the project in the periphery and other available

(7) That, the occupict shall grov
spaces and shall continue enhancing its plant density and biodiversity.

statement with supporting stoichiometric calculations

shall submit environmental
[ year.

) That, the occupier
analyses reports, every year latest by 30th September of the next financial
accredited / 1SO

nd issued by an NABL
(2), (3), @ wnd (3) of

duly monitored a
nco sub-para

(%) That, the occupier shall submit report(s}
9001-2008 and OHSAS 18001:2007 certified labaratory in compliai
paragraph 3 of this CTO yearly at required periodicity.

10} That, this CTO is valid subjected to the validity of mining Lease/Mining —
Plan/Ecofriendly/Environmental Clearance, if applicable. In casc of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

I dacs not abselve the occupier from

 other instrument in foree. The sole

nvironmental angle only and
her laws for the time-

That, this CTO is issued from the el

other statutory obligations pres ihyed under any ofher law or any i
and complete responsibility to co ply with these conditiens Inid down in il of
being in force, rests with the industry? niit/ ocoupier.

1)

12) That, this CTO shall nat in any wa, adversely alfect or joopardize {hie fegal prosceding , ifany,
instituted in the past or that could Bz | nstinied against you by the State Board for violation of the
provisions of the Act or the Rules rade there under.

VWater (Prevention & Control of

1y Cess Act, 1977; the Air
1986 and Rules

Al
Lt ¥
DIGIRAT T (Protection) Act,

3) That, the ocoupier shall ror oy wth all @
Poliution) Act, 197 & Water (f

(Prevention & C i

made there under,
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mm wpaking cO pliar
justrument fov thet

T nes 3 tory preseribed ‘-‘_

a cT ance of other statu :
i ysolve the occupier § i

; O shall net auscl ¢ th e

* ml\ld:;rll::lf;l Ty or divection af conris orany I tme being in fore

entsf eeviificate s submitted by the

1 Toenni 2 &
5 of inforn wnlion/ doesest gmnrchtuslumfelt'ﬂcmg ehven

1 inn/docu et
o in fubare.

5, That, this CTO is m.-mgwbneu ol f!lcihx.}
unit, This CTC witl be Foyniad iF any of i
by the occupler i found la!m'l‘lc!mmmm;

vob porgniee ts applicable to the unit.
6 Tlie Order shall be valid subject i cnmglrmwnof 111 otlor Tegal 1 |.u=,Nncn PP

: raviati hange /
7 The State Board rescrve the right fo n.vok “i-mdr:aw or m:t.he any reasonable var iation / chang
alteration in conditions of this congent.

Digualty stgaed by Armtits
" . * Matiea
S Amiita Mishra' puesmseszessszi
This is issued with thie approval of the Competent antherity e
{Amrita Mishra]

Divisional Head, Dumka

Memo No. : JSPCB/HO/RNC/CTO- Dated : 2023-06-24
22393070/2025/1736 !

Copy to:  Mfs N I P Stone Works (Stone Crushex), f\.t—Smlidanga,Place Huanpur, P.0.: Hiranpur,
District: Pakur/Chief Inspeotm of Factanes, Ranchi/ D.F.0., Palur/ Director of Industry, Government of
Tharkhand, Ranchif Director of Mines, Govermnment of Jharkband, Ranchi/ Deputy Commissioner,
Pakur/D.M.0., Palur / Regional D{'ﬁcer Jhar)dland State Polluhon Control Board, Dumka for :nfunnauon
& necessary aclion. ' Amrita Mlshramm_,__‘ .,,_:,'
[Amrntu sthr'z]
Divisional Head, Dumka
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(G JHARKHAND STATE .
QW AND STATE POYLDTION CONTROL BOARD
TO“;N]SI'IIIP AP;‘E;TI;SJ;‘M‘O” BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
elephone: 065 1-24D0850 (Fax)/ 2400851/2400852/2401 847/2400979/2400139
Ref Mo JSPCB/HO/RNC/CTE-10203708/20214179 T T
aled L UL UG-
cansent to Bstablish (CTE) under section 25 126 o e Waler (Prevention & Canteol of Pallulion) Act, 1974

and und

er section 21 of the Air (Prevention & Control of Poliution) Act, 1981

Application (s) No~ 10203708 / dated < O7/0/2021 of M/8 N J P STONE WORKS (STONE

1: Reference:
CRUSHER), MD NOORUMNAMAN SIEKI AND PARTNERS for consent under section 23 /26 of the
\Water (Provention & Contrel of Poltution) Act, 1974 and under secti o S
Cuurmtl S pellution) Act, 1981 section 21 of the Air (Prevention &

2. Documents Relied Upont
(a) The content of check list dated 17.03.2021 (inspection report) of Regional Officer, Regional Office
Cuin-Laboratary, J.S.P.C. Board, Dumka.

(b) The content of Distance Certificate issued by DFO, Palur Forest Division vide letter No 490 dated
06/03/2021 stating (hat lhc‘dlsmncc of project location from reserved forest / protected forest is more than
250m and the praject location does not come under no mining zone.

(c) The Content of Distance Certificate issued by DFO, Wildlife Division Hazaribagh vide Jetter No 673
dated 01/04/2021 stating that there is no any National Park, Wildlife Sanctuary, ESZ localed within 10 km
distance rom projeet location and the proposed project does not come under prohibiled category of ESZ.
(d) The content of as @ raw matexial the unit has uploaded sclf declaration o procure Raw material from
valid Stone Mines.

{e) The content of affidavit for Land Rent Agreement dated 26/03/2021 & 07/04 2021 valid upto
25/02/2026 & 06/03/2026.

3. The consent js granted under seetion 25 /26 of the Water (Prevention & Control of Pallution) Act, 74
and under section 21 of {he Air (Prevention & Control of Pollution) Act, 1981 to establish the project in
Mauza- SIULIDANGA NO-67, P S -HIRANPUR, District-PAKUR us follows:

Project Site-Aren Investment Prochuet & Capueily Perind of CTE

(Rs) Year
Plot Nos. Arca
g“fm’c_ Mauzi — 07 Rs. 150 product — Stone Chips | Date ol Issue to
Spansion Siulidanga No- Bigha Lakhs & Stone Duost of six months
67, J.3. No. - (44 capacity — 9,000
03; Plot Nos, —~ Katha Ty & 1,000
265 & 266 06 Dhur CFI/Day

"
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gpecific Conditions:

)

=  epriniders 1o €0 sor il (1'..15[}’ places in the p remises to
5 X > waiel .‘.pl!!'ll(u_l:- i v
stall fixed (ypc W

1. That, the occupicr shall i and during tondings, v gionding of rew imaterials/products and wastes.

jmpart waler spraying infermitiently
ior shail construet wind breaking wall o 10 L. height & shall make internal roads pucca
sha Sirud : : | .
2l o housekeeping by reguiar cleaaing ard welting of the haul roads and the premises.
intain a goot NOVS ing by o
and shall maintain a &

3. That, the occupier shail cover to crusher screan and comvayors with gleel sheet or such other material
. That, i :
cover Ihe free fall of stone chips and dusts with stocl ring fitted 1]

oI

r chute and shall cover the point from
all sides (except material exit side} by wind breaiing wail of suilable height.

4. That, the accupier shall store all raw materials and produets under shed and shall, as far as practicable, do

their processing and transfer under foolproof cover (5) and shalt install dust catchers over uncovered spaces
of processing ond transfers.

3. That, the occupies shall oblain raw material from valid source.

6. That, the occupier shall maintain register for receipt of raw inatel
retum to the Board. '

i, production and dispatch and submit

7. That, the occupier shall havvest rain water and recharge it to the ground or by scientific method as
approved by Central Ground Water Roard and State Ground Water Directorate.

8. That, the occupier shall construct boundary wall along the periphery of minimum 16" height.

9. That, the occupier shall submit the ambient air quality monitering report and noise level monitoring report
before and after commissioning of the.plant.. . -

10. That, the occupier shall submit photographs to establish the co

mpliance of the aforesaid conditions at the
time of submission of CTO application.

(B) General Conditions :

(1) That, the oeeupier shal! construet preea (i) mininmm ten feet high boundary wall and (i) approach
road and internal roads and shall keep the premises neat anid clenn nod iy,

(2) That, the oceupicr sha!l install compvehensive enclasuys () to cover the places of unloading of raw
materials, the equipments of their preccssing & trnngferchig, (e places of londing of products, by
preducts and wastes for prevention of fugitive emissien and sholi install such automatie inbuilt
system(s) that in house dust! gases coltecl(s) and vndergo (es) oleaning and clean air goes out.

{3) That, the oceupicr shall install sueh automalic inbuilt system{s} that process flue gas(es) / process

gus(es) and undergo(es) cleaning and cloan air gofes) out through the chimney(s), having height(s) as
per Central Pollution Control Board norm.
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() Thet,

&2

the occupicr shall have D G Sei(s) Ofliags%ﬁdard 0s Jaid in the Environment (prolection) )2 39
celion

Rules, 1986 aud shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of
all keep the height(s) o

cxhaust pipe(s) 2

per Central Pollution Control Board norm

5) That, i I he: es in conformity with th
the ocoupicr I niral Pollutios
and shall keep process effluent in close-cireuit and cffiuent from olher soure \
the

standard (s):

) That, the ocetpicr shall install Central Ground Waier 13 o ;
approved systom of mif water harvestifig-cum-geosingd wrmc?:?g;]?::: Ciround Water Piseeiore

7) Thal, the geenpict shall ereate new water body (ies) / remove i st i
: ) b ve deposit(s) of oris i
and nearby st cam(s) il pond(s) and shall maintain the w!m]csmmcllw.-;s 5,’12\3;1(2,\/—"‘“‘@ e bot (=)

§) That, the ocenpicr shall grow greenery in the periphery and other avail
L ol £ i available s g and §
confinuc enliancing ifs plant density and biodiversity, e abic spaces and shall

(9) That, \his CTE is valid §ubjcc§cd o the validity of mining Lease / Mining Plan / Beoficndly /
Environmental Clearance, if applicable. I casc of na rencwal of Mining Lease/Mining Plan, this
consent shall be treated as revoled automatically.

(10) That, this CT

E is issued from the environmental angle only and docs not absolve the occupier from

ather statutory obligations preseribed under any other law or any otler mstrument in foree. The sole

and complete resp!
heing in force, res

(11) That, this CT!

jnstituted in the past or {hat could be , institu

onsi‘biiity to comply with these conditions laid down in all other Jaws for the time
15 with {he industry/ uni¥/ occupier.

£ shall not in any way, adversely affect or jeopardize the legal proceeding , ifany,
ted against you by the State Board for violation 0 fthe

pravisions of the Act or the Rules made there under.

(12) That, the occupier shall comply with all ap

of Pollution) Act,

(Prevention & Control of Pallution) Act, 19812

there under.

plicable provisions of the Water (Prevention & Control

1974; the Water (Prevention & Contral of Pollution) Cess Act, 1977; the Air
nd the Environment (Protection) Act, 1986 and Rules

That, this CTE shall not absolve the oceupier from maling compliance of other statutory

preseribed under any law or direction of courts or all

foree.

That, this CTE is being issued on the Dasis of information/ docur
{he unit. This CTE will be yevoleed if any ¢
undertaking given by the ocenpier is found false/fictitious/

This order shall be valid subject {0 complinnee of

unit.

The State Board

y other instrument for the time being in

nents/ certificate submitied by

f the information/ documents/ certificates/
forged in future.

all other legal requirements applicable fo the

reserves the right to revolee, withidrmw o make any reasunable yarintion /

change / alteration in candition of {his consent.

“This is Issued with the approval of the campelent authority
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Dicitally s denjivn Kumar Sinha) :
"y igitally signe . - )
R:/\J:\/A RANVA KUMAR oction Head, Dumlka ._..J._.-
KUMAR SINFIA -
Memo No. : JSPCB/HO/MRNCICTE- ; Date: 2021.06.29  pateq : 2021-06-2
10203708/2021/179 SH\IHA z 22:14:37 +_CS'EEG' ) - v29

Copy te : Shri John Hansda, Prop., M/s N T P Stone Warks (Stone Crazher), At- Siulidanga, Place:

Hiranpur, P.O.: Hiranpur, District: Pakur/ Director of Industey, Government of Jharkhand, Ranchi/ Director
. . B 2
of Mines, Government of Iharkhand, Ranchif Deputy Commiss uer, Pakw/ Chief Inspector of Factories
s

Ranchif D.F.0., Pakuy/ D.M.O., Paleur / Regional Qffizer, Hharkband State Peltution Control Board Dumka
for information & necessary action ;
i Digitaliy signed by RAJIV
RAJIVA ot

KUMAR Sr NHF\ ggl;s:azlun.os.zszz:m:ﬁr
(Rajiva Kumar Sinha)
Seetion Head, Dumla
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JHARIKHAND STATE PﬁUTION CONTROL BOARD

1'0\VNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DIHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 240085 1/2400852/2401 847/2400979/2400139

i i JngBlI*]OfRNCiCTO-J98022591202‘”1588 Dated : 2024-10-08

" operate (CTO) ander section 25 /26 of the Waler (Prevention & Control of Paliution) Act, 1974 and
i gaws® ction 21 of the A (Prevention & Contrul of Pollution) Act, 1981
ynder s

Avpliﬂﬂ‘i““ (s) dated 2024-08-09 of M/S MD NQORU.IJAMAN SIEKH, Occupicr Name :MD
NOORU}AM"‘N SHEIH for consent under scclion 25 (1)(b)25 (1) (€)/26 of the Water (Prevention &
Contral of Pollution) Acl, 1974 and under section 21¢1) of the Air (Prevention & Contrel of Poilution)

Act 1981

Docnments Relied Upon:

(a) The content of Cousent-te-Establish (CTE) granted in expansion issued vide Board’s Ref No.t
Khesra No.: 108,

JSPCBJHCI.‘RNC:’CTE—I3910629.‘2022.’4 17 Daled 27.09.2022 at Khata No. — 26 & 52;
137, Mauza - Mansinghpur, Arca- 02 Bigha 19 Katha 06 Dhur, Investment Rs. 153.5

140/P, 139/P, 138 & 1 Z v
Lakhs for the production capucity of Stone Chips-9,000 CFT/Day, Stone Dust-1,000 CFT/Day.
() The content of Consent-to-Establish (CTE) granted before expansion issued vide Board’s Ref No.:
JSPCB!’I’IOHINC/CTE—ZOZ!G@?/ZO18:’3 15 Dated: 26.03.2018 at Khata Ne. — 26 & 5%; Khesra No.: 103,
140/, 139/P, 136 & 137, Mavza - Mansinghpur, Area- 02 Bigha 19 Katha 06 Dhur, Investment Rs. 19.20
Lacs for the production capacily of Stone Chips 11000 C&/Day and Stone Dust— 100 Civ/Day.

ed vide Board's Ref No.

(¢) The content of last granted Consent-to-Operate (CTO) grant :
J$PCBIMO/RNCICTO-14767435/2023/1 529 Dated : 2023-09-28 for the production capzcity of Stone

Chips-9,000 CFT/Day, Stone Dust-1,000 CFT/Day valid till 30.09.2024;

(d) The content of Two land agreement [Total Area-02 Bigha 19 Katha 06 Dhur}:-
(i)Notarized Land Rent deed cum Agreement dated 11.04.2023 exceuted by & biw Smt Charki Turd,

Sri Karmachari Turi and Md Noorujjaman Shekh for .B. No. - 52; Daag Nog. — 140(P), 139(P), 138 &
137 in Mauza - Mansinghpur over an arca of 01 Bigha 15 Katha 06 Dhur valid for 4 years.

(ii) Notarized Land Rent deed cum Agreement dated 28.08.2023 executed by & b/w Sri John Tudu, St
Chunda Tudu, Sri Girish Tudu and Md Noorujjaman Shekh for LB. No. - 26; Daag Nos. — 108 in Mauza -
Mansinghpur over an area of 01 Bigha 04 Katha 00 Dhur valid for 4 years.

(¢) The content of Inspection Report Ref. No. 1712 dated 30.08.2024 of R.O. Dumka;

3. The consent is granted under section 25 /26 of the Waler (Provention & Control of Pollution) Act, 1974
;:lld under section 21 of the Air (Prevention & Controf of Poliution) Act, 1981 to operale the project in
auza -MANSINGHPUR , P § -MANSINGHPUR,, District -PAKUR , ns follows:

Proj .
roject Site-Area E}\{\-’eslmcnl Product & Capacity Period of CTO
5)
Plot Nos. Aren Date of issue
J To
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(A) Specific Conditions: :' :

L. That, the oceupicr shal

linstall dry fog mist type waler sprinklers to suppress the fugilive dust cmission
from crushers & plyir

g of heavy vehicles,

2. Thal, the occupier shall congt

et and maintain pucca boundary wall of minimum ten fect height all
around the four sides,

3. That, the occupier shal] construct at least 10 fect high wind brealting wall,
4. That, the occupier shall install fix

; xed type water sprinklers to cover all dusty place in the premises to
mpart water spraying intermj ttently and daring loading, unloading of raw materials/products and wastes.

5. That, the occupier shall cover screen and jaw crusher with steel sheet or such other material cover the free
fall of stone chips and dusts with steel ring fitted rubber chute und shall cover the point from all sides
(except material exit side) by wind breaking wall of suitable height.

6. That, the occupicr shall make all road pucca and shall maintain good housekeeping by regular cleaning &
wetting of the premises and dust prone areas.

7. That, the occupier shall obtain raw material only from valid Source only and the occupier will be
responsible for that.

8. That, the accupier shall store all raw materials and prodncts under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall fustall dust catchers over uncovered spaces
of processing and transfers.

9. That, the occupier shail maintain 1'egis-le1; for production and dispatch angd submit retumn to the Board.

10. That, the occupier shall submit photographs of wind breaking wall, boundary wall and cover to screen
and crusher at the time of submission of CTG application,

11. That, the propenent shall carry out ermsportaﬁan of
transport vehicles and egreement with the ta
transport order shal! be terminared, If uncoye:
shall be submitted to the Beoard jrnmedia

stone bouldess and stone chips in fully covered
perters must be doe 1o this effect mentioning that the
hicles be found plving on the road and copy of agreement
tely afler exeeution of agreement. 7

12. That, the occupier shall submi compliance of this CTO condi

tinns every year along with the recent
analysis reports before 120 days of the expiry date of this CTO snocessively
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15, That, the acenpi i ! i ineri
7 13 5 : mp.zcrlnhn.l instoll plant and machineries within comprehensive covers and dust containment
PRt suppzos;nu systen for provisional corporeic of dust from stone crusher
g oy » e i o b ) ’ '

14. That, the occupier shall maintain the congeniration of dust up to- 10 meters from the crusher within 600

/M3, = — . " :

15. Thfﬂ, the oceupier shall nol do crushing activities beyond the yieriod of CTO unless and until the

accupier has (have) o{:tamcd Consenf to opeyate from the Juirkiand State Pollution Control Board.
1 = .

16. That, the occupier shall submit complinnce report on Boa

days prior (o expiry date of this CTO or every year as per Board's office order B-44, daled 11.07.2023.

rd’s online Compliance Module before 120

17. That, the occupicr shall comply the Board's office order 1o, B-41, datedl 11.07.2023 and shall shift the
crusher unit within 5 kilometer radius from the mines which supplies the raw material to the crusher by 31st

May 2025.

18. That, the occupicr shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expity of this consent with requisite fec and
documents showing compliance of all of the above conditions.

19. That, the occupier shall maintain USEPA certified PM 10 Analyzer within three months with onsite
display and shatl provide connectivity to JSPCB server otherwise Environmental Compensation will be

levied or CTO may be revoked.

20. That, the CTO supersede the CTO granted previously vide Ref No, JSPCB/HO/RNC/CTO-
14767435/2023/1629 Dated : 2023-09-28, valid upto 30.09.2024.

®) General Conditions ¢

o That, the occupier shall maintain the National Ambient Air Quality Standard given below:

(J2 scanned with OKEN Scann
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_.,/% concentralion i1 Ambient Air Yy RN
..—’-—"—'—-‘\_\;;.
Ecologically |
. strial ] Scnsitive Area
rime Weighte! | TG iy Rural | Cisied by
SN Pollufant Avempc and Other Arca Ceniral Govt)
— T
S )
3
M - @ .
I SR i 50
T Anu #0
1 Sulphur Dioxide .
;i‘r_.;lz)g), pg/m3 24 hows |
D
40
. osid Annual 80
B | Ml dbows | T
_—-——'_'dw_—_——_-—__——
60
2 Patticulale Matter ,\nnuﬂ; 100 e
(size less than 10 24 howrs
ym) or PMI10, .
ng/m3 . e —t——
R
40
4, Particulate Malter Annual ég w
(size less than 2.5 24 hours
pm) or PM2.5,
pg/m3 e
5, Ozone(03), 8 hours 100 igg
pefm3 1 hour 180
6. Lead (Pb) pg/m3 Annusl 0.0 5
24 hours 1.0 10
7 Carbon Monoxide 8 hours 02 02
(CO) mgfm3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/ml 24 hours 400 400
9, Benzcl'l;; (géHG] Annual Qs 03
pg/m
10. Ff"g::?l(;:?p) Annual 01 01
Particulate Phase
only ng/m3
11. Are:lglj; gA::) Ansual 06 06
12. i i ;
Nl:l;ln(aNl) Annual 20 20
Note : Serial no. 1 to 4 — Mandatory
Serial no. 5 te 12 As applicable for specilie type of industry,
-
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That, tirc ocoupier sha'l mnintain the emission qrality within th standard and the quantity, as follows: i

! SM , Parmmaier Standard \
!,
] 1 Parlisuiate Maller 600 mg/Nm3 _l

nit nidl the quality of efffuent from other
auantity as below:

el in clo:
) and U}

Parmmefer E Stanelard

That, the occupier shall keep
sources in conformity with lic

‘That, the pceupier shal

st g
pse of 56 4id wast

1 F
[SN f Waste Type i Mode of Disposal
1 Hazardous Carbonaresus Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes =~ = ¢ : o
3 Non-Carbonaceouz Nan- As a substitute of Sail or Mineral

Hazardoug solid wastas/ Mine
| Qver Burden -

That, the occupier shall keep 13 G Set(s) within zcoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Conirol Board norm.

That, the occupier shall install 'and‘ maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the strastures within a month.

Thal, the occupicr shall grow anid maintain greenery of the project irf thie periphery and other available
spaces and shall continug enhancing its plant density and biediversity. ;

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial ycar.

That, the occupier shall submit repori{s) duly monitored and issued by an NABL accredited / 1SO
9001:2008 and OHSAS 18001:2007 certified laborntory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at requived-periodisity.

That, this CTQ is valid subjected to lhe validily of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if appliceble. In case of no renewal of Mining
Lease/Mining Flan, this consent shall be treated as roveked automatically.

I'E‘nt, 1his f‘.‘TO ils issued from the environmental angle only and does not absolve the occupier from
gr‘ L{:; ;ggilntzy ]&:Jp};%astf!;«[ px{‘cscnhc({l under any other law or any other instrument in force. The sole

1d co: 1bikily to comply with these conditions Isid down in all E ime-
being in force, resls with the industry/ unit/ sceupier. ' i Fel i e s

I {J% scanned with OKEN Scann



Government of Jharkhand, Ranchi/Dircetor of Mines, Government of Tharlkh
Commissioner, Pakur/ Chicf Insp

D.M.O., Pakur/ Regional Off

(& 6
CADYY Tl 2 . A
2 i, this CTO shall et nan T = legal proceeding , ifany, 4z
pi \ Y way, adverscly affyf\gr jeopardize the leg Ak R
m'sm.\u‘ed in the past or that could bo , instituted against you by the State Board for violation of the
Provisions of fhe Act or the Rules made there undor,
. e - (Prevention & Conlrol of
(13) That, the eceupier shalj comply with all applicable provisions of the g’czge;\fgf 2077 the Alr
Pollution) Act, 1974; the Water (Prevention & Control cf‘PE)lquon}[ oSS P on) Adt, 1956 and Rules
(Prevention & Control of Pollution) Act, (981; and the Environment (Pr
- made there under.
3 s - statutory prescribed %
4 That, this CTO shall not nbsolve the oceupier from making cmnp:{nt:ltt:i:.‘"ifl?g;ﬂé Esn forcc.y
. unde'r any law or diveetion of courts or any ether instrument for th
i i rtificate submitted by the
- : R asis of information/ documents/ certl . e
= mi:;r’TﬂI:;Ss g%g :f-illjlel];é%'!esxi;‘lfgdoi!} :];L;lé}stiﬁél information/documents/certificates/undertaking giv
AR wgn . N
;;y the occupicr is found false/fictitious/forged in future,
i i unit.
G The Order shall be valid subject to compliance of all other legal requirements applicable te the uni
T The State Board reserve the right to reveke, withdraw or make any r'cnsonablc variation / change /
" altaration in conditions of this consent. . i, Digitally signed by Amit Kumar
Amit Kumar pate:202e.100817:5835
i 0530
" Tuisis issued with the approval of the Competent authovity™
[Amit Kumar]
Section Head, Dumka
Memo No. : JSPCB/HO/RNC/CTO- Dated - 2024-10-08
19802289/2024/1588
Copy to:

M/s Noorujjaman Shekh, At-Mansinghpur, P.O.-Deopur, Distt.- Palcur/ Director of Industry,
and, Ranchi/ Deputy

ector of Factories, Government of Jharkhand, Ranchi/D.F .0., Pakur/

cer, I.S.P.C.B., Dumka for information & necessary action.

KuBwgtion Head, Dumka
| Date: 2024.10.08 17:59:06
Pt

\ [Amit Kumar]
. ! Digitally signed by Amit
Amit Kum
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ATE %I UTION CONTROL BOARD

= *q
JFARICHANE 577 i

OF BUILDING, MEC COMPLEX
.”.'\,.Lii"DL‘;G. 1EC COMPLEX, DHURWA, RANCHI 834004
Doy 240035 2400852/2401847/2400979/2400139

RefNo.: JSPCB/HO/MRNC/CTE- 13010629 3022/417
Dated 1 2022-09-27

Consent to Establish (CTE) v ot k3 & f Pollution 97
aLS 1 L} nllﬂi' S""IIH‘ 2‘: 4 6 of {he 1V,

. " = s g ¥ .'llt’l' ’_!‘E'C}'I)l’:i;i)]l Iy ‘(ll]l]'ﬂl af I l[ ﬁ{) AC‘ l 4

and under section 21 of the Air (Prevention & Control nf Pollution) Act, 1981 e

L ﬁ%cggﬁﬂgjﬂ’f\ixﬁ)g{%}]?-”9“‘519 Jdated : 01/06/2022 of M/S MD NCORUISAMARM SHEKH,
Po]lulion‘) b I for enngent wder seelion 23 /26 of the Waler [Prevention & Control of
. 1974 and undee ceetian 21 of the Air (Prevention & Control of Pollution) Act, 1981

2. Documents Relied Upon:

(a) The content of‘Checki‘ffl Ref. No. 1204 dated 20/08/2022 of the Sitc Setection Commitlee;

(b) The content of Cm_lsr;r.-t-‘t.o-Esial'insh‘ (C'TE) prantéd befare expansion issued vide Baard’s RefNo.
,ISPCB!;{O[R_I*!C/CTI:QG;MQ‘L’ZO 18/315 Dated:; 26.03.2018 at .'E'h:lla Mo, — 26 & 52; IChesra Mo.: 108,
140/P, 139/P, 138 & 137, Mauza - Mansingbpur, Arca- 02 Bigha 19 ICatha 06 Dhut, Investment Rs. 19.20
Laes for the production capacity.of Stoue Chips -1000 Cfv/Day aid Stone Dust — 100 CivDay.

nted Consent-to-Operate (CTO) issued beiorr; cxpansion vide Board’s Ref Na.

(c) The content of last grai
ne Chips-

JSPCR/HO/RNC/CTO-9351239/2021/437 Dated: 15.03.2021 for the production capacity of Sto
1000 Cf/Day and Stone Dust~ 100 Cfv/Day valid till 31/03/2023;

(d) The content of Tyvo land agrecinent (i) Notarized Land Rent deed cum Agreement dated 23/01/2021
exccuted by & bfwSmt Charki- Turi, Sri Karmachari Turi and Md ‘Noorujjaman Shekh for J.B. No. ~ 3z;
Daag Nos.— 140(P}, 139(P), 138 & 137 in Mauza - Mansinghpur over an ared of 01 Bigha 15 Katha 06
Dhur valid for 4 years. 3 A

(ii) Notarized Land Rent deed cum Agreement dated 93/01/2021 executed by & bhw St John Tudu, Sri
Chunda Tudu, Sri Girish Tudy and Md Noorujjaman Shekh for J.B. No. - 26; Daag Nos. — 108 in Mauza -
Maosinghpur over an area of 01 Bigha 04 Katha 00 Dhur valid for 4 years.

+ficale issued by DFO, Wildlife Division, Hazavibagh vide letier no. 1943

dated 04/11/2021 certifying that there is no any National Patk, Wildlife Sanctuary, ESZ located / available
withsin 10 km distance from project Jocation and the applied site for the proposed project is located outside
{he notified ESZ Boundary of the Udhwa Lake Bird Sanctuary,

(e) The content of Distance Cert

vision vide leter no. - 1881

f) The content of Distance certificate jssued by the DFO, Pakur Forest Di
nry and distance of

dated 07/12/2017 certifying that the praposcd site falls outside notified forest bound
batlery point from notificd forest Jand is 1 150,

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Alr (Prevention & Contral of Pollution) Act, 1981 fo cstablish the project in
Mauza- MANSINGHPUR, P § -MANSINGIIPUR, Distriet-PAKUR ay follows:

\ Project

Period of CTE

Site-Area Investment Product & Capacity
(Rs) Year

@'C Scanned with OKEN Scanne



One year from
the date of
issue

Stone Chips-9,000

CFT/Day , Stonc
0 CFT/Day

153.5 Lakhs

In Expansion Khata No. =26 0z
& 52; Khesra Bigha o
o.: 108, 19 Dust-1,
140/p, 139/7, Katha
138 & 137 06 Dhur

Specific Conditions:

(A4)

1. That, the oceupier shall do regular cleaning & wetting of the ground within the premises;
store all raw materials and products under shed and shall, as far as practicsblc,
) and shall install dust catchers over uncovered

2. That, the proponcnt shall
do their processing and transfes under full proof caver(s

space of processing and transfers.

5. That, the occupier shall install dust containment cum suppression systent of the equiprment.
4. That, the occupier shall construct metalled internal roads within the premises;
5. That, the occupier shall sabmit photographs te establish the compliance of the aforesaid conditions at the
time of submission of CTO application.

-6, Thég, the grant of this Consent to Establish shail be subject to regulations/ conditions of the Eco sensitive
future under BP Act, for any Protected Area (National Park, Wildlife

Zone, notified or to be notified in
Sanctuary, 6ic.}.

be entertained only after full compliance of conditions pertaining to
f air pollution such as boundary wall, wind breaking wall, walet
ng green sCreel, elc.

7. That, the application for CTO will
ainlenance of tree species for creati

arrangements for control/ miligation ©
sprinklers, pucca roads, peripheral plantation and m

@, That, the proponent shall carry out transporiation of stone poulders in fully covered transport vehicles.
9. That, the occupier shall install dry fog mist type waier sprinklers to Suppress the fugitive dust crmission

{rom crushers & plying of heavy vehicles.

10. That, the oceupier shall cover sereen, crusher and conveyor wilh steel sheet or such other miaterial,
cover the free fall of stone chips and dusts with steel ring fitted rubber clwute and shall cover the point from
side) by wind breaking wall of suitable height.

all sides (exoept material exit

R
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< i That, the oceupier shall cons intai }(
i RS e s dustnbllﬂlcl and maintain béunMey wall of minimum ten feet height. The height of
/ should b less than the height of boundary wall in any case. ) o

(B) General Conditions :

(1) That, the accupier si
: shall construct pucea (i) minil . : 5
road . pueea (i) mininun fen feet high boundary wall ¢ e
and internal roads and shall keep the premises neal and clean :ﬁu! lidy. e Ul

(2) That, the eceupier shall inst i

nt, shalt install compreliensive ciclosure (¢) to cover the places of unloadiy
ny e ecupict sSuiL insi rel SULG (4 £ ading of raw
ll;gté.unlls, the equipments of Lhc}r provessing & tennsferring, the places nrloit(iing ol'pru(lucli,zi}y
pl‘{ ucts and wastes for preveation of fugitive emission and shall install such automatic inbuilt
system(s) that in house dust/ gazes cellec!(s) und undergo (os) cleaning and elean dir gocs ot

1 install such nutomatic iubuilt system(s) that process flue gas(es) / process

(3) That, the occupier sha
wrough the chimney(s), having height(s) as

gas(es) and undergo(es) cleaning and clean wir go(es) out ¢
per Central Pollution Control Board norm.

(4) That, the occupicr shall have D G Sei(s) of the standard as laid in the Eavironment (protection)
Ruies, 1986 and shall install it {them) within acoustic enclosure (8} and shall keep the height(s) of
cxhavst pipe(s) as per Central Pollution Conlrol Board norm .

ment as per Central Pollution Control Board text to wastewater

(5) That, the occupier shall impart trea :
-circnit and eifluent from other sources in conformity with the

and shali keep process efflueat in close
standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Direclorate
approved system of rain water harvesting-cum-ground water recharge.

water body (ies) / remove deposit(s) of cxisting water body(ies)

(7) That, the occupier shall create new
1 the wholesomeness of watcr.

and nearby stream(s) and pond(s) and shall maintair

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhoncing ifs plant density and biodiversity.

{9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecofiiendly /
Environmental Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, this

consent shall be treated as revolced automatically.

(10) That, this CTE is issued from the environmental angle only and docs not absolve the occupier from
other statutory obligations prescribed under any other Jiw or any other instrument in force, The sole
and complete responsibility to comply with these conditions Inid down in all other laws for the time

being in foree, rests with the industry/ unit/ oceupier.

ize the legal procecding , if any,

{11) That, this CTE shall nol in any way, dversely adfect or jeopard
ate Board for violtion of the

wstituted jn the past or thal could be , instilufed against you by the St
provisions of the Act er the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control
of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protcetion) Act, 1986 and Rules

there under.
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i i i ther statutor; f i
4. That, this CTE shall not absolve the oceupier from making cqmpl!nnccfltﬂ'l'f!:uﬂr Hhic fls bui:xflg T
preseribed under any law or direction of courts or any other instrum
force.

i ! cfificate submitted by Yoo

5 That, this CTE is being issued on the basis of information/ ”"c""m’:lfféfl?mﬁentcs.' %

' thie unit. This CTE will be revolied if any of the i::ror.-n}ntsum'.(!u;[g: s %
undertaking given by the ozcupier is found false/fictitious/forge

f i 1ts applicable to the
6 This order shali be valig subject {v compliance of all giher legal requireine PP

unit.

i able variation /
1 The State Board reserves the right to revoke, withdraw or malie any reason

change / aleration in condifion of this consent.

This is issued with the approval of the competent authority

Réjiva {* Digitally signed[Rajiva Kumar Sinha]

' by Rajiva Kumargection Head, Dumka
Kumar  /Sinha

) ' Dite;2022.00.27
Sinha

(' 20191540530 Dated : 2022-09-27

Memo No. : JSPCB/HO/RNC/CTE-
13910629/2022/417

Capy to : Md. Noorujjaman Shekh, Prop., M/s Noorujjaman Shekh, At-Mansinghpur, P.O.-Deopur, Distt.-
Pakur/ Director of Indusiry, Government of Jharkland, Ranchi/Director of Mines, Government of
Jharldand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories
Ranchi / D.F.0., Pakur/ D.M.Q., Palcur/ Regional Officer,
action.

, Government of Jharkhand,
J.8.P.C.B., Dumka for information & necessary

i Digitally signed by Rajiva
RaJIVa ~Kumar Sinha

Kumar Sinhg Jusz02r
[Rajiva Ku:zfi}fzésglpﬁﬁa]
Scetion Head, Dumla
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JHARKBANG STATE POLLUTION CONTROL BOARD

e
18 TOWNSHIP TRATIER
1}:[::-:13‘]":3";‘?;&7«1@ BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
phone: 0551-2400850 (Fax)/ 240085 1/2400852/2401847/2400979/2400139

! Rel'No. JSPCB/AO/RNC/CTO-1605426%/2023/1033 Dated : 2023-06-12

Consent '({"[’"r"t“' (CTO) under seetion 25 /26 of the Water (Prevention & Contrul of Pollution) Act, 1974 and
wider seefion 21 of the Air (Prevention & Contrel of Pollution) Act, 1981

1. Application (s) dated 2023-04-21 of PRATAPPUR & MANSINGHPUR STONE MINT 5 1
on £5) ! R & STOME MINE OF M/S FOUR
(Sc?)“gg DSF’I‘EQ?‘!\';“\!\;?(I;':LS:L !O‘?g%u?: ﬁam :"\,-'}Ia' L?]U R RA ;\ iMAN for conscnt wnder section 25 {1)(6)/25 (1)

L il cver nirol of Polluti of, 1974 1 el s Al

(Prevention & Control of Pollution) Act,1981.. =i Pillind undohtion 210 A HEAT

Documents Relied Upon:

(CTE) granted vide Ref. No. JSPCB/HO/RNC/CTE-

t 1.8, No.: 71, 20 in Mouza: Mensinghpur and 1.3. No.: 8, 7,6, 9,4
72/1542, 73, 594, 595, 596, 597, 616, 617, 618, 619, 620, 621,
'155.60 Lakbs for the production Capacity of
202 TPD) and Stone Dust 13,073.4 TPA

(a) The content of Conscnt 1o Establish
13066968/2022/241 dated 05.06.2022 a
in Mauza: Pratappur at Khesra No.; 54(2},
422, 623 & 625, Area-6.55 Acres (2,65 Ha.) lnvestment Rs.
Sione Boulder 1,30,734 TPA, Stone Chips 1,17,660.6 TPA (392,
(43.578 TPD) of this office.

of Environmental Clearance issucd by SEI

-22/2414/2021/136 Ranchi/ dated 23/09/21
illage: Pratappur & Mansinghpur,

AA, Jharkhand vide Letter No.
021 for the project “Pratappur & Maosinghpur

{b) Tic conicnt
Thana;: Hiranpur, Dist.:

EC/SETAA/2021
Stone Mine of M/s Four Star Stone Werks at V.

Palur, Jharkhand (2.65 Ha).’

(c) The content of Consent to Operat
[3466634/2022/969 dated 11.07.202.
Chips 1,17,660.6 TPA (392.202 TPD)

{d) The content of Registered Land (Mine) Lease deed dated 09/04/2022 val
No.: 71, 20 in Mouza: Mansinghpur and J.B, No.: 8,7, 6,9, 4 in Mouza: Pratappur at Khesra N
616, 617, 618, 619,20, 621, 622, 623 & 625 over an area of 6.

7211542, 73, 594, 595, 596, 597, :
(2.65 Ha.) in favour of Mis Four star Stone Works, Prop: - Ahidur Rahman.

\e District Mining officer, Pakur vide Memo No.
lan & Progressive Mine Closure Plan and plates

d vide Ref. No. JSPCB/HO/RNC/CTO-
Stone Boulder 1,30,734 TPA, Stone

¢ (CTO) grante:
valid upto 30.06.2023

2 for the production capacity of
and Stone Dust 13,073.4 TPA (43.578 TPD)

id up to 08/04/2032 for 1.B.
0.: 54(P),
55 Acres

{e) The content of Mine Plan Approval Letter issued by (b
1505/M dated 27/08/2021 and Copy of Approved Mining P
(maps) of the Approved mining Plan.

() The content of Tnspection Report Ref. No. 1247 dated 27.05.2023 of Regional Office, Dumka;

aler (Prevention & Control of Pollution) Act, 1974
oliution) Act, (981 to operate the project in

The consent is granted under section 25 / 26 of the W
PUR , District -PAKUR , as foltows:

3,
and under section 21 of the Air (Prevention & Control of P
Mauza -PRATAPPUR AND MANSINGHPUR , 'S -HIRAN

Period of CTO

lovestmenl Product & Capacity

’7 Project Site-Area
(R}

Datc of isstic
To

Plot Nos. Arca
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ol Befare B, Neo.: 71, i 455.6
fo Expansion m Mmm. nl :'j;\{h:;n ;Edn ljl'lm:-xl Stone ke
/ Mansinghpur i Chips 1,17,660.6 TPA
J gnd }.B.irfla.: 3, 392,202 TPD) and
iy 6.9,4in Stene Dust 13,0734
Aouza: IPA (43,578 TD)

Pmmppur at
Khesra No.:

596 597,616,
Gi7,618, 619,
620, 621, 622,
623 & 625

(A) Specific Conditions:

1. That, the occupier shall install dry fog mist type water sprizldlers to cover all dusty place in the premises
to impart waler spraying intermittently and during loading, unloading of raw materials/proclucts and wastes.

2. That, the occupier shall implemént and maintain appropriate system of Rain water harvesting as per
Central Ground Water Board guideline. .

3. That, the occupicr shall not do mining ncliv?ty after 30.06.2025

4. That, the occupier shall submit Ambient air quality and Noise level monitoring reports within the consent

period.

5. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces

of processing and transfers,
6. That, the occupier shall abtain raw material only from his own mines.
7. That, the occupier shall maintain register for production and dispatch and submit refuca to the Board.

8. That, the occupier shall malke alf road pucca and shall maintain good house keeping by vegular cleaning &
welling of the premises and dust prone areas.

9. That, the occupier shall carry oul mining nclivity at a minimum distance of 100 meter from any
river/nallah cle.

10. That, the occupier shall cover screen and crusher with steel sheel ar such other materials, cover the free
fall of stonc chips and dusts with steel ring fitied rubber chule and shall cover the point from all sides

{except material exits side) by wind breaking wall of suitable height.

T 1. That, the occupier shall reclaim mines out arca regularly and do tree plantation in at least 33% of the
space preferably along the periphery and in vacant space.

—_—— {3 Scanned with OKEN Scanner



% & %353

12. That, the oceupier g submi lance ref T
pier shall submit compliance port o TO Conditions cv i G 50!
A cvery year to the Board.

13. That, the occupier shail not do crushi
‘ rushing aclivities be i
obtained Consent to operate from the Tharkhand State Pgﬁzﬁj:? g:;ff:ls)a“ol::;mc .

jer shall submit online applications for rencwal of consent under section 25/26 of the
seotion 2§ of the Alr (Prevention & Control

s consent i.c. 30.06.2025, with

14. That, the occup
water (Prevention & Conirol of Pol tution) Act, 1974 and under
ol Pollution) Act, 1981 again 120 days prior to the dale of cxpiry of thi
requisite fee and documents showing compliance of all of the above Conditions.

) General Conditions ¢
m That, the ocoupier shall maintain the National Ambient Air Quality Standard given below:
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a—
SN ; Pollutant
i
(1) ey
I, Sulphur Thiox
(5021 ng
I, Nitrogen Bioxide
(102), pg/my
N
‘\
|
4. Particulatc Matter Annuel
{size less (han 1.5 24 howrs
o) ar PMZ.5,
pehin3
3. Gzone{33), 3 hours
pgfm3 1 hour
et e -
6. Lead (Pb) pg/m3 Annual
24 hours
7 Cﬂrbnanhi)i{idc 8 liours
{(CO) mg/m3 | hour
B :
8. Ammonia (NF3) _Annual
pg/md 24 hours
. xS _ . : f hie) e
9. Benzen (C6HO) Annual
jig/m3
10. Benzo(a) i Anual
. I’_yrenu(BaP) A
Pariicufaic Phase
only ng/m3 )
]
Arsenic (As) Annoal
ng/m3
o
Nickel (Ni) Annual
ng/m3

Mote ; Serial no. L to 4
Serial no. 5 to 12 As applicab

Ecologically
Sensitive Arca
i (netificd by
Central Govi)

06

20

— Mandatory

le

fuy specilic

S

type of industry.
— e —

-

T £
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2)

3

4)

&)

(6)

(N

®

&)

(10)

an

hat, the oceupicr shall maintain the enission quality within the standard and the quantity, as follows:

E{ Parameter Standard
1 -
| Particulate Maler 500 mg/Nm3

That, Clpie ;
mm’.c'; ?lfsl'"il"-r-?"““ keep process effuent in closc-cireait and the quality of offluent from other
onformity with the standard (3) wd the discharge quantity as below:

! SN , Pammeter Standard \

That, the occupier shall dispose ol solid wastes ns follows:

Muode of Disposal \

Waste Type
Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns

Hazardous Non-Carbonaceous In TSDF
Wastes

Nen-Carbonaceous Non- As a substitute of Soil or Mineral

Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Sel(s) within acoustic enclosure and shall keep the heighi(s) of
exhaust pipe(s) as per Central Pollution Control Board norm,

That, the occupicr shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground waler recharge and submit the

photographic view of the structures within a month,

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the oceupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30lh September of the next financial year.

Thal, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / 1SO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

That, this CTQ is valid subjected {0 the validily of mining Lease/Mining
Plan/Ecoftiendly/Environmental Clearance, if applicable. In casc of no rencwal of Mining
Lease/Mining Plan, this consent shall be trealed as revoked antomatically.

That, this CTQ is issued from the environmental angle only and docs not absolve the acupicr from
other statutory obligations prescribed under any other Jaw or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-

being in force, rests with the industry/ unit/ occupier.
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1) That, this i . X )
( hat, this CTO shall not in any way, ndversely afiect or jeopardize the Jegal proceeding , ifany,

instituted in the past or that could be,, insti i i
PR &, insiituled against you by the State Board for violatior g
provisions of the Act or the Rules nu\’dc there unlcl&cr. s — o

3 PTlI,Il'he occupier shall comply with alt applicable pravisions o the Wates (Prevention & Controt of
0 U, ion) Act, 1974 the Wnicrjil"rcvcnﬁan & Control of Poltution} Coss Act, 1977; the Air
(Prevention & Control of Pollution) Act, 193 1; nand the Environment {Proteation) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve (e oeenpier fram making campliance of other stalutory preseribed
wnder any law or direetion of courts or any other {nstrument for the {ime being in foree.

5, That, this CTO is being issued on (he basis of information? documents/ certificate suhmiu!.'(] hy the
unit. This CTO will be vevolked it any of the infu:']natilm.fd(:cumenEs;’ncrliﬁcntas.'lmdcrtnlu|1g given

by the occupier is found false/fictitions/forged in futuve.

6. TheOrder shail be valid subject to compliance of all other legnl requirements applicable to the unit.

7. The State Board reserve the vight to revele, withdemy or make any reasonable variation / change/
alteration in conditions of this consent. i
e Digitaily signed by
: Raj“-"a Rajiva Kumar Sinha
This is issued with the approval of (e Competent zuthority IKu f Date: 2023.06.12
mart Sinha ez
[Rajiva et s
Section Head, Dumka

Memo No. : JSPCE/HO/RNC/CTO- Dated : 2023-06-12
16054268/2023/1033

Copy tas  Sri Ahidur Rahman, Prop-, Pratappur & Mansinghpur Stone Mine of M/S Four Star Stone
Warks, Al.Pratappur And Mansinghpur, Place + P.0.: Hiranpur, District Palcur/ Chief Inspector of
Factories, Ranchi/ Director of Industry, Govt of Jhatkhand, Ranchi/ Director of Mines, Govt of Jharkhand,
Ranchi/ Deputy Cominissioner, Paka / DFO, Palur/ DMO Pakur/ Regional Officer, Re jonal T
chi/ Deputy Commissiongr, Palur i , Pakui/ Reg Rgﬁva%zumar ogtp e —

OfficccumnLaboratery, Dumka for information & necessary action. G e 2 123958
mr{‘ﬂajivn KantHiESinhal

Section Head, Dumka
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E ‘T’“ 'I 7 | u % 56 ;
s,/ REIIAND 8T AI%LLUIION CONTROL BOARD
TOWNSHIP AD: Q
MINISTRA' PLE N N 834004
i, - 1 ?\lBUILDING,]‘lEC COMPLEX, DHURWA, RANCHI
sphane: 0651-2400850 (¥ ax)/ 2400851/2400852/2401847/24009 19:’2460139 L

RefNo.: ISP
CB/HO/RNC/CTE-13066968/2022/241
Dated : 2022-06-05

Cunser stablish (ClL) section 25 /26 of the Waler (Prevention & Confrol of Pollution) Act, 1974
1t te Establis) ) wnder section 25 /. |

6 of the Waler (Prevention &
and under section 21 of the Air (Prevention & Control of Pollution) Act, 198E )

1. Refercnce: Application () N :
e 13066968 7 dated : 26/05/2022 of PRATAFPUR &
35 26 ol tho wglc'rfzg_sc FOCoT ARSTONE WORKS, AHIDUR RAHMAN for i
(Provention & Control of Pollation) !\CI,DI‘)E] olfution) Act, 1974 and under section 21 of the Air

2. Documents Relied Upon:

(a) The content of Checklist Ref, No. 615 dated 06/05/2022 of the Site Selection Committee;

{b) The content of Environmental Clearance issued by SEIAA, Jharkband vide Letter No. -
ECiSElAA}’EGZl-22.'2414!2021/136 Ranchi/ dated 23/09/2021 for lhe project “Pratappur & Mansinghpur
Stone Ming of h/s Four Star Stone Waorks at Village: Pratappur & Mansinghpur, Thana: Hiranpus, Dist.:
Pakur, Jharkliand (2.65 Ha)."

Mine) Lease deed dated 09/04/2022 valid up to 08/04/2032 for J.B.
nd 1.B. No.: 8,7, 6,9, 4 in Mouza: Pratappur at Khesta No.: 54(P),
17, 618, 619, 620, 021, 622,623 & 625 over an area of 6.55 Acres
cop: - Abidur Rahman.

(c) The content of Registered Land (
No.: 71, 20 in Mouza: Mansinghpur a
72/1542, 73, 594, 595, 596, 597, 616, 6
(2.65 Ha.) in favour of M/s Four star Stone Waorks, P’
(d) The content of Mine Plan Approval Letter issucd by the District Mining officer, Pakur vide Meme No.
1505/M dated 27/08/2021 and Copy of Approved Mining Plan & Progressive Mine Closure Plan and plates

(maps) of the Approved mining Plan.

of Distance Certificate issued by DFO, Pakur
t a forest land,

(c) The content Forest Division vide letter No. 1659 daled
37/10/2016 cerlifying that the applied site is no! and the distance of mine lease area from the
notified forest land is more than 250m.
Wildlife Division, Hazaribagh vide letler no. 1486
s o any National Park, Wildlife Sanctuary and notified Bio-

from the batery point, the proposed project is ot situated in
tified Udhwa Lake Bird Sancluary is 30,200m.

(f) The content of Distance Cerliﬁcate_issued by DFO,
Jated 30/07/2019 cerlifying that there |
Diversity Area located within 10 km distance

any ESZ. Distance of battery point from the no

or section 25 / 26 of the Walct (Pravention & Cantrol of Poltution) Act, 1974
Air (Prevention & Control of Pollution) Act, 1981 to establish the projeeln

3. The consent is granted und
R, P S -HIRANPUR, Distriet-PAKUT a8 follows:

and under section 21 of the
Mauza- PRATAPPUR AND MANSINGHPU

nvestment Produet & Capueity
(R&)/ Year
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Belore JB No.. 71,20 €.55

Expansion in Mouzn: Acres

Mansinghpur {2.63

md 1B, Nox 8, | a) i 39

7,6,9,4in ’ H Sone Dust 13,073.4

Motrz: \ TPA (43,573 TPD)
i
I

45.2.:‘;103 S:enc Boulder One year rmm'm i
Lulthe 1.30.734 TPA, Stone the date of
7,660.6 TPA issuc

Pratappur at
Khesra No.;
54(P), 721542,
73, 594, 595,
596, 597, 616,
617,618, 619,
620, 621, 622,
623 & 625

(A) Specilic Conditions:

1. That, the proponent shall implement plan of rainwaley harvesting with establishment of the project.

9. That, the proponent shall make arrangement for reclumation of the mined out area and on that place tree
plantation shall be done as per the guideline of Department of Forest & Environment., Govt. of Jharkhand.

* 3, That, the propenent shall not alter the fow path or course of any “iver or stream or water body without
prior permission from the competent aulhority.

4. That, the proponent shall keep all the overburden within the jease hold area and shall keep in such 2 way
that no materials should get weshed away during the monsoon beyond the lease hold area.

5, That, the proponent shail not 2t all use any sort of explosives for mising activities without obtaining
explosive license from Explosive Department.

6. That, the proponent shall supply raw material to only those crusher units or road making projects which
have a valid consent to operate of the Board and Treep record thercof.

7. That, the oceupier shall comply all ihe conditions of Environmental Clearance and submit the report to
the Board.

8, That, the proponent sha e R
: proponer shall store all raw materials and j)l'ﬂ\‘:tlb‘is under shed and Shllu, as faras Prﬂciicab]
e,

{ i 2 r o

do the I processing and lransier ull praat cover '%) and.shall dust catchers ov

d transfer under { install dus 'S OVer uncovered
space of processing 1d transfers, ‘

9. That, tl [ i intai i t rel
That, the proponent ghall maintain register for P cduetion amd di‘;palch and submi t
3 itretumn to the B
oard.

10, That, the proponent shall r
el amf; prnie s;:;fct scrlfcn :md__ crusher with steel or such other material
material exit side) by wind bral .nng _lll;Cd tubber chuie and shall cover e f“a to cover the free fall
reaking wall of suiiable heig) mtiom all si
U heigh. sides (exeept

& ) P A o aubll g 01 0
1at, the proponent shall e rry oul {rap; i3 Gl slong
f, t one) nsportation lo ¥
eb ulde; s

]
T over hu.cen n ﬁlHy covere 1
(
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N 59

12. That, the pro,
proponent shall constiuct wind breaking wall of 10 f, height ft
i - height for crusher unit.

13. That, the pro
» ponent shall do mining operations A ank of any fiver o
e : mming operations at least | > €
o . 00 meters away from the bank ny viver or

14, That, the occupicr shail i =
. i 1¢ gucupicr shall install ontine certified PM 10 analyser wi A : X
onnectivity to JSPCB server, T analyser with anside display ond will provide

15. That, the occupier f )
5 shail s , . :
5 1 1 submitAmbient noise level monitoring yeport 1 e g
to the Board. g report before commistioning of the mine

16. That, the occupier shall install d i
{ stall dry fog mist type waler sprinkler — - -
i e e s ¥ wtor sprinklers to suppress the fugilive dust cmission

B General Conditions :

(1) That, the occupicr shall construct pueca (i) minimum ten feet high boundary wall and (ii) approach

rond and internal roads and shall keep the premises neat and clean and tidy.

cover the places of unloading of raw
es of loading of produess, by

all such automatic inbuilt

g and clcan air goes oul.

(2) That, the occupier shall install comprehensive enclosure (s) to
materials, the equipments of their processing & transferring, the plact
products and wastes for prevention of fugitive emission and shall inst
system(s) that in house dust/ gases collect(s) and undergo (es) cleanin

(3) That, the occupier shall instail such automatic inbuilt system(s) that process fluc gas(es) / process
gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s), having height{s) as
per Central Pollution Control Board norn.

(4) That, the oceupict shall have D G Sel(s) of the standard as Jaid in the Environment (protection}
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of

cxhaust pipe(s) as per Central Pollution Control Board norm .

1 Poltution Countrol Board textto waslewater

nt as per Centra wasl
sources in conformity with the

(5} That, the occupier shall impart treatme
and shall keep process effluent in close-circuit and efflnent from other

standard (s).

ater Board/ State Ground Waler Dircetorale

(6) ‘That, the occupier shall install Central Ground W
ater rechnrge.

approved system of rain waler harvesting-cum-ground w:

(7) That, the oceupier shul! creale new waler body (ies) / remove deposit(s) of existing water body(ies)
and nearby stream(s) und pond(s) md shall maintiin he wholesomeness of waler.

(8) That, the occupier shall grow preenery in lhe periphery and other available spaces and shall
continue enhancing its plant densily wnd biodiversity.

(9 That, this CTE is valid subjeeted (o the validity of mining Lease / Mining Plan .’_Ecoﬁ'icudlxi
Environmentat Clearance, il applicable, In case of no renewal ol Mining Lease/Mining Plan, this
consent shall be treated s revaled automatically.
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(10 That, this CTE is issued from e eng @

olher stalutory obl e i i ToneHt .
“‘ 1 ‘:' - UEBIINS preserilyod mldc»-#'} }"i angle only and does not absolve the oceupiu !
s complete responsibility to comply wifh l'.\f\ her kaw er any other instrument in force. T4 kil
i S e 0 L ¢ wiil M iy oth S ce. The i
peing in foree, rests with the induistry/ ““iif} :};ifﬁ);-;fldumus laid down in all other laws fur!hcu',t::g .

{11) That, this CTE shall not i any w:
instiluted in the past or that could e :

Ay rersely o . . -
i ii‘llﬁﬁ;;:‘fdﬁ’ affect or jeopasdjze the ogal procceding , if any,
provisions of the Act or the Rules mady there "h'lig;“_!llsl you by the Stale Board for violation of the

2} That, ¢} cupicyr shall ¢ Tt ”

glf lz;i:ﬁi’anscfglﬁ;?:‘. lﬁm ;‘,Dmpf} }"‘lh all applicable provisiens of the Water (Prevention & Control

hecvention & Cantrol iy }(!'\r?'-'ci}islon & Control of Poliution) Cess Act, 1977; the Air
Hution) Act, 1981; and the Environment (Prolcetion) Act, 1986 and Rules

(here under.
4. U"i&l?l‘)‘j{ﬁlflﬁ(fl"‘ ::1} E1iut' :fhf‘nl\.'c the peeupicr from making compliance of other statutery
?olfcc any Inw or direetion of eourts or any other instrument for the time heing in
5 That, this CTE is being issued on the basis of information/ docwments/ certificate submitted hy

the unit. This CTE will be revolced if any of the information/ documents/ cerifficates/
undertaking given by the occupier is found falseffictitious/forged in future.

[ This order shall be-valid subject to compliance of all otlier legal requirements applicable to the
unit.
7. The State Board reserves the right te revole, withdraw or make any reasonable variation /

change / alteration in candition of this consent.

This is issued with the approval of the competent authority

. Digitally signed b;.llajh'a Kumar Sinha]
Rajiva Rajiva Kumar Sinh§ection Head, Dumka

ik g Date: 2022.06.05
Kumnar Sinha 205 Losso

Memo No.: JSPCB/HO/RNC/CTE- Dated ; 2022-06-03
13066965/20221241

Copy to: Sti Abidur Rahman, Prop, Pratappur & Mansinghpur Stone Mine of M/S Four Star Stone Works,
AtPratappur And Mansinghpur, Placs + P.0.: Hiranpar District: Pakut/ Chiet Inspector of Factories,
Ranchi/ Director of Industry, Govt of Jhaskhand. Ranchif Direstor of Mines, Govt of Jharkhand, Ranchi/
Deputy Commissioner, Pakur/ DFO, Palcur/ DMO, palan/ Regional Officer, nginnnl Gtheeau
Laboratory, Dumlca for informalios: & necessisy action. Rajiva Digilally signed by
; . Rajiva Kumar Sinha
Kumar Sinha 2 20220605
[Raltva 1} ?21:01 +05'30"
Jiva umar Sinha)

Section Head, Duruka
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JHARKTT i a 6 I
ARKIIAND STAT BPOLLUTION CONTROL BOARD

N
=" TOWNSHIP ADMINIST
AINISTRATIC ;
Tc]cphﬂml;UGSI}I-K;‘;:)L\J:J BL‘}II,D]I\.'G, HEC COMPLIX, DIURWA RANCHI 3
5 2400850 (Pax) .'14!){].‘!5Ulfil)i}!{.’:?.ﬂ!rﬂ)l34'1'.:‘2’5(]09761'2-1()9!3‘] s

Dated ; 20250510

Ref No. ISPCB/MOMRNCICTO-218065 80202571135

Cuonsent (o operate (C'17 0 seell .
o sel I 7” e (C1 0') under seetion 25 /26 of the Wader (Prevention & Confrol of Pollation) Aet, 1974 nnd
section 21 of the Afr (Prevention & Control ol Pullution) Act, 1941

I Application (8) tated 2025-04-23 of M/S WEW J# 3T STONIE
4 i (s) Ll 2025-04-23 S NEW FOUR STAR STONE WORKS, Oceupier i
.{_\)IU:ST/}I\ SERTEANIY FARUICTIUSSATN for consent under seelion 25 {I)‘rI,)JJL\': [II) (é)'fz.‘r,":.crmc Water
(Prevention & Control of Pollution) Act, 1974 and uncler seetion 21¢1) of the Afr (Prevention & Control of

Pailution) Act,1981..

Documents Relied Upon:

(a) The content of Consenl-to-Establish (CTE) granted vide Ref No ISPCBAHOMNC/ICTE-
19624144/2022/157 Daled : 2022-03-28, for (he production ol Stone Chips 7,200 CFT/Day aad Stane
Dust — 800 CFT/Day, total investment- Rs - 169 Lakbs, At,, Khata No.- 02,06, Plot No.- 273/P, 274, 275,
282/P;, Arca- 1.40 Acres, At Mauza- Sivlidanga, P 8 - Siviidangs, District-Pakur of this is office.

d vide Ref No- JSPCB/HO/MRNC/CTO-
{one Chips 7,200 CFT/Day and Stone Dust - 300

[

(b) The content of CTO was granted issued by {he Boar:
18368850/2024/396 Dated: 2024-03-13 production of
CFT/Day valid till 31/05/2025 of this s officc.
L. - (i) Affidavit for Land rent mutual agreement made on

d 24.03.2025, land given by Mangal Kisku to Abdul Gaffar

{c) The content of Two Land Rent Agreemen|
Bigha 08 Kathat 04 Dhur Mavza— S JULIDANGA,PS-

94.03.2025 and entered in Notary, Pakur date
Khan of 1B. No 06 Plot No.-282/P, 275 Arca 01
HIRANPUR, District -PAKUR for 04 years, 11 on rent.

(if) Affidavit for Land rent mutual agreement made on 24.03.2025
24,03.2025, land given by Sugaya Tudu to Abdul Gaffar Khan of J.B, No 02
Bigha 16 Katha 05 Dhur Mauza— SIULIDANGA, P 8 -HIRANPUR, District
rent.

(d) The content of Inspegtion Report (I/R) vide Ref No.564 on Dated 28.03,2025 of Regional Office,

and entered in Notary, Pakur dated
Plot No.-273, 274 Area 02

-PAKUR for 04 years, 1L on

Dumka,
() The content of affidavit vide ref no 1415 dated 17.04.2025 stating that the procurement of raw material
will be done from mines having valid CTO.

of Pollutivn) Act, 1_1)74
Poltution) Act, 1981 to operate the project v
, i1 follows:

3. The consent is granted under section 25 /26 of the Water (Provention & Contrel
and under section 21 of the Air (Prevention & Control of
Mauza -SIULIDANGA , P § -HIRANPUR , District -PAKUR

Period of CTO

Site-Area Invegtment DProduet & Capaeity
(1)

Project
pa——

Dalc of issue
To

Tlot Nos, Aren
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A yelore l (l}(halu No.: i
[ispansiot 2,06; Khesra 69 Lakhs
thd 5 Stone Chips 7,20
2?4,227;;[) ! SFT"D ay gﬂd Smunc A
218275, ust - 800 CFT/Day

7] Specific Conditions:

¥ liat, ihe DGGU}JEM shall construct and maintain pucea bou Wi i a
: PUCCH nela kol minimum te i
LT e ry in ten feet hclghi 1l

2, That, the accupicr shall construct wind breaking wall of 10 [L. height
3. That, the occupier shall do regular cleaning & wetiing of the ground within the premises.
4. Thal, the proponent shall store all raw materials and products under shed and shall, as far as

practicable.do their processing aad transfer under fill proof cover(s) and shall install dust catchers over
uncoveredspace of proccssing and transfers.

5. That, the occupier shall construct metalled internal roads within the premises.

6. That, the occupier shall make sure that the Haul roads are properly maintained to kecp control on
{hescoondary emissions. Adequate number of sprinklers should be installed to suppress the dust.

7. That, the occupier shall inetall scientifically designed adequate number of sprinklers with
requisitehydraulic pressure and shall ensure that the sprinklers remained in operation during crushing period.

g, That the oocupier shall ascertain {hat conveyor belts be covered fenclosed to avoid fugitive
emission,without side-gaps. ’

9. That, the occupier shall cover serecn, crusher with steel sheet or such other material, cover the free fall

ofstone chips and dusts with steel ring fitted rubber chute of suitable height.
i0. That, the proponent shall carry out transporlation of stone boulders in fully covered teansport vehicles.
11. That, the oceupier shall submit Ambient Noise level monitoring reporls within the consent period.

12, That the occupier shall ensure {hat a proper green belt is (o be developed surrounding the crushers.

13, That, the occupier shall submil compliance report on Board’s ontine Compliance Module before
120days prior to expiry dae of this CTO or every year as per Bonrd's offico order B-44, dated 11,07.2023.

14, That, the occupier shall submit applications for renewal of consent under section 25/26 of the

Water(P.rcvcntion & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
ofPollution) Act, 1981 again 120 days prior to the date of expicy of this consent with requisite fe¢
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3 o X ;
h',uflloulm‘cms showing complionce of al! of the above conditions.

i ‘15, That the unit shall not operate beyoud the CTO validity period without obtaining valid CTO from Board.

16, That, the gccupicr shall construct pusen bonndary wali an {he rest side within 2 months timeline and

shall intimate Board regarding the sawie.

General Condilions @

(B}

m Thal, the oseupicr shall maintain the Matioaal Ambtent Ajr Quatily Standard given below:
Skt ]

(% Scanned with OKEN Scanr



&
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Concentration in Ambicnt Air ‘\
Time Weig
SN Pollutant AI\I'I‘J:;";\::LA;.EIIC{I Indusrial, Ecologically
Residential, Rural Sensilive Area
and Other Area (notificd by
Central Govt.)
(1) @) 3 ) (5)
L. Sulphur Diexide Annual kif} 20
{502}, pgfm 24 hours 80 30
B Nitrogen Dioxide Anmul 4} 30
(NO2), pp/md 24 hours 80 8
i Particnlate Malter “Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pgim3
4. Particulate Malter Annual 40 40
(size less than 2.5 24 hours 60 Y
) or PM2.5,
pglm3
5. Ozone(03), 8 hours 100 100
g3 1 hour 180 130
6. Lead (Pb) pg/m3 Annual 0.50 0.50
L 24 hours 1.0 1.0
il Carbon Monoxide § hours 02 02.
(CO) mg/m3 1 hour 04 04
5. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 03
pg/m3
(T —"
10. Benzo(a) Annal 01 01
Pyrene(Bal’)
Pariiculate Phase
only ng/m3
1. Arsenic (A5) Ananal 06 0o
ng/m3
12 Mickel (Ni} Annuat 20 20
ng/m3 !
Mote : Serinl no. |t 4 = Mantutory
Serial no. 5 to 12 As applicable for specific fype ol industry.

PP
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@%65

ard and the quantity, as foliows:

[ SN T Parameter
L — Standard j

That, ihg cccurgicr shall keep v
sources in conformity with the s

“That, the o sier sl
ceupler shi naintai f
accupier shall maintain the ‘».‘!'Iiis?% uatity witl
5 .i bty within ihe stand:

5 elMuend in ¢!

A andd the aunt
ndard (5) and the diseh di andd the quatity of effluent from other

ity as helow:

I
SM Paanicter
! Standard —l

That, tle occupier shall dispose of solid wastes as lullows:

SN Waste Typ
N Waste Type Mode of Disposal
i Hazardous Carbenaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
[EE——
<] Non-Carbonageous Mon- As a substitute of Soil or Mineral
Hazardous solid wastes/ Min2
Over Burden
 Emm——

That, the occupier shail leep D G Seifs) within acoustic enclosure and shall keep the heighi(s) of
i Poliution Contrel Board nerm.

exhaust pipe(s) s per Centril

That, the occupier shall insiall and mainlain Centrai Ground Water Board/ State Ground Water
Directorate approved system of rain waier Tarvesting-cum-ground water recharge and submit the
photographic view of the structures within 2 month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
its plant density and biodiversity.

spaces and shall cortinue enhiancing

That, the occupier shall submit environmental statement with supporting stoichiomelric caleulations
analyses reports, every ycar Tatest by 30th September of the next financial year.

ored and issued by an NABL aceredited /180
(2), (3), (#) and (3) of

fory in compliance sub-para

That, the eccupicr shall submil reparl(s) duly monil
0(01:2008 and OHSAS 15001:2007 cerlified labora
paragraph 2 of this CTO yeaily at required periodivity.

o Lensolivlining —
s ease of no renewal of Mining

{ antomatically.

absolve the oceupier from
in force. The sole
s for the time-

AR alo only nud docs nel
°-&°—’:‘3ni’°l‘}' a ¢ v or any other instrument
o 5 g i !

ang COIpIE 1P g Jaidl dowa in all other faw:
being ia forcs, msig v
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e That, this CT! i
‘ U3} That, this CTO shall not in any w
instituted in the past or i M T Rk an -
¥ liaa: y dversely affect or jeopardize i
provisions ol‘thep Act 'Iiﬂt could be , instituted apainst ]cap‘?l?d'l‘u !‘hc e
t ot the Rules made ihcmunz'ﬁ:r "’ ‘Ju\:l B thp Stote Board for violation D%"lhu

(13 That, %hc occupier shall comply with af i
Pollution) Act, 1974; o with ail applicable provigigns of the Wz i
® rcvcnlizm & C0111:'B:llocf‘\]y§|1ﬁ_‘; {Prevention ‘& C‘bn{:ni'cl‘!ggih?lri:)‘lls ‘E‘;::.;tsc;\(sini‘g:‘?‘;m? 5 E'.“._onlrnl R
e e ifion) Act, l% I; iu_\ﬂ the Tnvironmeat (Prolccti’bn) !\(’2(‘ T‘JJS\IG‘ and Rules

4 That, this CTC shall not abselve the vceupier from malkd i
: iRy L aling compliance of ry preseri
under any law or direetion of courts or any other instrument fu,-puw !im; l?ﬁlna; ?x:ﬂri(:lrlcuew prescribied

5, That, this CTO is being issued on the bagis of infermation/ documents/ corli i i
5L 18013 a8 ML, all ats/ cer(ificate submitted by the
This CTO will be revoked if any of the information/documents/cerlificates/undertaking givcu

unit,
by the aceupier is found false/fictitious/forged in future.

The Order shall be valid subject to compliance of all other Iegal requirements applicable to the unit.

7, TheState Board reserve the right to revoke, witidraw or make any reasonable variation {change/

aiteration in conditions of this consent.
3 Digitally signed by
Amrita Amilta Mishia
: Date; 2025.05.19
Mishra 135534 40530°

{Amrita Mishra]
Divisional Head, Dumka

Dated : 2025-05-19

This is issued with the approval of the Competent authority

Memo No. JSPCB/BO/RNC/CTO-
21896580/2025/1135

Copy to: Wustak Sekh and Faruk Hussain, Partner, MJs New Four Star Stone Works, At~
sivlidanga,P.0. Hiranpur, District: Palcurf Chief Tnspector of Factories, Ranchif Director of Industry, Govt
of Yharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ DFO,
Pakur/ DMO, Pakur/ Regional Officer, Regional Office, Durmka for information & necessary action.
s [Amrifa Mishra}

Amrita Mishra SrssRiimine
Divisional Head, Dumka
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JHARKHAND STATE POLLUTION CONTROL BOARD ‘::
TOWNSHIP STRATION
Tc;sc hmﬁ?(};::};]ijbﬂh\\? ID!‘E BUTLDING, HEC COMPLEX, DHURWA, RANCHI 834004
p - 065 1-2400850 (17ax)* 240085172401 3!52!21-’!()1ﬂnl?!ll!ﬂﬂ‘)’i‘).'ZliﬂU!]Q

Ref No: JSPCI/HO/RNCICTE 12624 1420221157 D : 20720323
aled o 22-03-24

cansent {o Establish (CTE) nnder section 25 726 of the Waier (Prevention & Cantrol of Poliution) Act, 1974
21 of the Air (IPrevention & Contiol ol Polltion) At 19581

andl under section

IZGEHILI./ dated 3 170372022 of MIS NEW FOUR STAR STOME
ARVE NUSSAIN for consent under seelion 25 /26 of the Water

Reference: Application (8) No.-
1974 and under section 21 of the Air (Prevention & Control of

1
WORKS, MUSTAK SEII AND I:
Prevention & Control of Pollution) Act
Pollution) Act. 1981

Documents Relicd Upon:

=

(a) The content of Checklist, Ref Mo. 304, Regional Officer, Regional Office, Dumia, Dated 09.03.2022

FQ, Pakur Forest Division vide Letter No 310 dated

(b) The content of Distance Cerlificatc issucd by D
10/02/2022 cortifying that the distance of Project Location from F/PT is 250m.

c) The content of Distance Cerlificate issued by DEO, Wildlile Divigion, Hazaribagh vide Jotter no. 2068
dated 28/11/2021 certifying that there is no any National Park, Wildlifc Sancluary, ESZ located within 1
km distance from the project Jocation and the applied site for the proposed project is locatzd outside the
notificd ESZ Boundary of the Udhwa Lake Bird Sanctuary..

51, No. 733 dated 05/07/2021 for B no. -2,
g1, Mo. 734 datcd 05/07/2021 for JB no. —G,

agreement beating
ly in Mauza Siulidanga both valid for ¢

(d) The content of two notarized land rent

Plot nos. — 273/, 274 over an aicd of2 B 16K 05D, bearing
Plot nos. — 281/p, 275 over an aseaof 1 B 08 K04D respective
years and 11 months.

3, Theconsent is granted under seclion 25726 of the Water (Prevention & Control of Pallution) Act, 1974
and under section 21 of the Air (vacminn & Control of Pollution) Act, 1981 to cstablish {he projectin
Mauza- SIULIDANGA, Ps _SIVLIDANGA, Pistrict-PAKUR a8 lollows:

Project Site-Arcd [nvestment Produet & Capacily period of CTE
Ry Yenr
e ]
Plot Nos. Area
— [ D P ‘____f_#—-—__r__———-—'
Before Chats No.: 02 L0 169 Lakhs stone Chips 7,2 ¢ year
5 . 102, : atlihs ; “hips 7,200 One year {rom
Expansion (glﬁo; K%r:ffr;i Acres CET/Ony and Stone lhe date of
2 2731, Dust - 800 CFT/De i
o 5, st — BO0 CFT/Day issue
282/P;
_J_ e ————— i

g_‘ﬁ Scanned with OKEN Scann
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() Specific Conditions:

A emises;
thin the prer )
. *(he around Wi
L. That, the oceupier shall do regular eleanivg & welting of the g
. That, E i ! s

o der shed and shall, as far as praclicably
1s under shed
; and products 1l install dust catchers over uncovered
all insk

2. That, the proponent shall stove all raw mteris ) and sh
do their processing and transfer under full prool cover(s) &
Space of processing and transfors,

i sYSLC ¢ Illip['ﬂcl“.
i ression syslem o th
e i il]}i v shall ins tall dust containment cum SUPPIESSION 8) fthe ec
4 . . mal roads within the II‘Cmisus;
i |lili. the accupier shall construet metalled intemnal roads within |

i junce of the aforesaid conditions at the
5. That, the occupier shaf] submiy photographs 1o establish the compliance of ¢
time of submission of CTO application,

X ; . T ) e i ired necessal
6. That, the Board wil review Consent-to-Establish after finalization of DSR & 1frcqmr_e ne ry
modifications shall be made,

7. That, the grant of this Consent 1o Establish shall be subjeet to regulations/ conditions of the Eco sensitive
Zone, notified or (o be notified in fature y nde

v EP Act, for any Protected Arca (National Park, Wildlife
Sanctuary, etc.).

8. That, the application for CTO will be entertained only after full com
arrangements for control/ mitigation of air pollution such as boundary
sprinklers, pucca rouds, peripheral plantation and muintenance of tree

pliance of conditions pertaining to
wall, wind breaking wall, water
species for creating green screen, efe,

9. That, the proponent shall carry out transportation of stope boulders in fully covered transport vehicles.

10. That, the occupier shall inst,

all online certified
conneclivity to JSPCB server.

PM 10 analyser witgy ousite display and wil| provide

L1 That, the oceupier shall instail dry fog mist 1ypo walor sprink

lers 1o suppress the lugitive dust emission
from crushers & plying of heavy vehiclos.

12. That, the oceupier shall cover sereen, erusher angd conveyor witl gl sheet or syet
cover the free fal} of sione ehips and dusts with guq] ring Gilted rutshyr chute
all sides (except material exjt side} by wind breaking wal] ol suitable height,

\ other Materia],
and shall cover the poine from

13. That, the accupier shall consiruc ind maintpin boundagy wal| of minimug, ten foot
raw material, product and dust shoyld he less than the height ol boyn

height, Tl
dary wall iy

1e hej
any cage, ght of

(B) General Conditions :

(% scanned with OKEN Scanner
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5.

(1) That, the occupier shalf construet puees (RSdimum ten feet hi
cel

sand and intemnul roads and shall keep the b ;
rand s and shall keep the premises neal snd cloan uh boundary wall ang (&) apprcact
‘ 1 b

and tidy,

(2) ‘That, the occupier shall install comprehens
! I ] nsive enclosure (5) to o
) Thal, c losure (5) to cover ‘ i
J)l:.:;ﬁr,als ;!:1]:;‘:5]]:;{[::;.31:|s Ol-’I'IIL!I processing & wansferring, ilzc |1!:|°cc?u‘P§ ?ii[ces Shutloudiig of raw
: stem(s) that -;1 house {er:,tqlfm.a of Mugitive emission and shall il\ﬁli;ll%tlo;l I e by
5y hat in house dust/ gases colleet(s) and undergo (es) ulcnning 1]‘(;:;]2!:l01‘51nuc ol
a an air gocs out,

(3) That, the occupicr shall install such autonatic inbuilt s

: ; i sysie :
gas(es) and \indcrgﬂ(cs) cleaning and clean air gofes) out 11)\l‘ﬂ:z-]lﬁ)ls::hgli\il:;occss fue £85(cs) / process
per Central Pollution Control Board norm ney(s), having heighi(s) as

(4) That, the oceupier shal) have D G Sel(s) o the standard as laid i Znvi

I s i ) k nrd as laid in the B §
Rules, I9§5 and shall install it (them) within acoustic enclosure (s) and xha';l\’;:::mlﬁml(p'milwm“)
exhaust pipes) as per Central Pollution Contio Board norm . Rty

(5) That, the oceupicr shall fmpart treatment as pe Central Pollution Control Board text lo wastewate;
and shall keep process efffuent in close-cireuit and eMucent from olher sources in conformity with [hcr

standard (s).

(6) That, the occ:up_icr_slmll instail Central Ground Water Board/ State Ground Water Direstorate
approved system of rain water harvesting cum-ground waler recharge.

(7) That, the occupier shall create new water budy (ics) / remove deposit(s) of existing water body(ies)
and nearby stream(s) and pond(s) and shall maingin the wholesomeness of water,

(8) That, he occupier slhiall graw greencry in the periphery and other available spaces and shall

continue enhancing its plant density and biadiversity.

(9) That, this CTE is valid subjected W the validity of mining Lease [ Mining Plan / Ecofriendly /
Environmental Clearance, il applicable. In casc of no rencwal of Mining Lease/Mining Plan, this
cansent shall be treated as revoked automatically.

ironmental angle only and does not absolve the occupier from
instrument in force. The sole

(10) That, this CTE is issucd from the envi
in all other laws for the time

ather statutory obligations prescribed under any other law or any other
and complete responsibility to comply wilh these conditions Jaid dowm
being in force, rests with the jndustry/ unit/ occupier.

(11) That, this CTE shall nol in any way, adversely affect or jeopardizo the legal procecding,, ifany,
instituted in the past or that could be , instituted against you by the State Roard for violation of the

provisions of the Act or the Rules made there under.

isions of the \Water (Prevention & Control

Pollution) Coss Act, 1977; the Air

(12) That, the occupier shall comply with all applicable prov
t (Protection) Act, 1986 and Rules

of Pollution) Act, 1974; the Water (Prevention & Control of
(Prevention & Control of Pollution) Act, 1981 aned the Environmen

there under.

yier fram making compliance of other statufory

That, this CTE shall not absolve the ocen] Y
any other ingtrument for the fime being It

preseribed under any law or divection of couris or
foree.

That, this CTE Is being issuct on (he basis ol information/ documents/ certificate submitted by

the unit, 'Fllis QTE will be revuked iF any of (he information/ documents/ certificates/
undertaking given by the occupier is Jonnd Talse/tictitious/forged in future.
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al requirements applicable to the

in I o lew
6 This order shall pe valid subjeet {n complinnce of all ofher leg
unit.
¢ the right 12 revoke, withdraw o male any reasonable variation /
s fal

T The State Beard HEITEL {inn ol this consent.

change / alteration in coneli

This is issued with the approval ¢ I il compelent authority

Sz Digitally signed by
Rajiva Rajiva Kumar Sinha

H Date: 2022.03.28
Kumar SInha stz

Section Head, Dumla

Memo No. JSPCB/HOMRNC/ACTE- Dated : 2022-03-28
12624144/2022/157

Copy to : Mustak Sekh and Faruk Hussain, Partner, M/s New Four Star Stone Works, At.-Sivlidanga, P.O.:
Hiranpur, District: Pakur/ Chief Inspecior of Factorics, Ranchi/ Dircctor of Industry, Govt of Tharkhand, -
Ranchi/ Director of Mines, Govt of Jharkhand. Ranchi/ Depuly Commissioner, Pakur/ DFO, Palur/ DMO

- . igi i si
Pakur/ Regional Officer, Regional Office, Dumla for information & necessary actiorRajiva ?;?iﬂimgfs{fn%i )

Kumar Sinha Date: 2022.03.28
. 15:06:57 +05'30°
[Rajiva Kumar Sinha]

Section Head, Dumka
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! THARKHAND STATE P?Srﬁd;\r CONTROL BOARD

TOWNS 1P ADM]NTS RATION BUILDING ¢ R 4
G, MEC COMPLE

O LEEX, DHURWA, RANCHI 83400

cllt‘.p.hOH(‘-. 0651-2400850 (l'd,\)r’ 2400851/2400852/240 1 847724( 1]9/\3,‘]!2‘};‘1’013 ) .

JSPCB”.{GfRNbICTD—I 0783393/2024/1562
ated @ 2024-10-09

Jeef No.

Cnusmt10(11!01'Nﬂ(CT0) ander seclion 25 26 of the Water (Prevention & Control of Paliution) Act, 1974 aud
1 ERUUL

andler section 21 of the Air (Prevention & Conirol uf Pollution) Act, 1981

. Application () dated 2024-07-12 &£ M/S NIEW FOUR STAR STONE WORKS, Oceupi .
GAFFAR for consent undor section 23 (1)(0)125 (1} (c)/26 of the Walor (préic?;.e?;fli"c‘%’,ﬁii'ul s
Paltution) Act. 1974 and under section 21(1] of tlie Air (Prevention & Contral of Polltion) Act, 1981

Documents Relied Upon:

I

report Ref. No. 1668 dated 23.08.2024 of Regional Officer, Regional Office

{a) The content of inspection
ard, Dumka.

Cum Laboratory. 18.P.C. Bo

(b} The content of Environmental Clearance issued by SETAA, Jharkhand vide lelter no. —
M12020-21I2295f202 1/156 dated 27/01/2021 for the project “Siulidanga Stone Mines of New

ECISEl
Tour Star Stone Waorks at Khata No. 6, plot no. 276 TO 281, 282/p, 287 at Mauza: Siulidanga, PS -
Hiranpur, District: Pakur, Jharkhand (1 .72 Ha)".

ace Certificate issued by DFO, Pakur Forest Division vide letter No 1165 dated

() The content of Dista
from RI/DF is 250 m & the ared does not comes

18.09.2019 certifying {hat the distance of project focation
under no nining Zone.

(d) The content of Distance Certificate issued by DFO, Wildlife Division, Hazaribagh vide letter No 2169
dated 10/10/2019 cerlifying that there is no any National Park, Wildlife Sanctuary, ESZ located within 10
fm distance from project tocation and the proposed project does nol come under prohibiled category of

ESZ.
(e} The centent of Leasc deed dated 04.06.2021 for 276 TO 281, 282/P, 287 over an arca of 1.72 Ha. valid

upto 18.05.2031.
() The content of Consent 1o Establish (CTE) Ref Now: ] SPCD/]‘IO!RNCICTE-i06369051’202 17272 Dated =

19.10.2021.
() The conteat of Consent {o Operals (CTO) Ref No. JSPCB.’RDIDMKICTO-MSI-H 95/2023/178 Datedl:
3123-09-21 for production of Stonc Boulder- 81,138 TPA, valid upiu-lO.'(}.‘J/lQ'_’«'{.

3. Theconsent is granted under seation 25 196 of the Water (Prevention & Cantrol of Pallution) At 1974
and under section 2} of the Air (Prevention & Control of Pol

Mauza -SIULIDANGA NO 67, P 8 CHIRANPUR , District -

ijecl Sile-Area Jrvestmient
IR

ttion) Act, 1981 ta aperate the project in
PAKUR , s follows:

‘ Plot Nos. Ares I ‘llj'm oFissuc
[}
o I M

e B
. 4 2 Scanned with OKEN Scannc



Before

Expansion 30/09/2026

(A) Specific Conditions:

1. That this consent is being issued on the basis of information! dusuments/ certificale submilted by the unit
The consent may be revaked antomatically in cast af any wiany; infiramtinn/ doeuments/ cextificate found
ever afler, )

2. That, the eccupier shall do sprinkling of water regularly on haul ronds cud dusly arcas.

3. That, The Oceupier shall maintain good house keeping and contribuie Pradhan Mantri Sawachh Bharat
Abhiyaan in your mines locality,

4. That, the occupier shall submit Ambient Air Quality Report & Noise Level Monitaring Report within

consent period.

5. That, the occupier shall supply Stone Boulder aaly {o those sone crushing units which have valid Consent
to operate order from the Board and shall mxaintain record of it and shall show the record to the Inspecting

Officer at the time of inspection.

6. That, the occupier shall make agrecment with transporters to transport stone boulder in fully covered and
leak proof vehicles.

7. That, the occupier shall preserve live soil of the mine(s) and shail reclaim mined out areas by tilling it
(them) with over burden and live soil and shall do-tree plantation over it (thent). In no case live soil shall be

stored out of mine Jcase area and report to 1.S.P.C. Board.
8. That, the occupier shall maintain the planted trees & cantinue plantation shall be done,

9. That, the occupier shall comply all the conditions mentioned-in Environmental Clearance and submit the
compliance report within stipulated time i.c. six monthly report,

10. That this grant of consent shall nol absolve the project propancal from making compliance of other
statutory obligations prescribed nnder any law or dircotion of courls or any other instrument for the time

being in force.

11. That, the occupier Shall Submit Production figure of the Boulder duly cortified by D.M.O. wi
" o : VLU, withi
sonsent period. D

at, the occupier shall supply Stonc Boulder ouly to those stone crusher Uniits wi

2.Th :
2 ding & have valid Consent to Operate from Board and shyl] maintain
b reg

K—NE surroun’

hich establigh Within 5

ord of it and shgy, the
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wlothe Inspeeting Officer at the time of inspectio 23{
s n

W

+ . the oocupier shall
13. lllll _ it comply ail the general & specific conditions
bt compliance report to the Board every year. ions of Consent to Operate and shall

{he occupier shall submit application {o

a € r renewal of consent under i
< ] N = secly
& Control ot? Pollution) Ac.l, 1974 and under scction 21 of the Air (] 1:::25{'16 o
again .1 20 days prior to the date of expiry of this consent \:"t' o & Contolof
mpliance of all of the above conditions. e

1.4, That,
( sreventiol
Pollulion) Act, 1981
documents showing coy

General Conditions

(8)

3] That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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229 Concentcation in Ambient Aix
pres— \
Tine Weighted % : Eeologically \
SN Pollutunt Average e EI;;L:‘S!:":‘(:E;L — Sinﬁ#&f@“ \.
and Other Area (Cl:’:?nlml Govt) \1\_‘
! M @ 3 () W
1 Sulphur Dioxide Annual 50
(802), pp/ma 24 hows 80
2, Nitragen Dioxide Annual 40
(NO2), apfnd 24 hours a0
3. Particulate Matter Annnal G C
(size less than 18 24 hours 100 ’
um) or PM10,
pg/m3
4. Particulate Matter Annual 40
(size less than 2.5 24 hours 60
) or PM2.5,
pe/m3
5 Ozone(03), 8 hours 100 100
pnefm3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
Vi Carbon Monoxide § hours 02 02
(CO) mg/m3 1 hour 04 04
8. Amimonia (NH3) Annual 100 100
pe/m3 24 hours 400 400
0. Benzene (CSHE) Annual 05 05
pg/m3
10 Benzo(a) Annual
Pyrene(Bal)
Particulate Phase
only ng/m3
bl Arsenic (As) Annual
ng/m3
————e |
12, Nickel (i) Aminal
ng/m3

Note : Serial no, 1 to 4 -- Mandatory

Serial ne., 5 to 12 As applicable for specifie tyne of indygtey

——————
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)

that, the oceupier shall maintain the emissio
510N

X 2RO F5

uality within the ard and the quantity, as ( Ws:
q ithin the standard and quantity, as (olloy
} dard 3 i "

Parameter S
Standard
Particulate Malier 1600 mg/m3
MITL:

Thal, he oceupicr shall keep process efluent | 5
: L S nl in close-cireni! ®
sources in conformity with the standard ¢5) and the d:\.t]'ll.‘l‘r‘;(! (‘;11:;:1111: ;]llal[ﬂs{ of efffuent from othor

i 6 a5 belaw:

SN Parameter Standard
1 Total Suspended Solids NA
Thal. the oceupicr shall dispose of solid wasles as follows:
Waste Type Mode of Disposal

Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns

Hazardous Non-Carbonaceous in TSDF
Wastes

vvastes

S
Non-Carbonaceous Non- As a substitute of Scil or pMineral
Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure und shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board nomm.

“Thal, the ogeupier shall install and maintain Centual Ground Water Board/ State Ground Water
Directorale approved systen of rain water harvcs:ing—cum-grmmd wnter recharge and submit the
photographic view of the struclurcs swithin a month.

That, the occupier shall grow and mainlain greencty

ol the project in the periphery and other available

spaces and shall continue cnhiancing its phant densily and biodiversity,

That, the occupier shall submit environmental stalcnient witl supposting st

oichiometric caleutations

analyses reports, every year Jalest by 30 Geplember of (he next financial year.

That, the occupier shall submit report(s) duly monit

ored and issued by an NADL accredited /18O

9007:2008 and OHSAS 1800]:2007 cesiified laboratory i sompliaes sub-par (2, (3), (4) and (5) of
paragraph 3 of this CTO yearly at reguired perivdieily.

That, this CTO is valid subjected to the validity ef wining Lease/Mining .
l;lianJEco_t'ricndlyfEllvircnmental Clearance, il applicable. fu cnsc ol ne renewal of Mining
case/Mining Plan, this consent shall be treated as revoked automalically.
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(1) That, this CTO is issucd from lhe -:.wimnn%

(12

(11

CR676

I:mgk: only and does not abselve the occupicr from

i in force. The sole .
ofher slutufory obligations preseribed under any other law or any other {1155}1:3;:;_ it g
and complete yesponsibility to comply with these conditions laid down in ¢

being in force, rests with the industxy/ unit/ occupicr.

i i : Iy ing, ilan
That, this CTO shall nol in any way, adversely alfect or jeopardize Ih'!, !L]ganqur’&u!%crc:jilgﬂt’iOII Dl-r;llc
instituted in the past or that could be , institaled against you by the State Bos

provisions af the Act or the Rules made there under,

i it i rovisi o  (Prevention & Control of
That, the accupicr shall comply with alf applicable provisions of the Water (| i L
Pcrliulic::z) Act, 1974; the \\fnilcf (Prevention & Control of Pollution) Cass Act, 1977; [l:lcﬂgél'nncl -
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, &

made there under.

That, this CTO shail not absolve (he occupier from making cnmpii:mc_e of other statutary preseribed
under any I or diveciion of courts or any eflier fstrument for the time being in force.

fon/ documents/ certificafe submitted by the

5. That, this CTOis bieing issued on the basis of informat ¢ -CC Ny
unit. This CTO will be revoleed ifany of the i:u’m'mntiun,’documcnlsiccrt;ﬁcﬂfcsnmdcrlnlung given
by the occupier is found fﬂ[selﬂcﬁliuus[l'nrgmi in future,
6. The Order shall be valig subject to compliance of all other legal requirements spplicable to the unit.
7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent. ) .
. ~ Digitally signed by Amit Kumar
Amit Kum QI Date:2024.10.09 11:29:21
This Is issued with the approval of the Competent authority +0530'
[Amit Kumar]
. Section Head, Dumka
Memo No, ; JSPCB/HO/RNC/ICTO- =
19783393/2024/1 362 Dated :/2021- 10:09

Copyto:  M/S New Four Star Stone Works, Mouza- Siulidanga, PO .- Hiranpur, Dist.- Pakur/ Director of
Indusu:y, F]ovammem of Jharkhand, Ranchi/ Director of Mines, Govern'ment of Jharkhand Ranchi/ Depyt
Comnnssmncr, Palour/ Chicf Inspector of Factories, Ranchi/ D.F.O, Pakur/ D.M.O Palur / Member e
Secretary, Tharkhand State Pollution Control Board, Ranchi for information & necessary action, ;

Digitally signed by Amit Kumar  [Amit Kumar)

/_\\ m “: Ku M AT pate:2024.10,00 1 1129:39  Section Head, Dymyc,

+05'30"
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TOWNSBIP ADMINISTRATION
Telephone: 665 1-2400850 {

51 1 s ey 3
l;l?')i)h\G., HEL COMPLEY, DHURWA, RANCHI 834004
2 24008512400652/240 1847/2400979/2400139

RelMo.: 331‘CB!'I'IO.’R§’\‘CICTE—I[]ﬁ]l’»‘)ﬂ!-‘lli‘l!!l?}! Datett : 202
ated ; 2021-10-19

Consent {o Establish (CTE) wnder seciion 25 /26 of {he Water ('

wnilitn & Control of Pollution) Act, 1974

and under section 21 of the Ar (Prevention & Cantrol of Eollutive) Act, (28T

3.

Reference: Application {s) Mo~ 10635408 / dated ; 04710/2023 of M/S NEW FOUR &' .
o ey i) pod 3W FOUR STAR i
WORKS, ABDUL GAFFAR for consent under section 25 426 of (he Water (I’rcvcli(iunr&; Cfcf;:fgi gr

pollution) Act, 1974 and ander scetion 21 of the Alr (Prevention & Control of Pollution) Act, 1981

Documents Relied Upon:

() The content of check list Ref, No. 1047 dated 07.08.2021 of Regional Officer, Regional Office-Cum-
Laboraterys 1.8.p.C.Board, Dumka. |

(b) The content of En\'[m_nmcnlai Clcnrmlccrissue'd bly SEIAA, Jharkhand vide letter no. =
EClsElAAD.DlD-Z1.‘2293/2021_;‘156 dated 27/01/2021 for the project agiulidanga Stone Mines of Mew
Four Star Stone Works at Ihata No. 6, plot no, 276 10281, 282/P, 287 at Mauza: Siulidanga, PS-

Hiranpur, District: Palcir, Jharkhand (1.72 Ha)™ -

vision vide letier No 1165 dated

(c) The content of Distance Certificate issued by DFO, Pakur Forest Di
5 250 1n & the area docs not comes

28.09.2019 certifying that the distance of project Jacation from RE/PE i
under no mining 2006

stance Certificate issued by DFO, wildlife Division, Hazaribagh vide fetter No 2169
ifying {hat there is no any National Park, Wildlife Sanctuary, £97Z located within 10
je proposed project does not come under prohibited category of

(d) The content of Di
dated 10/10/2019 cert
Jem distance from projeet Jocation,and th
ESZ.

(¢) The content of Lease deed dated 04.06.2021 for 276 TO 281, 282/, 287 gver an ared o[ 1.72 Ha. valid
uplo 18.05.2031.

The consent is granted under section 25 / 26 of the Waler (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Conlral of Pollution) Act, 1981 to establish the project in
Mavza- SIULIDANGA NO 67, P § -HIRANPUR, Disirict-PAICUR us (ollows:

I
|
Froject Site-Area [nvestment Produet & Capacity Period of CTE
(Rs) Year
Plot Mos.
- — I
Before Mauza: ol o
Expansi i 430,10 Lacs | Stone Boulder of Six month
Expansion Siulidanga No. capneity §1,138 TPA from thic date
- 67, Plot No, of issue
276 TO 281,
262/P, 287,
L_______,..__'_______,__.—r——'*—‘

N 2 : é; J ;
JHARIKKHAND STATE I’C:X;i;'?'i{:?' CONTROL BOARD

i
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- i able variation !
7. The State Board reserves the right to revoke, withdraw or make any unsoll'\m

change / alteration in condition of this consent.

This is issuied with (he approval of the cumpetent authority Digitally signed by
RAJIVA RASIVA KUMAR SINHA

Date: 20211019

KUMAR SINHA 22 Lo

i 5.43.42‘.;]}“%“9

(Rajiya Kumar
Zection Head, Pumka

Memo No. : JSPCB/HO/RNC/CTE- Dated : 2021-10-19
10636008/2021/272

za- Siulidanga, PO.- Hiranpur,
£ Mines, Government of
, Pakur/

Copy ta : Shri Abdul Gaffar, Prop., M/S New Four Star Stone Works, Mou
Dist.- Pakur / Director of Industry, Government of Jharkhand, Ranchi/ Director 0
Jharkhiand, Ranchi/ Deputy Commissioner, Pakurf Chief Inspector of Factories, Ranchi/ D.F.O.

D.M.O., Palcar / Regional Officer, Jharkhand State Pollution Control Board, Dumika for information & ] o
5 S Digitally signed by
necessary action. RAJIVA POV KUMARSINHA. -
KUMAR S|NHA Date: 2021.10.19

i 15:48:11 +05'30"
(Rajiva Kumalt (StAR

Section Head, Dumka
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(2) That, the oceupier shall § amprehensiv o
¥ A Sl |ﬂn “‘r"‘“ = 't i Vel C 1CC 0. unio: £ ol ran
materdals, the cquipments of (hed D (lJ' P Al ol sv.rpc nao ¢ od
producls and wgslcps Tor pr .5-.-.[1]: :-. processing & “"".’ns{bnin.,.(li)lcll"lixc:sl;[i“ laI;lé"n vsoffp iy 'by['r "
everiton of fugitive cmission and shall nstall such -||uioma:irt. i \;:::1.?1,‘
such « ; inbuj

1
system(s) that in house ases
: dust/ pases colleet(s) and undarga {es) cleaning and clean air & :
il it A CS Qut,

(3) That, the oceupicr shall install suc] omalic inb: ey 55 flue pas{e:
s sha siall such awtomalic i it system( acH gas| proge:
pas(es) and 1!“({&!’30{&‘5) clc;‘.niug anel c[c‘n‘; '11"‘11' ::1(;:] g'l;lt’ );:;:u“: 1 [hcaf oot ﬂc) fg p :;
A aiy go(es) out through the chinmey(s), having height(s) :\

per Central Pollulion Control Board norm.

(4) That, the oceupicr shall have & G Sei(s) e

i s cifs) of the standard s laid in the Envi g
R_l}lcs, 1986 and shall instal! it {them) within acewstic enclosare (5) and sl:‘;;ri‘:’cn“:fmi(P'm;wmn)
exhoust pipe(s) as per Conlmal Fotlution Control Board norm . all keep te helghu(s) of

(5) That, the oceupicr shall impart teatment as per G i
(5) That, th ! i o atment ag entral Pollution Control Board text to we
and shall keep process effiucnt in close-circuit and efflucit from other sources in caufurmiL‘;‘n‘;‘i‘l}l\\vﬁ:zr

standard (s).

(6) That, the occupicr‘sllall instafl Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

{7) That, the occupier shail create new water body (ics) / remove deposil(s) of existing i
ody. ¥ iz water body(ies)
by stream(s) and pond(s) and shall maintain the wholesomeness of water.

and ncar

¢ occupier shall grow greenery in the periphery and other available spaces and shall

(8) That, th
hancing its plant density and biodiversity.

continue en

ing Lense / Mining Plan / Ecofriendly /

¢d ta the validity of min
wal of Mining Lease/Mining Plan, this

(9) That, this CTE is valid sulject
a case of no rene

Enviranmental Clearance, if applicable. |
consent shall be treated as revoked automatically.

d from the environmenta) angle only and does not absolve the occupier from
aw or any other instrument in force. The sole

(10) That, this CTE is issue
ans laid down in all other laws for the time

other statutory obligations preseribed under any ather Ias
and complete responsibility to comply with these pondm
being in foree, rests with tie industry/ unit/ ocoupier.

(11) That, this CTE shall not in any way, adverscly affect or jeopardize the legal procecding , if any,
insfituted in the past or that could be, instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (Prevention &_.Control
of Pollution) Act, 1974; the Water (Prevention & Contral of Pollution) Cess Act, 1977; the Air
Acl, 1986 and Rules

{Prevention & Control of Poltution) Act, 1981; and the Envirenment (Protection)
there under.

of other statufory

making compliance t -
t for the time being in

That, this CTE shall not absolve the occupier from
preseribed under any law or direetion of courts or any alher instramen;

foven,

 pesit

That, this CTE is being issued an {he busis of iitfs i/ documents/ certificate submitted by
the unit, This CTE will be revelted il any of the farnistion/ documents/ certificates/
undertaldng given by the nceupier is fonnd faly2/fictiticus/forged in future.

This order shalf be valid ssbjoet i complianee of aff sther tegal requirements applicable to the
unit,

Scanned with OKEN Scann
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274
(A) Speeific Cuudiliunr

L. That tiye ¢ it ,pl;m.
o mbcccupicrslmllrcclnim the mined out arca us per npproved miniE It around
e ar
cf toc wall 8
i nlan & constit
“eep the O dumyp at dump site as per mining S

Wing pits & maintain properly.

3. That the occy

; Ipier shat) Mainy
technigue,

ith approprialc
. -ound with appr
ain premises neat & clean and wetting of the grol

: . L water body.
4. That, the 0SCupier shall keep guer burden dump(s) at least 100 meter away from river/stream/ive

> That the Oecupicr shay| keep the live soif in proper way at appropriate place separately.

6. That, the occu

pier shali comply all the general & specific conditions of Environmental Clearance and
shall submit Ieport to the Bogg

7. That, the eccupier shall ingtalf fi

xed type water sprinklers to cover all dusty places in the prermises to
impart water Spraying intermittentt

¥ and during loading, unloading of raw materials/products and wastes.

8. That, the occupier shall maintain vegister for production and dispatch and submir return to the Board,

9. That, the oceupier shall not at ail use any sort of explosives for minin

g activities withoyt obtaining
license from the explosive department and submnit the copy to the Board

10. This CTE shall be valid till the date of DSR is prepared and approved by the competent

authority ang
after finalization of DSR. if required necessary modification shall be made,

11. That, the occupicr shall comply with all applicable provisions of the Water (Pl‘c\'cnﬁou & Contro} of

. "l - -
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air (Prevention &
Control of Poiiution} Act, 1981; and the Environment (Protection) Act, 1986 ad Rules fheg under,

(B) General Conditions :

icr shall construct pucea (i) minimum ten feet higl boundary Wall ang iy ,
U);jrh“a’ }ng:ﬂg:g:l':?ld shall kcl:ppthc premises neat and clean ond lidy, (i) Approac
road an Sl

'\.ﬁ Scanned with OKEN Scanner



Ref No. JSPCB/ROMMI/CTO- 6747311202197

) JHARKHAND STATIS6L1 1y
(z

10N CONTROL, BOARD

TOWNSHIP ADMINISTRATION BUILDING, 1110
; 0651 0d000en o SPINGMEC CoMPLER B
Tetephone: 0651-2400850 (Faxy 240085lfzxmu:;sz;5;'&2;3?%\;3%23\”&“ g
4712400979/2400130

Dated : 2024-04.04

P operate (CTO) nndler seeiion 25 /26 of the Waler (Provention & Control of p At
wndes section 21 of the Aiv (Preveution & Contrel of Poltution) act, 1951 Follition} Act, 1974 and

>

icati ated 2024-03-07 o MIS TAY GURY sTON:
Application (5} dated 2024-03-07 ol b ] RU STONE WORKS. Gestinior Mo .
SHEKH for consent und i1 ﬁ;ﬁl(l W25 (1) ()26 of the Water (Sﬁr?‘f;:“fﬂﬁ:‘ ;‘i-::l:nc iJi;{.ﬂ'\l.l)(, .
Act, 1974 and wder section 2H1) of'the Alr (Prevention & Controf of Pallution) Act lglr’:lm SF PR

Dacuments Relied Upon:

) The content of inspection report Ref wo.- 593 dated 04,04.2024 of Region: .
&l)un-Lnbumtor‘,r, 1.8.P.C. Bonsd, Dumka, of Regional Officer, Regional Office-
(b) The content of Environmental Clearance vide Ref. EC letter Mo.- 151/DEIAA, dat d 19.08. i
by DEIAA, Pakur, Jharkhand for Stone Mining for proposed sile / Plot No.369, 3’}9, 3cﬁu, laf %Fp‘“‘”"
384/p, 387/7, 389/P & 390/P as per EC, Khata No.-02,09, 48, 51, 60 & 68, {Arca-07.35 Acres or 02.97 Ha)
Att Maza- Mansingpur, P.0.- Riranpur, Distt.- Paler for capacity of production of stone boulders -499
TPD.

(c) The content of mining lease deed Nos. 2058/2032 for stone mining from 22.09.2017 to 21.09.2027 for
same Khata Nos., Plot Nos. and area, as mentioned in EC with Tracing site map of land signed by
Propenent, DMO & DC, Pakur.

(d) The content of Pakur Forest Division letter No, 1195 dated 01.08.2016 which shows that the minimum
distance of proposcd site is more thaa 250 Mirs avay from Notified forest boundary and there is no any

National Park, Sanctuary & Bio-diversity area within 10 KM radius,

(¢) The content of Consent to Established (CTE),Ref Mo. JSPCB/HO/RNC/CTE-1972508/2018/277 dated
232.03.2018 : .

gf) The content of Consent to Operate (CT0), Ref No.'JSPCBIRO/DMIGCTO-I7441801!2023.’223 Dated :
023-12-27.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Contipl of Pollution) Act, 1981 to operate the project in
Mauza -MANSINGHPUR , P S -MANSINGHPUR , Distriet -PAXUR , as follows:

Project ‘Site-Arca ' [nvestment

Product & Capacity Period of CTO
(Rs)

Plot Nos., Arca Date of issue
' To

Scanned with OKEN Scanmni
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Before Khata No.- 07.35

_280.90 Lacs
Expansion 02,09, 48, 51, Acres 0237

Stone Boulders - 499
TPD

60'& 68, Plot 0297
No.- 369, 379, Ha
350, 382,

383/P, 384/P,

387/, 389/T &
390/p

(A) Specific Conditions:

1. hﬂ(, the OCCIJ[)fCI' shall make ag; i
i agreement with lt'unsportcrs lo transport 8| i d
= e Pl : ’ L) lone bO[IIdCI‘ m ﬁl”}" covered an

2

- That, the occupier shall do mining activities only if, mining lease hag valid time validity.

3. That, the occupier Shall

- Submit Production figure of the Boulder duly certified by D.M.O, within consent
period.

4. That, the occupier shall supply Stone Boulder enly to those stone crusher units which have valid Consent

to Operate order from Board and shall maintain record of it and show the record to the Inspecting Officer at
the time of inspection;

5. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined out areas by filling it
(them) with over burden and live soil and shall do free plantation over it (them}). In no case soil be stored out
of mine lease area and report to 1.5.P.C. Board,

6. That, the occupier shall reclaim mines out area regularly and do tree plantation in at least 33% of the
space preferably along the periphery and in vacant space,

7. That, the occupier shall not use any sort of explosives for mining activities without obtaining cxplosive
license from Explosive Depariment,

8. That, the occupier shall maintain the compliance status fhiling which CTO will be reveked or
environmental compensation will be levied.

9. That the occupier shall provide information to JSPCB regarding lemporary discontinue/ under
suspension/closed and accident or other unforeseen act or event of the unit.

10. That, the Board will review Consent-lo-Establish alter finalization of DSR & if required necessary

modifications shall be made.

11. That, the occupier shall not do mining activitics beyond 27.04.2026 until the occupier has (lave)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.

12. That, the oceupier shail submit compliance report on Board's anline Compliance Module before 120
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Lol CT diti
CTO Conditions every year to the Board

Jays prior ©© expiry date of this CTO or overy year.
L days year.,
13, That, {he oceupicr shall submit compliance repor

P 1 e 1 i vl
. the oceupict shal! carry out mining activity st a minimum distonce of |
b ¢ o 100 meter aw:
away from the

74, Th
¢ stream of water body.

pank of any river of

0co lpic shal submitl ambrent wir guality t MNoivo level monito 1 reporls every six montd
il HigL y ny
t sl ] cvet iy (f nth to

the board.

sicr shall comply all the general & specific sonditions of Environmental Cl
gk carance and

16. That, the occu]
shall subsmil compliance report every six months (o the Board and shalt keep thoir annual producti
ik nnual production within

{he capacity mentioned in Epviromnental Clearance.

stall fixed type waler sprinklers
nstall fixed type waler spriniders to cover all dusty places in the premises to

17. That, the occupier shall i
ittently and during loading, unloading of raw materials/products and wastes

jmpart water spraying interm
applications for renewal of consent under section 25/26 of the Water
974 and under section 21 of the Air (Prevention & Control of
fo the date of expiry of this consent with requisite fee and

(8. That, the occupier shall submit
(Prevention & Control of Poltution) Act, 1
Pollution) Act, 1981 again 120 days prior
documents showing compliance of ail of the above conditions.

19. That the occupier shall provide information to JSPCB regarding temporary discontinue/ under
\inforeseen act or event of the unit.

suspension/closed and accident or other
will

er shall ensure installation of PM 10 analyzer within two imonths failing which CTO
ied from the date of issue of the CTO"

20. That, the occupi
tion will be levi

De revoked and Environmental compensa

®B) General Conditiot'ls :
M That, the occupier shall maintain the National Ambient Air Quality Sta ndard given below:

Scanned with OKEN Scann



Concelt {r

ation in Ambient Air \‘
g sl A

Ecologically

_\“_\-—__g_____
3

Ozone(03), 8 hours 100 100
S ng/m3 I hour 180 180
: I S
6. Lead ®b) pg/ms Annual 0.50 0.50
5 5
e 24 hours 1.0 1.0
——— —— ] — E———
4 Carbon Monoxide 8 bours 2
(CO) mg/m3 Libae " =
P
m——ﬁ__ﬁum__‘_‘
8. Ammonia (NH3 Annual 10
kg/m3d 24 hours 403 ;gg
‘_*—“*‘*‘*“—E—%_‘—\—_ﬁ__
9: Benzene (C6HG) Annual I
Hg/m3 L 035
m—m-—_ﬁ,_—\-___——%___\_—
10, Benzo(a) Annual ol —
Pyrene(BaP) 01
Particulate Phage
only ng/m3
11. Arsenic (As) Annual 06 —
ng/m3 06
_\‘—“_“
Nickel (N7) Anina| 20 [T
12 ng/m3 20
—‘_\

Note : Serial no. 1 to 4 — Mandatory

. ttive Area
e frial, Sensilive
SN Polluiap Time Weighted {{]élsli‘lslull‘iﬂ]v Rural (nolfﬁed 3
Average and Other Aren Central Govt.)
: e e
Ce— | )
) ® o i — |
o
‘——I-___-____ — | 20
d Sl{l{l;ph;u Dioxide Al gg ¥
S S0, ne/m3 24 howrs
N : S 30
NEK’%EGH Dioxide Annual 4 S
e | 2), Hg/m3 24 hours b
3. Partieyly o
ar e Matgep Annual bl
S12e less (hay 10 24l;i]r}:1:s 10 .
Hm) or M1,
/)
Hg/m3
4, Particulage
! ate Matter Annua] 40 p
SIZe less flyap 9 g 2 ) %
Hmj or PM2,5, e ®
lg/m3
—— ]

Serial no. 5 to 12 As applicable for specific type of industry,
erial no.

—
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9)

(16)

(1n

(12)

(13)

@
; 685

hat, the occupier shall maintain the eqy x
Tha, i aintain the emijssioff Quality within the standard aud the quanti foll
& 4 antity, as follows:

I e P

That, the occupier shall keep process efflyen it R
i = i o I close-cire i
sources i conformity with the siandard (s} and the llihséll:::rl,::; :]I{]:'EI:{.I::;!TS":.;?{ of effluent from other
' al ow;

FS N Parameter

‘That, the occupicr shall dispose of solid wasles ag follows:
‘ SN r Waste Type Mode of Disposal

That, the occupier shall keep D G Sei(s) within acoustic enclosure and shall leen the hei
exhaust pipe(s} as per Central Pollution Control Board norm, e Reliblleiof

That, the occupier shall instail and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

Thal, the occupier shall grow and maintain greenery of the project in the periphery rad other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric caleulations
analyses reports, every year latest by 30th September of the next financial year,

That, the occupier shall submit report(s) duly monitored and issucd by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2}, (3), (4) and (5} of
paragraph 3 of this CTO yearly at required periodicity.

That, this CTCQ is valid subjected 10 the validity of mining Lease/Mining
Plan/Ecofviendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle enly and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ oceupier.

That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the

provisions of the Act or the Rules made there under.

That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1077; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

made there under,
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ot 5t

. preseribed
atutory P
. of ot 3t e,
aplinnee peing i
3 That, this CTQ g Lo maldng cmnlg ot tine A
under any Jay o l,i‘;‘:.,:r::':it“’:‘l‘;trﬂc\: il:i :;:Ec::!;:‘-:lll:lﬁ?'!;“5" Cment for 1
L i &

stked by the
C lerttt.d /
ificate S4 King given
T ; T ymentsteertd criaki
5. That, this CTQ 35 being i l'inl‘nrulilﬁ""" duuml::lf,:m-ﬁﬂcmﬂsmﬂd
l!mtj. Mis CTO wiyj IJcL;'lciSllln‘llﬂ'il[‘]‘u h:ll'sill3 ”iufm-mqiiun.’dncumuu
{ oy 3 voledt i any of the it
¥ T oseupier is fiung false/fictitious/forged in fultre.

plicable to the unit.
| . ther epienis PP
The Order shal e ¥alid subject to comphismee of il ather legal pequiren |
- yariation / change
= iy veasonabic ¥are
t ard reserve the pi ORI g | T .
he vight fo vevolke, witlidray Digita”y Signe'j by

alteration in conditiong af (i
5 s eansent. :
RAJIVA LMAR SINHA
RAJIVA KK

;:UMAR Date: 2024.04.06

This is i . ) '
1S 18 issued with the approval of the Competent author 11 st - o

SINHA

(Rajiva Kumar Sinha)
Regional Officer
Dated ¢ 2024-04-06

Memo No. : ISPCR/
1867473 13024707 O MI/CTO-

Copy tcf: Jiyaul Shekh, Partner, M/s Jai Gure Stone Works, ( Stonc Mines), At+ Mauza- Mansingpur,
P.O.- Hiranpur, Distt.- Pakuy/District Mining Office, Pakur, / Director of Industries, Ranchi /Member
Secrelary, Tharkhand State Pellution Control Board, Ranchi for informatiBALd N Avssary acti “E:Jghle::lilayssllrggid by RAJIVA
KUMMAR SING A 5t 2tk Te0a08
(Rajiva Kuimar Sinha)
Regional Officer
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JHARKHAND STA L POLLUTION CONTROL BOARD

TOWNSHIP AF)MINISTRA T IO{\J BUILDING, 115G COMPLEX, DHURW.
Telephone: 065 1-2400850 (IFuxy 240085 1£2400852/2d01 3 ‘_”'_' mng?w;,\a(l]h\NCHl 834004
Sel2A01847/24 400139

bt Ref No.: JSPCB/HO/RMNC/CTE-1972508/20187277
Dated ; 2018-03-22

Consent to Establisl (CTIE) under seetion 25 /26 of the Waler ("reventiun & Control of Poltut
and under section 21 of the Adr (Prevention & Con{rol ol Tullufivn) Aet, 1981 el 504
3

I Reference: Application (s) No.- [972508 / duted ; 07/02/2018 of M/ STONE
JNYAUL SHEKH for consent under section 25 /26 of he Water (I’rcvu:;'ﬁ'\uyn g%mfmrgyﬁwms'
1974 and under section 21 of the Air (Prevention & Coniro) of Pallution) Act, 1981 e

2 Decuments Relied Upon:

(a) The content of check list (inspection report) daled 11.02.2018 of Regional Office . Regional Office-
Cum-Laboratory, 1.S.P.C.Board, Dumka. = Fifsbgingal Office

(b) The content of Envitonmental Clearance vide Ref, EC letier No.- 151/DEIAA, dated 19,08.2017 issued
by DEIAA, Palcur, Jharkhand for Stone Mining for proposed site / Plot No.369, 379, 380, 382, 383/P,
384/P, 387/P, 389/P & 390/L as per EC. Khata No.-02,09, 48, 51, 60 & 68, (Arca-07.35 Actes or 02.97 Ha)
At+ Mauza- Mansingpur, P.C.- Hiranpur, Disti.- Pakur for capacity of production of stone boulders -499
TPD.

() The content of mining lease deed Nos. 2058/2032 for stone mining from 22.09.2017 to 21.09.2027 for
same Khata Nos., Plot Nos. and arca, as mentioned in EC with Tracing sile map of land signed by
Propogent, DMO & DC, Palkur

(d) The content of Pakur Forest Division letter No, 1195 dated 01.08.2016 which shows that the minimum
distance of proposed site is more than 250 Mtrs away [tom Notified forest boundary and there is no any
National Park, Sanctuary & Bio-diversity avea within 10 KM radius.

3. Theconsent is granted under seetion 25 /26 of the Water (Provention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project in
Mauza- MANSINGHPUR, P 8 -MANSINGHPUR, District-PAKUR ns follows:

Project Site-Area Investment Product & Capacily Period of CTE
(R} Yoar

Plot Nos. J Area

% Scanned with OKEN Scann



. - Date of issue o {4
B ] I Six Months
'Il:lel'm‘:l_ | ?Inuzﬂ« l

Ixpansion Adiingy,
! Khata ‘(\i’\) :"' !
23}09' 4% gy i
60 & 68, Doy
No. 268 450
EE‘O 382,
P, 354
387 a0y, |
390/p |
—_— '
TT———

4)

General Conditions g

ry wall and (i) approach

high hsil;{:d.‘l
nd tdy.

(1) That, the segin;
] CCupier she ) .
road and interna | er shall constaye puge (i)

ronds and sha)l Kueps the premisy

mim L
st and o

> f . 5 ading of rav/ .
l('Eg TQ}:}; '-'!‘l\iGD:f:uplcr shall imstall comprehengive enclosure (5) to cover [}]roaé;}i;zsfff;galijC(S,%Y
e AUpments of their processing & wansterring, the plases of 102 ic inbuilt
products and wastes for L processing 15 16, i stal] such automatic MNOY ;
VLS prevention of fupitive emission and shalt { ?lﬂ . 5 oul.
System(s) that in house dust/ gasey qul(ct?’\(s) :m:i wndergo (os) cleaning and clean air oo

(3) That, the occupier shaj! i iy cess flue gﬂS(BS)fPIOGcSS
3 HHer shall install such avtomatic inbuilt system(s) that prot > b iohifa) o
8as(es) and underpo(cs) cleaning and elem uir ga(es) out ll¥ro\lgll the ehimnoy(s), having beigii(e) os

per Central Puliulipu Contral Bourd norm,.

() That, the occupicr shall Ixive D G Seifs) of the standard as laid in the Exvironment (pro “’C“—m})
Rules, 1986 and shall install it (them) within acoustic enclasure (s) and shall keep the height(s) o
exhavst pipe(s) as per Central Pollution Control Board nomn: .

(5) That, th:.cccupiéi’ shall impart weatinent as per Centeal Potution Control Board test to_wastewater
and shall keep process cffluent in closc-circuit and efiluent from other sources in conformity with the

standard (s),

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Direetorate
approved system of rain water harvestng-cum-ground waler recharge.

posit(s) of existing water body(ies)

(7) That, the occupier shall create pew waler body (ies) / remove. de
ness of watcer,

and nearby stream(s) and pond(s) and shall mainfain the wholesome

ier shiall grow greenery in the periphery and olher wvailuble spac
the occupicr shall grow greenery in | ey e spaces and shall
z(:sc)nE:J]ﬂg enhancing its planl dcnsﬁy-:md biodiversity.

i 2 is valid subjected Lo the validity of mining Lease / Mining Plan { Ecofri .
& ‘]'.Imtl‘rﬂ:‘:lin?g?cﬂrnncc, i applicaible. In cnse ol no renewal "”‘"‘““"g'Lﬂﬂschining Pi:liiui{l}i /
f;nvslég?shal} be treated ns revoked automatically. , this

o o : : environmental angle only and doos I
is CTE is issucd from the environn Lang e anly 685 ot ibsolve ¢y i
(10) That, ithlS %biinnlfﬂns preseribed under any ﬂljll-t ll_nl)\ or any other ingtrumeqt i, rur:e"‘,?"pler from
OtlwrSlmi O eeponsibility lo comply with these conditions laid down fn al1 gy laws for ho sole
and complele FESRERCL, i industry? wnit/ oecupivr. or the time

being in force, res

ay, adverscly affect o jeopardize (lyg 1,

: S chall not in any Wiy, it e al .
(11) That, this CI;.EtScl::?llml could be , instilued u]gln_ inst you by the Stae oﬂrﬁ‘ roprr:iceled g, ifay
instituted in (0 P the Rules made there under. Olation of the

provisions of the Act or

Scanned with OKEN Scanner




% ©%889

fiat, the occupicr shall comply with all applics rovisions of the er (Prevention & C
he oct ¥ 4 applicable p i Waler ( ti Onlro
1|l-!“°n) ACI'II 2 I ’,!'(Ll “\le"]“ gl“l\ & Contrgl n\l'lS]"l.‘ﬂ’{!lliorl].l f_t!s Act, 197 ;. (i ne Alr
ontrol of Potlution) Act, Y81; and the Envirommne; i | Ac Phi '\. Rules
& C nt (Protection) Act, 6 and R
q

= E—

£

uz
of Pollus}

Provention
Jsere under.

gpecifie Conditions:
B :

i ;[llﬂ[ he occupier shall reclaim the mined outare as per approved mining plan
i (h ogeupier s.hu” .I:ccp (h.u OB.dmnp al dump site a5 per mining plan & construct toc wall around
drain with settfing pits & maintain propetly. e

dump site, g:u‘lnnd

(3) That {he oecupicr shall maintain preniises neat & elean and wetting of the ground with appropriate

(echnique.

(4) That, (he occupier shall keep over burden dump(s) al least 100 meter away from river/siream/water

body.
(5) That the occupicr shall keep the live soil in proper way at appropriate place scparately.

(6) That, the occupier shall comply all the general & specific conditions of Environmental Clearance and

shall submit report to the Board.

type water sprinklers to cover all dusty places in the premises to

(7) That, the occupicr shall install fixed
loading, unloading of raw materialsfproducts and wastes.

impart water spraying intermittently and during

($) That, the occupier shall maintain register for production and dispatch and submit return to the Board,

(9) That, the occupier shall not at all use any sort of explosives for mining activities without obtaining
license from the explosive department and submit the copy to the Buard.

licable provisions of the Water (Prevention & Control of
| of Pollution) Cess Act, 1977; the Air (Prevention &

(10) That, the occupier shall comply with atl app
) Act, 1986 and Rules {here under.

Pollution) Act, 1974; the Water (Prevention & Contro
Cantrol of Pellution) Act, 1981; and the Environment (Protection

That, this CTE shall not absolve the sceupier from making complinnce of ofher statatory
(ler instrument for the time being i

4.
preseribed under any law or direetion of courts or any o
force.

5. That, this CTE, is being issued an the basis of information/ documents/ certificate submitted by
the unit. This CTE will be revolced if any of the information/ docunents/ certificates/
undertaking given by the occupier is fou nd false/fictitious/forged in future.

6. This order shall be valid subjeet to complinnce of all ofher legal requirements applicable to the
unif.

7. The State Board reserves the right to revoke, withdraw or make any reasonable variation /

change / alteration in condition of this consent.
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2>< RAJEEV Db -
LOCHAN B
BAIKSHI  17azs5.053,

(R.L. Baleshi)

Member Seeretary v

Phis is issited wity the APproval uf the eompefetit anihoriy

"
Mepio No. : JSPCB/HOfeny i Daied : 2018-03-22
1972508120187277 " C/RNCICT .

Copy to : Jiyay] Shekt
P.0O.- Hiranpur, Distt.-
Government oi"JharIchnnd, Ranchif De

af.ihnrkhand, Ranchj / DFro, Pateurs
& neeessary action,

. e - Manza- Mansingpur,
L, Parter, wsg Jai Guin Stone Werks, ( Stone Mines), Al+ Manza- Mansingpur,

of Indusiry. Govornment of Jharkhand, Ranchi/ Dircetor of Mines,
Puly Commissioner, Pal:ur/ Chiel Inspector of Factorics, GOVCI’““}“‘“
DM, Pakur Regional Officer. 1.5.0.C.B , Dumka for information
Cf= Digitally stgned
RAJEEV by
LOCHAN vLocHan BAKsHI
Date:2018.03.22
BAISHI 74307 50550
(R.L. Balkshi)
Member Secretary

Paklm’l.“::i_l'cc(ot'

—_— {j:i: Scanned with OKEN Scanner
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C .. JHARKHAND smmx KC:)

OLLUTION CONTROL BOARD

1P ADMINISTRATION BUILDING, HEC
Telephone: 0651-2400850 (Fux)/ 2400851/

VNS - :
- OMPLLX, DHURWA, RANCHI 834004

40085272401 8472400979240 139

. jSPCBHOMRNCICTO-19268562/202411 13
i l{cﬂ\o'

/
i

s 2 '-Se“l A {CTO) under suchiiun 25126 of (he Whaier (Lrevention & o ol of 1
Co! 31 of the Air (Prevention & Contyo} ol Pallation) Act, 195

Dated 2024-07-05

ollution) Aet, 1974 gug

gnder section

ication (s) dated 2024-05-06 ol M/S JAT GuRy ST e sty
8 '?EFJII{(CIK\]’J\L(I"“ consent under scction 25 (LbY25 (1) (gglé é"}%}é%ﬂ:‘-"l"“ Niling :PRADIP

B s . P i :
Pollution) Act, 1974 and under section 21(1 o the Air (Brovention g Contsolr‘::vrurr}(lnlﬁﬂl%n%t:‘:goll9%rl
,1981..

2. Documents Relied Upon:

() The content of Consent to Establish (CTE), Ref No, JSPCB/HOIRNC!CTE-Z]83079,'2013;733, Dated
lo.?v.zﬂosl A Mfwm-tl*flﬂnflﬁgpﬂslﬂzwlgS. iB N?j-og & 18, Plot No , 20/P & 30/P, Area- 03 Bigha, 07
Katli, 08 Dz Imvosiment Rs. 245 Lac for the produstion capacity of Stane Chips - 9000 CliDs
Stone Dust— 100 ClYDay of this office. pacily of Stone Chips - 9000 ClVDay and

(b) The content of Consent fo Opei'al.e (CTO}, Ref No. JSPCB/HO/RNC/CTO- 13307472/2022/905 Dated :
2022-06-26 for the production capacity of Stone Chips -9000 Cft/Day and Stone Dust— 1600 ClYDay
valid up to 30.06.2024 of this office.

(¢) The content of Inspection Report (I/R), Ref No. 942 dated 06.06.2024 of RO Durmnka;

(d) The content of sclf declaration to procure Raw material from own Stone Mines, which CTO and Lease
is valid upto 27,04.2026 for the production capacity of Stone Boulders - 499 TPD.

(e) The content of Notarized Land Rent Agreements dated 24/04/2024 and 09.06.2023 for J.B. No. 09
&18, Plot No. - 30(P) & 29(P), Area —03 Bigha, 07 Kathe, 08 Dhur valid for 04 Years and 11 Months,

3. The consentis granted under section 25 / 26 of the Waler (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -MANSINGHPUR NO. 103 , P8 -HIRANPUR,, District -PAXUR , as follows:

o
Project Site-Arca Investment | Product & Capacity Period of CTO
(Rs)
N
Plot Nos, Area Date of issuc
To
—
Before JB.No-09& | 03 12880 Stone Chips -9000 2710412026
Expansion 18, Plot No . Bigha, Lakh C/Day and Stone
29/P & 30/P 07 Dust - 1000 Cft/Day
Katha,
08 Dhur
_— ]

o Te—— - .
{28 scanned with OKEN Scann
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A) Specific Conditions:
X

L, That, the o :
o = ccupier shall i o igsi
from crushers all install dry fon s the fugitive dust emission

& plying of heavy veligln IS lype water sprinklers 1© suppres

. 5.
2. That, the o i
ccupier shall fect height all

any . s
ound the four sides, of minimum tef

Construey ;
1 .
And waintain pucea boundary wall

3. That, the oceupj
upier shal .
1 construet atleast 10 fet high wind brealing ywall.
to

7] s
4 Til’dl, the accupicer shall iy stall fi
ast

my R i mises
part waler spraying ntermittentl; place In the pre

xed .
type water sprinklers to cover all dusty
erinls/products and Wi

y and during loading, untoading of raw mal

1o material cover the

5. That, the occupier shall cove
from all sides

fall of stone chips
(except material e

rs :

and dusts with clr i fﬂ“d!““’ crusher with steel sheet or such otl

Xit side) by wi sicel ving fitted rubber chute and shall cover the point
Y wind breaking wall of suitable height.

6. That, the occupi
3 cupier shall make all ro: .
welting of the premises and dust‘pronzda;:;:m TS s leat i

7. That, the occupier : .
g pier shall obtain raw materi ; S oo s
responsible for that. erial only from valid Source only and the occupier will be

8. That, the occupier shall store all raw materials and products under shed and shall as

their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces

of processing and transfers.

9. That, the occupier shall maintain register for production and dispatch and submit return to the Board.

10. That, the occupier shall submit photog
and crusher at the time of submission of CTO application.

ransportation of stone boulders and stone chips in fully covered

11. That, the proponent shall carry out 4
¢ transporters must be done to this effect mentioning that the

transport vehicles and agreement with th

transport order shall be termina

shall be submitted to {he Board immediately after excention of agrecment.

12. That, the occupier shall submit compliance ol this CTO conditions every year along with the receng
analysis reports before 120 days of the cxpiry date of this CTQ successively.
sachineries within comprehensive cov,

a1l install plant and 1
tust from stone crusher,

. That, the oceupier sh .
= . sional corperate of'C

cum suppression system for provi

14. That, the occupier shall maintain the ¢

g/Nm3.

@ o

free

ular cleaning &
far as practicable do

raphs of wind breaking wall, boundary wall and cover to screen

ted, if uncovered vehicles be found plying on the road and copy of agreement

ers and dust containment

oncentration of dust up to 10 meter from the crusher i
Within g
0
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Conceniratfor in Ambient Air
Tine Weiphted . 3
futant Avetaue Industeial, Eeologically
Palle® fIVRLIES itesidential, Rucal Sensilive Area
s Other Arca (notificd by
Central Govt.)
@ @) o) )
s‘ﬁplmrl)zoxi(lc Annuai 50 20
(S02), ppimd 24 hours B0 80
Nitwopen Divxide Aunal 40 30
(MNO2), pg/m3 24 hours 80 80
3 articulate Matler Aunual 60 60
: (size less than 10 24 hours 100 100
pm) of PML0,
pg/m3
[ ——
——
4, Particulate Matter | Annual 40 40
(sizc less than 2.5 24 hours 60 60
jum) or PM2.5,
pg/m3
——— -
5 Ozane{03), 3 hours 100 100
ug/m3 [ hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7 Carbon Monoxide 8§ hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NE3) Asnnual 100 100
pg/m3 24 howurs 400 400
0 Benzene (C6HG) Annual 05 05
pg/m3
10. Benzo(s) Anaual 0! 01
Pyrene(BaP)
Farticulate Phase
only ng/m3
1. Arsenic (As) Annual 06 06
i ng/m3
12. Nickel (Ni
ng,,mg‘ll) Annual 20 20
Note : Serialno. 104 - Mandstory

Serial 5
rial no. 5 to 12 As applicable for specific type of industry.
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(8]

RSN qinkity within fhe o

| ' 095
j‘l i shall mink . i
T

andard and the quantity, ag follows:

| Stedard

e T

5 ehint o Pt
“cmi;‘lgfﬂnu!l eep 1

. ity will (e 5 d thie quality of efftuent from other
tes

. i CONtOR li
@ oo €0 antity as below:
T {he ooupier shalt dispose of voild wasles ns follovs:
i)
N Waste Type Wicde of Disposal
A T
i Hazardous Carbonaceous Wastes | In eo-processing in high
— : 3 | lemperature fumaces or kilns

Hazardous Non-Gaikonaceous in TSDF
Wastes )

2

T —

3 nor-Carbonaceous 1
Hazardous sofid wacts
OverBurden

A5 a substitute of Soil or Mineral

(&3] That, the ocoupier shall keep D G Sei(s) within acoustic enclosure and shall keep the height(s) of
cihtaust pipe(s) as per Central Poltution Centrol Beard norm.

(6} ‘That, the oceupier shall install and maintain Central Ground Water Boaid/ State Ground Water
Directorate approved system of rain waler facvesting-cuim-ground water recharge end submit the
vhotopraphic view of the structures within a menth,

()] That, the occupicr shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue euhancing ifs plant densily and biodiversity.

©) ‘That, the aceupicr shall submit qnvirdnnicninl statement with supporting stoichiometrie caleulations
analyses reparts, every year latest by 30th Septembet of the next financial year,

(9 That, the occupicr shall submit repori(s) duly monitored and issued bS' an NABL accredited /150
- ... 5001:2008 and OHSAS 1800]:2007 certified laboralory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly al required periodicity.

(1) Thay, this CTQ is valid subjected to thiewvalidity of mining Lease/Mining
Eiinfﬁcu'i'rgmdlylﬁnv:;onmen!nl Clearance, if applicable. In case of no rencwal of Mining
case/Mining Pian, this consent shal! be treated ng revolied awtonutically.

11 T i ie s ; "
an Q.Ii;‘aut; liluv?\1 (t:TO is igsucd from the enviromnental angle only and does nat absolve the occupier from
e c: ol ] ory obligatians preseribed under euy other kaw or any olher instrument in force. The sole
boin ET}} cie responsibilily to comply with these conditivs Jaid down in all other faws for the time-
& i force, rests with the industry/ usit? sceupier,
o
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oceeding , if any,

: i ; al pr b 1
“That, this CTO shall not jn » . - omardize the leg For violation of ihy
(2 dktuted in the past or thm‘clgﬂ‘;?’- adversely affcel ulr J g?flﬁy {he State Board

; provisions of the Acl or the ¢, instituled against ¥

Rules mads there under.
i . tion & Control of
13 That, the oceupier shal) comply wi . s £ the Waoler (Prevents Ai !
i 3 y with all applicable provisions of 1 977; the Air X
Pollution) Act, 1974; the Waigr (P c‘;‘;n&&l: l‘{"éofl}:};l' of Pollution) CES5 Acl, l) Act, 1986 and Rules

{(Prevention & Cont A ¢ clion
made there \mdcr,“ ot of Poltution) Acel, 1981; and the Buvironment (Prole

%

4, 1::3;}?.1;‘1:;{\0;“?“ ot absolve the uecupier from making complinnce of ni.]:cr‘sl:;ﬂs:‘i(::—}f preseribed
¥ divection of courts or any nfher instrament for the time beig i -

rtificate submitted by the

5 “hl(, this CTO is being issue on the hasis of information/ doeur nents x wndertaking gi
issued iAsis 5i
g / ntes/t

unit. This CTO will be revoled } '
! [O ked if any of the information/documents/eertific
by the occupicr is found fn!selﬁcliﬁous/i‘urgc(l in foture,

s The Order shall be valid subject to compliance of all other legal requirements applicable fo the anlk

1. Tlhﬂ Sfl?fﬂ Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent. . Digitally signed by Kamlakant

alg pathak
. Kam!akant Path * Date: 2024.07.05 18:31:25 +05'30"
This is issued with the approval of the Competent authority
[Kamlakant Pathak]
0OSD, Dumka
Dated : 2024-07-05

Memo Ne. : JSPCB/HO/RNC/CTO-
19268562/2024/1123

Copy to:  M/s Jay Guru Stone Works (Stone Crusher) At- Mansingpur,
Hiranpur, Distt.- Palan/Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines,
d, Ranchi/ Deputy Commissioner, Pakuy/ Chief Inspector of Factories, Ranchi/

Government of Jharkhan }
D.F.0., Pakue/ D.M.O., Pakur/ Regional Officer, Jharkhand Statc Pollution Contro] Board, Dumka for
infl tion & necessary action. t ', Digitally slgned by Kamlakant
informa Y Kam lakan .‘rlga‘th?!;nvo? L {Kamlakant Pathak)
Pathak e OS8D, Dumka
T
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qud under®

) X %9@7

JHARKHAND STATE POLLUTION CONTROL BOARD

PMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

gNsHIP A
Tolephon®: 0651-2400850 (Fax)! 240085 1/2400852/2:101847/2400979/2400139
jS]“CBfHOIRNC,’CTE-Zl $8079/2018/733 Daied : 2018-07-10

CTE) under scetinn 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974

Establish € )
(Prevention & Control of Pollution) Act, 1981

cction 21 of the AiY

Reference: Application (s) No.- 21 88079 / dated : 26/0212018 of M/ JAYGURU STONE WORKS,
DIP EBRIWAL for consehl onder section 25 /26 of the Water (Prevention & Contro} of Pollution}

PT 4 ! :
Acl, 1974 and under section 21 of the Afr (Provention & Control of Pollution) Act, 1981

Da:umeutthlicd Upoms

{2) The content of cheek list dated 05.05.2018 (inspestion report) of Regional Officer, Regional Office-
Cum-Laboratotys 1.5.P.C.Board, Dumka.

ut of D.F.O., Pakur letter No.- 753, dated 16.05.2016, which shows (hat the distagce of the
‘Area-08 Bigha, 08 Katha, 10 Dhuc, Mauza- Mansingpur No.-103,
from Nolified Forest land.

in Notary, Pakur, SI, No- 257 dated
Stane Boulders from legally mines

{b) The conte
proposed site/ Plot No . 20/P & 30/P

$.0.- Torai, Distt.- Pakur is more than 250 mirs away

(¢) The content of Self certificalion funder taking of applicant entered
05.02.2018 regarding assurance to purchase of 10000 CivDay of RM/

which have valid EC & C70.

(d) The content of (i) Affidavit for Land rent agreement made on 05.02.2018 and signed by Notary, Pakur,

Jand given by Sri Shakal Soren & others for Plot No . 29/F, J.B. No.-18, Arca-06 Katha, 07 Dhu, Manza-
Pakur for 04 years on rent.

Mansingpur No.-103, P.O.- Torai, Distt.-
de on 05.02.2018 and signed by MNotay, Pakur, land given by

/P, 1.B. No--09, ‘Arca-03 Bigha, 01 Katha, (1Dhu, Mauze-

(if) Affidavit for Land rent agreement ma
years on rent. Total Area- 03 Bigah, 07 Katha, 08

Smt. Kenuja ‘uri & others for PlotNo. 3
}E;Il.;mmngpur No,-103, P,0.- Torai, Disll.- Pakur for 04
ur.

(€) In reply of clarification regarding self declaration of mviscti project is Rs. 02,45,00,000/-

‘The conseat is granfcd under section 25 126 of the Water (Prevention & Control of Pollution) Act, 1974
and wnder section 21 of the Air (Preveation & Contral of Pollution) Act, 1981 to establish the project in

Mauza- MANSINGHPUR NO 103, P 8 HIRANPUR, District-PAKUR ss follows:

(Rs) Year

Pigject Site-Area Investment Product & Cupueity Periad of CTE

L

Plot Nos. Arca

{7 Scanned with OKEN Scann



Date of issue g 11

ips -9000 ix months
e Mansin B 02,45,00,00 (S:ﬁflgqgh;gd Stone ol
Expansion ansingpur Bigha iz e b a
& No-fghim, | oo | OFmser | D100 C/DY
_ SR T
& 30/P fir
A) General Conditions :

- (12) Th

. ii roach
Eé;)u}r?;:j j‘]f:[:cgfflugc; shall construet pugeq (i) mininnum ten feet high boundacy wall and (if) 2pP
@ ronds and shall keep the premises nent and clean and tidy.

1(1?:)::11'-:::}’5 “tll?cnggﬁii;gf csh‘ﬂll Ii‘nimu comprehensive enclosure (s) to cover he piln.ccs of(' ;;:'%Ir?ﬁ:;lllqn% ;F raw
7 s ts of their processing & Tine the places of loading © S
producis and wastes for preventi h sing & lransferring, the plac s inbuilt
: ‘ention of fugitive emission and shall install such automatic
syslem(s) that in house dust/ gases cuilcc%(s) and “nég:]gg {cs) cleaning and clean air goes oub

(3) That, the occupier shall i / process

nstall such automatic inbuill system(s) that process flue gas(es) / pro
gas(es) and undergo(es) clean; matic inbuill system at p et ht(s) 25
per Central I’olluiion( C)omrol ggﬁ?gdnzlr‘:‘faln A eu oyl in chisneyiel i =

(4) That, the occupicr shall have D G § id i ; ]

s k 4 ci(s) of the standard as laid in the Environment (p_raleclmn)
Rules, 1986 and shall install it (them) within acoustic cnclosure {s) and shall kecp the heighi(s) of
exhaust pipe(s) as per Central Pol lution Control Board norm .

(5) That, the occupier shall impart treatment as per Cenlral Pollution Control Board text to_wastewater
ﬂlnd ;lmél (Ic;ep process effluent in close-circuit and effluent from other sources in conformity with the
standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

(7) That, the accupier shall create new water body (ies) / remove deposit(s) of existing water body{ies)
and nearby stream(s) and pond(s}) and shall maintain the wholesomeness of water.

(8) That, the occupicr shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Leasc / Mining Plan / Ecoftiendly /
Environmental Clearance, if applicable. In casc of no rencwal of Mining Lease/Mining Plan, this

consent shall be treated as revoked automatically.

i isi s envi 3 e only and does not absolve the oicun:
this CTE is issued from the environmental angle o e solve the o¢cupier fro
other statutory obligations preseribed under nny ofler lnw or any other fustrument in force, The sole =
and complete responsibility to comply wilh these conditions Inid down fu all other lnws for g time

being in force, rests with the industry/ unit/ occpicr.

(10) That,

: nhall not in any way, adverscly nifeot orjczm;yltr({izc the legal procesdis, P
(l 11}33“(}3;*1;?153;&50: that could be , instituted ngninst you by the State Board for Violm[ﬂﬁ OEftﬁ: :
;Jl:‘sovisicns of the Act or the Rules mude there under.

1l applicable provisions of the Water (Preveyy;
timg1 % Conliol of Pollution) Cess Act, 197‘_‘;;15;1?2 A%I‘C‘untm] .

at, the occupier shall comply will1 a
and the Bnvironment (Protection) Act, Tog
6 and R
Uleg

the Water-(Preven

o 4-
of Pollution) Att T7H 138 1 o, 1981;

(Prevention & Controf of P
there under.
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gl,cciﬁc Conditions:

That, the occupicr shall iIlS.({lll fixed type water sprinklers
¢ spraying intermittently rnd duting loading o cover ali
s

i ate
jopart ¥

unioading ufmg,u::tmflc]cf in the premises (o
crials/products
and wastes

eunicr shall construct wi ol
2. That, he oucu.!liﬂf e ct _\"md breaking wall of 10 11 height & sl
ai « uood housckeeping ; . ;
d chall maintein 8 & eping by reguler cleaning and welting l_‘?ul‘lll;nnkc internal roads pucca
ol the havl roads a
s and the premi
upicr shall cover to crus! T o 805,
e och”I i dl f\.:cr Fclccn and conveyors with steel sheet '
oe fall 01 §¥ | e d uat_*‘ with steel ring fitted rubber chulc:x | ]‘Jrﬁucll Sl
terial exit side) by wind breaking wall of suitable huigiu‘ B S L

3. That, th
cover the fi
all sides {except ma

4, That, the oceupicr shall store all rew materials and products under shed and shall

ns s s v il = ik and sha ¢
do thieir processing and teansfer under foalproof cover (s) and shall instail dust , a5 far as practicable,
and transfers. all dust catehers over uncovered

- spaces of processing

" 5. That, the oceupier shall obtain raw material from valid source only,

6. That, the occupier shall maintain register for receipt of ra i i

w material, production and dispat i
retumn to the Board. ’ spejch anc suovol
7. That, the occupier shall harvest rain water and recharge it to the ground or by scientilic method as
approved by Central Ground Water Board and State Ground Water Direclorate.
§. That, the occupier shall construct boundary wall along the periphery of minimum 10° height.
9, That, the occupier shall submit the ambient air quality monitoring report and noise level monitoring
report before and after commissioning of the plant.
10. That, the occupier shall submit photographs (0 establish the compliance of the aforesaid conditions at

thie time of submission of CTO application.

making compliance of other statatory
rent for the time being it

ot absolve the oceupicr from )
any other instrun

4. That, this CTE shall n
prescribed under any law or divection of courts 0¥
force,
5. .. That,this CTE is being issued on the basis of information/ documents/ ccrhﬁgnte submitted by
e revoleed if any of the snformation/ documents/ certifientes!
sc.’ﬁu!iiimls.f[urgcd it future.

the unit. This CTE will b

undertaking given by the acenpier is found fal

G. This order shali be valid subject to compliance of il other fegal requivements applicable to the
unif.

7. The State Board reserves ¢he right fo reveke, withdrayw or make any reasonable yariation /
change / alteration in condiiion of this consent.

"This is issued with (he apaval of the competeit aathority
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?_Dlgllaltyﬂr_n 3t
= CRAMIVAKUMEA e N
4 RAJWA " pate: 201807 10"‘ -
5{ KUMAR SIN‘HA 11:59:00 40530°
(ani‘vn Kumar Sinha)

Section Head, Dumka

Dated = 2018-07-10

Memo No. : JSPCB/I '
2188079/2018/733 MHOMRNC/CTE-

Hiranpur, P.O.-

Copy to ¢ Sri Peadip Tebriwal, P
Tebriwal, Prop.,
21O MYs oy Gary Stone Worls (Stonc Crusher) At
Government

Torai, Distt.- Pakue/Dire 3
5 3 ctor of T Sty
ndustey, GDVcn:mmut of Iarkhand, Ranchif/ Direstor of Mincs,
Pakurf Chicl Tnspector of Factories, Ranchi/ D.F.0-, Relaurt
information &

Lo)f LJ;lxgldmnd, Ranchi/ Deputy Commissior
.M.O., Pakur/ Regional Off i
! b icer, Jha
necessary action. » Jharkhand State Pollution Coritiot Board, Dumka for
Digitaly signed b
RAIVA — monasamesion
KUMAR SlNHA E;;%;;msm.zu11-_,o:2|

(Rajiva Kumar Sinha)
Section Head, Dumka
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Xe “77 (M

JHARKHAND STATE POLLUTION CONTROL BOARD

szl.[[P AD:\'IINISTRATION BUILDING, HEC COMPLEX, DIHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401 44 72400979/2400139

e jspcgn—lonmc:criz-z 1850792018733 Dated : 20130710

(CTE) under section 23 /26 uf (he Water (Prevention & Conirol of Pollution) Act, 1974

Jstablish
of the Air (i’l'm'cnﬁtm & Control of Pallution) Act, 1981

section 21

ation (s) No.- 2188079/ dated : 26/02/2018 of M/S JAYGURU STONE WORKS,
for consent under seclion 25 /26 of the Water (Prcvention & Control of Pollutien)

Reference: Applic
tion 21 of the Alr (Prevention & Control of Pollution) Act, 1981

ADIP TEBRIWAL
Rﬁ(, 1974 and under s¢€

Documents Relicd Upou:

() The content of check fist dated 05.05.2018 (inspestion veporf) of Regional Officer, Regional Office-

Cum-Laboratory, 1.5.P.C.Board, Dumka.

() The coutent of D.F.0., Pakur letier No.- 753, dated 16.05.2016 which shows that the distance of the
proposed site/ Plot No . 20/P & 30/P Aren-08 Bigha, 05 Katha, 10 Dhur, Mauza- Mansingpur No.-103,
P.0.- Torai, Disit.- Palur is more than 250 miss away from Notified Forest land.

(c) The content of Self cortification funder taking of appticant entered in Notary, Pakur, SL No.~ 257 dated
05.02.2018 regarding assurance o puschase of 10000 Cfi/Day of RM/ Stone Boulders from legally mines

which have valid EC & CTO.

iy Affidavit for Land rent agreenent made on 05.02.2018 and signed by Notary, Pakur,

(d) The content of g
Jand given by Sri 8 hakal Soren & others for Piot No . 29/P, 1.B. No.-18, ‘Area-06 Katha, 07 Dhu, Mauza-
Mansingpur No.-103, P.0.- Torai, Distt.- Pakur for 04 years on rent.

(ii) Affidavit for Land rent agreement made on 05.02.2018 and signed by Notary, Pakur, land given by
Smit, Kanuje Yuri & athers for Plot No , 30/F, I.B. No.-09, Area-02 Bigha, 01 Katha, 01Dhu, Mauza-
ansingpur No.-103, P.0.- Torai, Distt.- Pakur for 04 years on rent, Totat Area- 03 Bigah, 07 Katha, 08

M
Dhut.

(&) In reply of clarification regarding self declaration of revised projeet is Rs. 02,45,00,000~

i}i‘s gg:il:cnl ist_gmnmd under :_u:clion 25/ 26 of the Water (Prevention & Control of Pollution) Act, 1974
Mico k}f‘f}é‘;:{?‘] of the Air (Prevention & Control of Pollution) Act, 1981 (o establish the project in
NSINGHPUR NO 103, P § -HIRANPUR, District-PAKUR us follows:

Project ; y
Site-Area Investment Product & Capacily Period of CTE

(Rs) Year

Plot Nos. Ak
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pate of issuc 10
gix months

Hefore
Expausion

Kathn,

08 D {

(A) General Conditions «
“-l.l"l(| [‘i]‘)‘l‘l[)pl'ﬁ(lc]l

.t high boundary wall
{ idy.

(1) That, the 2eCUpier

; ' et praca (1) ryindn
T0ad and internal roads et pracn (1) vyiniy

1l heep he pro

ver the places ol’unloadinghofrmv
as of oading o;’}jro:duc('s,' ¥

{al! such automatic inbuilt

air gocs oul. )

(2) That, the oceupier sl
materials, the cquipmen P
Products and wastes for nrevention of
vsiemi(s) i 5 ioMen chepns '
system(s) ikat i hovse dygy gases coilest (e

!; &N

sudergo {es) cleaning and clean

(3) That, the ocetpizi shall instal! snel automatic inbuilt systen(s) that proccss flue gas(gs)'f{llrugcqs:
Ba5(es) and undergo(as) cleaning and clean air wt{os) ont flivough the chimney(s), having height(s) as

per Centeal Pellution Contred Bonrd norm,

() Thmi‘“m eceupier shail have D G Sei(s) of the standard as lnid & the Environmest (protectian)
Rules, 1986 and shall install it (them) with acoustic enclosure (5) and shall keep the height(s) of
exhaust Pipets) as per Central Pollution Coitro! Boarg nomi.

(5) That, tI:c'oc'cupie.r Shall impart treatiment as per Central Pollution Control Board text fo wastewater
and dshzzél(!:;'c;) process effluent in élose-circuit and offluent from othar sources in con formity with the
standard (s). S

(6) That, the occupier shall install Central Ground Water Board/ Slate Ground Water Direclorate
approved system of rain water harvesting-com-ground water recharge.

(7) That, the occupier shall create new water body (ies) / remove de_pos_il(é;) of existing walcr body(ies)
and neerby stream(s) and pond(s) and shall maintain the wholesomeness of water.

(3) That, the accupicr 's.ha‘i[ grow greenery in the periphery and tji_hcr available spaces.and shall
continue enhancing its plant densit‘y'qnd'Lils‘;lgvcmty. ; e o :

(9) That, this CTE is valid subjected to the validily of mining Lease { Mining Plan / Ecofticndly /
Environmental Clearanee, if applicable. In case of no rf:n‘ewai _ufMlnmg Lease/Mining Plan, thiis

consent shall be treated as revoked avtomatically.

¢ tlie occupier from
foree, The sole

(10) That, this CTE is issued from the environmental angle only and does not absolv
ws for the time

igati scril @ b auy other instrument in
other statutory abfigations prescribed under any other law or auy i
and colnplc(g'espunsibilily to comply with these conditions laid down in all other la

being in force, rests with the indusiry/ unit/ occupier.

5 . . . r jeopadize the legal procecding
this CTE shall not in any way, ndversely nifect or jeopa 1) procecding , if p
i(;slt)it".lj-ﬂ:]i;,fnhlhﬁ past or that conld be , instituled against you by !51?. State Board for violtion ot

provisions of the Act or the Rules made there under.

ier shall comply with all applicable provisions of the Water (Prevention & Co
Ufz]gogﬁﬂsgieﬁc'i%u; the Watcr’fr’revenlion & Control of Pollution) Cess Act, 1977; the 4jr niro]
(oPrcvcnliun & Control of Pollution) Act, 1981; and the Environment (Prolection) Act, 1934 and Rujeg

there under.
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: )
5

gpeeilic C pnditions:
ecific O 10118
(B) [

 shall install fixed type water sprinklers to cover all 4y

; . sty places j
Ig intermittently and during Joading, PACS

ic
Jiat, $he oceup :
0 unloading of yaw Malerials/pro

¥ the premises (o
fpart water sp rayil

ducts and Wastes,

shall construet wind breaking walt of 10 0, height & sha

2. That, {he oceupicr s e ;
2. That, 1 housckeeping by regular cleaning and welting of {he

and shall pwintain a goot

| make internal ro

ads pucea
haul roacs

and the premiges,

3. That, the vgeugior shall cover © erushor screen and conveyors with steel sheet o such ofl
: 1'c e falt of stone chips and dusts with stecl ring fitted rubber chute and shall
alerial exit side) by wind breaking wall of suitable height,

1er material

cover Il cover the point from

all sides (except m

4. That, the oceupier shall store all raw materials and products wder shed and T

. . I (e afia . i
do their processing and transfer under foolproof cover (s) and shall install dust catehers over uncovercd
spaces of processing and transfers.

5. That, the ocoupicr shall obtain raw material from valid source only.

6. Thal, the occupicr shail maintain register for receipt of raw material, production and dispatch and submit
return to the Board.

7. That, the occupier shall harvest rain water and recharge it to the ground or by scientific method as
approved by Central Ground Water Board and State Ground Water Directorate.

3. That, the occupier shall construct boundary wall along the periphery of minimum 10’ height.

9. That, the occupier shall submit the ambient air quality monitering report and noise level monitoring
report before and after commissioning of the plant.

10. That, the occupier shall submit photographs to establish the compliance of the aforesaid conditions at
the time of submission of CTO application.

4, That, this CTE shall not absolve the ocenpier from maling compliance of other statutory
Fl'escnhed under any law or direction of courts or any other instrument for the time being in
orce.

5. That, this CTE is being issued on the basis of information/ documents/ certificate submitted by
the unit. This CTE will be revolced if any of the information/ decuments/ certificates/
undertaling given by the occupier is found false/lictitions/forged in future,

6. TJ|§ls order shall be valid subject (v compliance of all ather legal vequirements applicable to the
unmt.

1.

The State Board reserves the right to revole, withdraw or malke any rensonable variation /
change / alteration in condition of this consent,

This is issued with the approval of the competent authority

03




Memo No. : JSPCB/HO/RNC/CTE-
2188079/2018/733

Digitally signed by
RAJIVA RAJIVA KUMAR SIHEHA
A Dale: 2018.07.10

KUMAR SINH 11:59:00+05'30'
(Rajiva ICumar Sinha)
Section Mead, Dumlka

Dated ¢ 2018-07-10

Copy to : Sri Pradip Tebriwal, Prop., M/s Jay Guru Stone Warks (Stone Crusher) At- Hiranpur, P.O.-
Torai, Distl.- Pakur/Dircctor of Industiy, Government of Jharkhand, Ranchi/ Dircctor of Mines, Government
of Tharkhand, Ranchi/ Deputy Commissicner, Pakur/ Chief Inspector of Factories, Ranchi/ D.F.O., Palcur/
D.M.0., Pakur/ Regional Officer, Jharkhand State Pollution Centrol Board, Dumka for information &
Oigitally signed by

necessary action.

RAJIVA ANIVA KUMARSINHA

KUMAR SINHA Date: 2016.07.10 11:59:25
» +05'30"
(Rajiva Kumar Sinha)

Section Head, Dumlka -

]
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' AHNE‘#ULEP 4 /Rf‘f @5
Government of India
i

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), JHARKHAND)

The -1
JIYAUL SHEKH

Gram- Jankinagar, Post-Prithinagar, Panchayat - Raghunandanpur Urf
Chanchki, Thana - Pakur, Pakur , Jharkhand -816107

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

(e-signed)
Ashok Kumar, IFS
Date: 29/11/2023 Member Secretary
SEIAA - (JHARKHAND)

and

[0
3
“‘g 4 | sirMadam,
[ This is in reference tc your application for Environmental Clearance (EC)
& > in respect of project submitted to the’ SEIAA vide proposal number
E“ ° SIAMH/MIN/A4T289/2023 dated 08 Oct 2023. The particulars of the environmental
~ b5 | clearance granted to the pro]ect are as below. ™ S
(= e
O = K
% gl 1. EC Identification No. E0233001JH125061
:E: S 9 2. File No. - e 4ECISEIAN2023 24/2982/2023
w g E‘ 3. Project Type e :
i T @ 4, Category LA B ;
L‘E I 5. Project/Activity mcludmg = *1(3} Mlntng of mlnerals
:’ v € Schedule No, s
= > W 6. Name of Project e St Maﬂsmghpur Stone Mine (Area — 2.98 Ha
g 2 E .l or7.35 Acre)
‘Q a e . Name of Company/Organization - JIYAUL SHEKH
£, 0= 8. Location of Project JHARKHAND
Say 9. TOR Date NIA
B ou
s 3
m ?, The project details along with terms and conditions are appended herewith from page
= no 2 onwards.
T =
<
)
i
o,
-

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

——

EC Identification No. - EC23B001JH125061  File No. - EC/SEIAA/2023-24/2982/2023  Date of Issue EC - 29/11/2023 Page 10of 2¢



State Level Envi

Nursery Compley, N

ronment lmpact Assessment Authority, Jharkhand
Dhwrwa Bas Stand, PO+P.S-Dhursa, Ranchi, Jharkhand-83-4 0404
msseina, jhka gmail.com/ch aajhrw gov.in

website: www . jseian.org

IS-mz

1 etter Now- FCO/SEIAA/2023-24/2982/2023/ Ranchi. Date

To: M/s Jay Gura Stone Works,
Shri Jivaul Shekh,
Village - Jankinagar, P.S. - Pakur,
District — Pakur - 816107, (Mharkhand).

Sub: o Environmental Clearance for the project *Mansinghpur Stone Mine of MN/s Jay Gurn
Stone Works ot Village : Mansinghpur, Thana @ Hiraupur. Distt. @ Pakur.
Jharkhand (2,98 1a)™ (Proposal No. @ SIAAH/MNIN/A47289/2023) - regarding.

Ref: Your application no. Nill dated 08, 10,2023,

1t is in relerence to “Mansinghpur Stone Mine of M/s Jay Guru Stone Works at
Village : Mansinghpur, Thana : Hiranpur, Distt, : Pakur, Jharkhand (2,98 Ha)* submitted
by vou for seeking prior Tnvironmental Clearances (1:0).
Projeet Category: B2 - Application for Environment Clearance (re-appraisal of
Eavironment Clearance issued by DEIAA, Pakur)
12C Applieation for: Proposed Capacity- 60416.66 cum/year or 163125 TPA

Fhe project has been granted EC by DEIAA. Pakur vide letter no.  [SIDLEIAA. dated
19.08.2017.

As per O dated 28" April 2023 issued by MOEF & CC projects which have been sranted EC
by DETAA are to be reappraised by SEIAA /SEAC.

This is re-appraisal of the KC issued by DEIAAL Pakur which has been taken up for
consideration on 230020230 As per O.ML dated 12,1208 issued by MOLEF & CC projects fall
in category 132,

Faisting baseline condition as per monitoring report submitted by PP is as follows PR10O -850
peimt PM 25484 pg/m® §02-21.7 NO2- 42.3 pgimz All the data are within the permissible
timit.

Dust suppression is being carried out on regular basis.

Gireenbelt Developed.

Praduction detail as per letter no. 1690/ dated 20.07.2023 by D.MLO. Pakur is within the
permissible limitof EC,

——
EC Identification No. - EC23B001JH125061  File No. - EC/SEIAA/2023-24/2982/2023 Date of Issue EC - 29/11/2023 Page 2 of 2¢
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The compliance report of previous FC has been certilied by Regional Office cum Laboratory.
JSPCB. Dumka vide Rell no. @ 19820 dated 21.09.2023.

Project and Location Details :

P SLY Parameler Details i
i1 | Project Name o | Mansinghpur Stone Mine - *
i NS Jay Guru Stone Works i
= Partner - Sri Jivaul Sheikh 1
3 | lessee: ! g : :
Vill. Jankinagar. .5.- Pakur. |
Dist.- Pakar. State - Jharkhand :
. Village - Mansinghpur. Thana- Hiranpur. District  Pakur, Stawe |
3] Lease Address
- Jharkhand |
T | Tease Area 1298 ha | Actes- .35 Acres
s Lype ol Land | Non Forest — Raiyati Land
o | Rs. 60 Lakhs T
7 EMP Budger || Capital: 7.80 Lakhs [ Recurring: 127 Lakh Tyear
g l\\)cn n|" e
[xpansion
9 iusaite 1 cum.: 253384.44 com Tonnes: 684138 10ns
Reserves
10| Mine Lile {12 vears
me pn\\c?‘” kN )
i Water [ 13,08 13 KLD (Drinking: 0.38 KLID. Dust Suppression: §.65
T | Requirement KD Plantation: 6.05 KLD)
13 1 Water Souree | From Nearby villages by tankers i
DG S power 300k VA
15 | Crusher N erusher T
16 Nearest Water | - | Torai Nadi. Approx. .30 km towards South direction ol mine
Boly sile.
17 Ncm:ml. ' Mansinghpur village. at 320 meters
Habitation e =
18 Nm.rm il : Tilbhita Railway station. approx. 7.60 ki towards Fast direction.
Station £
{6 Noarest AikPor DEO‘_.,'II;I' Airport. approx, T30 km wowards WSW directions.
T Protected Forest. Approx. 3.0 km. in WNW direction of mine
site.
20 | Nearest Forest
Protected forest. Approx. L0 km. in WNW direction of mine site
3 Road & s NI 133A, Appros, 4,10 km in South dircetion. =
Ilighways

N b

e

EC Identification No. - EC23B001JH125061  File No. - EC/SEIAA/2023-24/2982/2023  Date of Issue EC - 29/11/2023 ?‘@
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CO-ORDINATES

=

| l fatitude

& 708

Trom 247313027 N

I'o 2474 123.5" N

2 [ Tongiude
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STATUTORY CLEARANCES

~1l

=

o [ NineTlan 7

LOI/ Lease does

Lease deed 22.09.20107 10 21.09.2027.

Lo

[BANI®)

mentioned the plat no. of the project is not recorded as “Jungle-
Jhari™ in RS, Khatiyan & Register 1.

DMO, Pakur vide memo no. ToRT/M. dated 20.07.2023 certified
that no other mining fease arca exists within 300 m radius from
proposed project site.

im(n\im lile

DECO Forest

Distance

letter no. 1283, dated 15.07.2023 certilied that the proposed projeet
site is outside Leo Sensitive Zone ol Udhwa Bird Sanctuary.

dated 01.08.2016 certified that the distance ol notilied forest is more
than 250 meter rom proposed project site,

I'he CO. Elimn—p-ﬁr vide memo no. 365/Ra dated 18.07.2023 has

- L P e |
Division Forest Officer. Pakur Forest Division vide letter no. 1175,

DSR i

This preject is mentioned in District Survey Repaort (DSRY of Pakur
district.

Gram Sabha

Gram Sabla conducted on | L07.2016.

Approval

Ny

EC Identification No. - EC23B001JH125061

Additional Director. Geolagy. Dumka vide memo no. 424/0DAT.
dated 08.11.2016.

[
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9 Produetion | Priveious Produetion ‘!i‘cpufl_is.-,:;\-:d by DML Pakur vide memo no. |

Report 169040, dated- 20.07.2023. :

! ”_] Consent to SPOTE dssued by JSPCB vide Rell no. JSPCBATOMRNC/CTE- !
| Istblish (CTE) 1972508/ 2018/277. dated 22,03.2018.

T} Consent o SLCTO dssued by ISPCB vide Rel. no. JSPCI/RO/DMI/CTO- |

Operate (CT0) 145126687 2022/185. dated 29.11.2022. :

Provious S Previous 1C g iﬁt&lih_\h DEIAA. Iharkhand vide letter no. :
2] Environmental FCDEIAAAST dated 19.08.2017. !
Clearance (1)

E -mnlﬂﬁlri?n'\;c'uii : (‘nmmrc !L|_'|l;li.—u"ll|:\i.ﬂ by Hcginn:ﬁ Oflice cum lutmrulc“n-:_\:
13 | report ol ISPCR. Dumka vide Ref. no. @ 1982, dated 21.09.2023, 3
previous 1O J
o A———————————er] | N | ey o B it ety
Working Details
I [ Mining Method 7  Opencast semi mechanized method T {
) 7(1"“{\'(‘\ Area 1 2,98 ha, T Life of Mine ~ 12 years i
"3 Waste Generation 31922 cum or 1131894 wons ==
Y Stripping Ratio 11003 i
ey OO |
3 0 Working Days 2| 300 |
6 | Benchessize & No || amtesm  ~ - ;
{77 Tievation o Mine (IO AMSL 1036 AMSL ;
o | Ground Tevel T4 ANISI T L
Llevation
7‘J7 Ultinate \\’(\l'i\ing T 31 AMSE e
Depth
T0'| Water 1able lds20mbely T T T
1 "I“upugruj—\];\uc‘sfJ\Iine | Aren represents :l|l’|1()sluj1|iii;1“\\ilh minor undulation:
: ., Eaplosive S0k T T T T )
! 2 Requirement
:_ Dieseliluel S0 Tiedday B
requirenent |
Production Details
| Year ! Production of stone (cuni) ]fl’rmlucri(m of stone (tons) Beneh RL in Meters
J . P S A
[ ! 6041660 1 163123 P T——
: o L A ) j 156467 46 mRIL- 43 mil.

N {

o

5
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i et O semessesere B gre g
| 149809 3 mRLE 40 mRI !
E LS Satlisih 1 Ml 10 mRI - 37 mR1.
i ¢ = = =
i ; — N
| o SN5S2.96 | b 37 mRI - 34 mRLL
Total 27742405 T49045 % i
‘ P T e R | B
Land Use
Existing At the end of
Land Plan
Pattern of Use period During Conceptual Period/after
Utilization (Ha) (Ha) closure of mines (ha)
1.91
Mining {Entive area converted as water
Activities 0.00 1.91 hutdy )
Offices/ Store/
Crusher/ 0.00 0.02 0.02
Magazine
Dumping 0.00 .06 0.06
Mining Road 0.00 0.04 0.04
Garland drain 0.00 0.03 0,03
0.89 .89
Salety Zone 0.00) (Plantation) (Plantation)
Stone Stock
vards (.00 0.02 (.02
Total 10.00 2.97 2.97
Balanced Area 2.98 0.01 0.01
Total Area 2.98 2.98 2.98
ENVIRONMENT MANAGEMENT
- Area/Length | No of Trees T
| Salety Zone .89 ha 2205
1 Along Approach Road 070 Kkm 700
i Plants distributed in -- o0
3 schools. Anganwadi or in
i Panchayat Bhawan
Solid Waste Management
® Fotal 41922 cum or 1131890 tones waste will be gencrated during the Plan Period. Top sil

will be generated or removed from the mine. The (L. will he removed and stached? dumped
on the OB dump vard of ML, arca.

W

s

=

—
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ey intersection is likely, mining

Water Quality Management

* Mining is planned to above the ground witer table. In ca

activities will be stopped 2m above the Ground Water Table,

The rain water during rainy season will be collected in a pit and shall be use Tor dust

suppression and plantation. Excess water it any shall be discharged in natural stream aller
setiling of suspended particles in the pit. Pump having required capacity will be installed o

lil aceumulated vain water from working pitand pumped 1o the setding tank.

Garland dreain shall be made around the Waste dump and the rain water shall be collected in
aarfand drain and allowed o settde in a small pit for scitling suspended particles belore
allowing discharge to natural drainage system. Cheek Dits and Retainer walls shall be
construeted to prevent swater flowing into the lease area [rom outside or from inside the lease
arca o the outside

For domestic waste water Septic Tank with Soak Pit shall be provided. discha
Pir ifany shall be used Tor plantation.

re from Soak

It shall be ensured that guality of drinking water Tor the worker is hygienic and good
sinitation systenn shalt be made availuble.

Adr Quality Management
* Dust enteactor or wet drilling shall be foHowed to control dust an source of emission duri
drillin

= Sharp deill bits will be used for drilling and regrinding will be done periodically to reduce the
dust generation,

* Controtled blasting 1o reduce dust emission and reduction in NOX emission

* Al machineries and transport vehicles shall be properly maintained and poliution cheek will
be done once inoa year to keep the emissions from machineries and vehicle under control,
Records Tor same 1o be maintained.

* Water sprinkling will be done on haul road 1o control emission ol dust while transporti

minerals and waste. Provision for water spray by 1ankers on “kaccha road shalt be done,
= Water sprinkling at loading area shall be done
= Use of personal protective equipment like dust mask e.t.e shall be put in practice
= Ambient air pollution monitoring shall be carried outevers six months

RISK ASSESSMIE

Phe hazard identitication and risk anatysis is done using qualituive method:

Probability/Likelihood of Occurrence of Hazard

| Likelihoud Level l Probability ‘ Deseription i ‘
- - e e A e e ]
|15 Very Has not occurred/reported within last 3 vears.
| | Unlikely
| : |
| [ [ Remote £ My oceur i conditions exist. Has vecurred within [
SN, NI | S )

My ¢
ko
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last 3 ycars.

Likely to occur i conditions exist. Has oceurred

within fast 2 years,

Very likely 1o oceur. Has acearred within last sear.

Moderate
I3 [ Occasional
i
i
1.2 , Prabable
11 ] lu.quuvl

Almost certain to oceur. Tas oceurred more than one

within last scar.

_51'_0\_'0-['“_\‘”!"[)11“ Intensity

Severify

Description

stem loss,

«l Catastrophic May commonly cause death or ma|
thereby requiring immediate cessation nI the unsale
activily or operation.

2 Major May commonly cause severe injurs or
major system damage thereby requiring immediate
corrective action,

i . - - . -

O3 ! Maderate Ninor injury o personiel or enviranment

= Ninor Minor damage but does not cause injury to personnel

P Insignificant May result in no. or less minor, illness,

illness or

injursor

syslem damage

Risk Assessment Chart (Qualitative Method)

Risk Rank | L3 [-\"L‘I'}‘

T

j L3 1.2 LI
{Likelihood Unlikely) | (Remaote) (Oceasional} | (Probable) {Frequent)
Consequence) 1
C1 5 ! 4 3 2 (E—
(Catastrophice)
C2 (Major) 10 8 [ 4 2
|
a3 /3 [ 9 ! 6 3
(Moderate) i
CA(Minor) 20 76 2 ! 8 T
i
15 T A E 1 5
o | O |

EC Identification No. - EC23B001JH125061

File No. - EC/SEIAA/2023-24/2982/2023 Date of Issue EC - 29/11/2023
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Risk Rating Scale

K713

.No. Rating Seale
ST T lhigh Risk i
2 U Medium Risk Sk )
3 ; Low Rish T

Hazard wentilication & Risk Analysis in Stone Mining operation

S.No. | Activity Hazard Probability | Severity Score
- ﬁlﬁpnru:‘_\ Storage | Unintended Very ! Catastrophic A
ol Explosives Ixplosion Unlikety |
ol | Unwanted Very Catastrophic | 3 i
| Laplosives Lixplosion Unlikely i
3 jl!\inl'\ng ' Hit by fly rock Occasional Najor : [ !
! (Baodily Injury) i
4 Drilling Lxpasure 10 Dust Frequent Insignilicant | 3 !
51 Bench Formation Fall/Slide/ T ripping Probable Maderate O N
; (Bodily Injury) f
i
O ‘ Louding/Unloading | Bodily injurs by Very Minor 20 ;
‘ hitting by loading Unfikely ' |
material. Fxposure :
10 Dust |
|
7 Transportation Vehicle Accident. Remote Minor i 16 i
! ; Lxposure o Dust : I
i !
| i

Ihe

Fow-Risk Rank and hence the risk is “Aceeptable”™

My

{

e

’__—b\“

score lies between 310 20, Hence. the visk in stone quarry ranges from Medium 1o

b -
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Measur

entiy

IFace Stability
lLace instability gives rise to rock Talls or slides. Face instability can arise because of adverse
geological Taulting or poor work: metheds, Those at greatest risk will he workers eng
loadlir il and driving vehicles. To manage the |

ved in
ace stability, the following measures will

= Overall slope angles of henches will be maintained ot 457
*  Unmanageable heights are not created

= Loose sides are properly dressed

® Notree. foose stone ar debris will be permitted to remain within 3 meters of the edge or
side ofany excavation (Regulation 106(1) of NIMR 1961)

.

No undereatting ol any face or sides will be permitied so s to cause any overhanging
(Regulation 106(3) o MNR [961)

Drilling Operations

Iilling is common to the mining of stones. The main hazards linked 1o the drilling operations
are:

e Falls from the edge of a hench

s Dust generation during drilling

*  Noise Generation due to drilling

* Entrapment in by moving part of the drilling equipment

Falls from the edge of a bench

While the primary hazard is that of the driller Talling over the edge of a working or abandoned
hench. the risk of minerals or materials falling onto workers at the foot of the Tace should ot be
overlooked. A Tace and beneh are a necessary part of a warking quarry and therefore it is not
passible o remove (he hazards associated with them.

While athers may need to work at or near the edee of a working heneh the nerson most at risk
A B & F

during the dritling operation s the driller, Others such as the manager of the mine o
maintenance personnel, may approach the hench edge during the drilling aperation in the event

ul'a breakdosn of the drilling cquipment.

Control Measuares

10w ill be ensured that the drilling equipment is suitable for the job.

* Ihe person in charge ol the drifling machine is competent o carry out the drilling
aperation: part ol the training includes instructions to always face towards the apen edge
af'the bench so that any inadverient hackward step is away [rom the edge.

= Provision af portable rail fencing between the drilling operations and the edge ol the
beneh

* Provision to attach a salety line o the diilling rig and provide a harness for the driller (o
\wdr,

b
P »

-
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« Restricted aceess o the e o all persons exeept those necessary Tor the drilling
operalion.

Bust generation during drilling

Phe hazard s the iphalation of dust which s created during the drilling operation. Properly
applied contral measnres can substantially reduce the risk 1o the drill operator

= Wet drilling will he carvied out by constantly injecting a jet of water at the drill bicinside
the hole. which prevents dust generation

v i ease due o any reason, wet drilling is not possible (due to non-availability ol water).
exhaust? vacuum system will be provided which removes the dust rom the drill hole
continuously and discharges the same ina dust collector specially provided [or the
puIpOse.

= Drilling machine shall be fined with dust suppression. collection and - disposal
arrangement

% Deep wetting ol driiling zones will be done by water sprinkling belore starting drilling.

Noise Generation during drilling

Drilling operations give rise to harmiul fevels ol noise. 1Uis ereated by both drilling the hole and
e operation ol the drill rig itsetf

The noise levels around deilling equipment will be continuously measured and the risk will be
assessedd. Unless control measures are in place no-one, except those necessary for the work in
hand. will be allowed inside the designated noisy arca. tn most cases this will be the deill
operator.

The risk is highest at older machines, Newer large deilling machines are provided with sound
insulated operating cabins which control the noise fevel within the cabins o aceeptable levels.
enee. itwill e ensured that new y updated machines will be used for drilling

Other control measuces will inchide waining operators and providing them with car protection.
althaugh the latier should only be seen as an interim precaution until a permanent solution can
b found.

Blasting Operations

Maost of the accidents from blasting oceur due to the projectiles and mainly due w overehar
ol the shot hales as a result of certain special features of the local ground.

:

Flying rocks are encountered during initial and final blasting operations, Noise and dust also
generated during blasting. Following control measures should be taken:

= Blast hote geometrs shall be properly desivned.

¥ Blast site shall be wetted before and alter Blasting operations are completed.

= Only optimum guantity ol permissible explosives shall be used so that the vibrations do
not damage the structures/houses i the quarrying operations are close (0 human
habitation.

s Dasting shall be conducted only during FTavourable weather conditions and only during
the day time and permissible hours.

My b

-
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= While carrying out blasting operations near habitations. wide publicity will be given in
the focal area through announcement and other available media so that local people
become aware of the blasting activities being undertaken in the arca and take appropriate
precattions.

= The vibrations should be manitored periodically in consultation with the local Mining
authorities.

Handling of Explosives

Eaplosives by wirtue ol their natre have the potential Tor the most serious and eatastrophic
accidents in the mining operations yet the way they are used is an excellent example of how risk
assessment s properly applied. For example. persons holding blasters certificate granted b
DGMS with proper taining i explosive handling and use will be allowed for blasting
apertions,

Use afenplosives is speciatist worle. Planning for a round ol shots is necessars to ensure

that the face is praperly survesed. holes correetly drilled. divection logged. the weight of

explosive suitable for good fragmentation and the continuity of the initiator are but 2 fen
ol the steps necessarsy o ensure its safe use,
= Poorly designed shots can result in misfives. carly ignition and Tying rock.
The storage of the explosives and its tansfer (0 and rom the quarry area shatl be stricthy in
aceordanee with the conditions listed in the permission granted by Explosives Department. Few
conditions are listed below:

Properamd safe sterage of explosives in approved and Licensed Magazine
= Propersecurity system te prevent thelt/ pitlerage. unauthorized entiy into NMagazine arca
and checking authorized persons (e prevent carryving of mateh boxs. lights. muobile

phones, cigaretie or Bidi ete. will be put in place.

= Laplosives shall be conveyed in special comainers
= Iaplosives and detonators shall not be carried in the same container
= dhe hales which have been charged with explosives will nat be left unattended till

hlasting is completed.

Health Hazards

Health hazards should be interpreted as being harmiul dust and neise which is emitted during
surface mining operations. All suitable steps and precautions will be undert

cn oo ensure
minimum health hazard, Provision of se of Personal Protective Equipment (PPE) will be kept.

the PPE shall be of good make and gualits. wherever possible 1S1 certificd. suitable for the
hazard e.g. a dust respirator fiteed with the correct [ifter o capture the particulate hazardous
dust and maintained to recommended standards. As personal protective equipment only alfords
limited protection it will only be used as a fast resort and as an interim arrangement unlil other

steps are taken to reduce the risk of personal injury to an aceeptable level.

Lo
N L .

/
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Aceident at Site
Identifying the hazards that come along with the presence of vehicles at the workplace
{e.greversing operations. foading) can cause harm i not properly handled. Among some ol the

factors that may make vehicle accidents more likely are:

aceess roads

= lime pressure

* Inadequate brakes (Possibly from fack of maintenance}

o Curelessly parked vehicles fep. being parked on a slope without being adequately
secured)

e Untrained drivers

e Oherturning vehicles

Lo avoid such instances. it will be ensured that workers shall be trained and involved in theris

management process and ell them o share their experience regarding what to do. to reduce risk.

Transportation

Ihe asual method ol transporti

g minerals from the working lace is by trueks / tippersfdumpers,

wee crth moving equipments are used (or Toading /Aransporting 1

1 s guantity ol miner;
fram o mine, Puring wansportation o minerals in the mining area. wimost care will be taken by

the vehicle operator to avoid any aceident with any incoming vehicle by keeping sufficient gap
hetween the two vehicles. keep sale distance [rom the edge ol the mine face. avoid any accident
1o @ worker crossing the haul voad and shall maintain low speed. The vehicle operator shall not
y 1o overtake another vehicle,

= Mine road shall be made smooth regularly with a road roller

« Mine road witl be cleaned daily to remove fallen rock/stones Tor smoath transportation.
* AMine road witl be made sulliciently wide to keep fwo-way traltic.

» Mine roads will be designed as per the specilications given under MMR 1901,

Regular water sprinkling will be dane on mine road and haul road 1o avoid suspension of

dust.

" Al wansportation within the mine lease area should be carried out directly under the
supervision and control of management.

= The vehicles will be maintained in good working condition and checked thoroughly at
least once a month by the compeient person authorized for the purpose by the
muanagement.

* Navigation signs will be provided at cach and every turning point up 1o the main road
wherever required)

"

Toavoid danger while reversing the vehicles especially at working place/loading points.
stopper should be posted (o properly guide reversing/spotting operating.
Only vrained drivers will be hired

My {
)/
[
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Undertaking submitted affirming:

ar Ground water will be used only Tor domestic purpose and not be used for any mining
elivities or any other use,
b

The District Survey Report has been prepared by a competent authority. Project

Autharities witl abide by any directives issued by any court of law in future.

) IFany changes are noticed in future regarding the contiguous 7 cluster area report issued
by the mines department. then the applicable laws £ rules will be-binding on the Projeet
Autharities and all necessary steps will he taken in this regard

4y The Boundary Pillars of the proposed mine lease area will be maintained properly.

¢ One day post monsoon baseline data related 0 environment monitaring will be
submitted with the first compliance report,

N the plantation work will be completed within the first vear of operation. Therealler the

same will be maintained up ta the Conceptual stage of the Mine.

i

Sullicient water spray using water tankers will be done for effective dust suppression

within the mine lease area and on haul roads.

B Al the mining machineries / equipment and transport vehicles should be maintained in
good condition and annually tested for fitness and PUC and records to be maintained.

i I any wree felling than neeessary permission shall be taken from the competent
authority.

D Slope of the Water bodies to be stabilized using gabion plantation created at the end off

lile ol the mine.

k) Suitable safety protection measures shalt be taken around the water bodies (o prevent
any human or animals falling in to the water bodies created at the end of life of the mine,

I Personal protective equipments such as protecting clothing. helmet. voggles or other

garments or cquipments designed o protect from injury or infection will be provided 1o
E B i LIS

working personnel.

The proposal was appraised by State Level lapert Appraisal Committee (SEAC) and
recommended Tor grant ol Envirommental Clearance in its 109™ meeting held on 09, 10", (1™,
(2" and 13" October, 2023 in the light of Hon"ble NG 1. Principal Bencl. New Delhi order
dated 13,0908 and Mol b & CC ON dated 12,1218,

State Level Bnviconment Level Tmpact Assessiment Autharity (SEIAA Y Jharkhand in its 110"
meeting held on 27" 28" & 29" Oetaber, 2023 discussed the project proposal along with
recommendations made by SEAC and decided to grant [C 1o the projeel.

On the basis ol recommendation of SEAC and decision o SEIAA 1o grant of LEC,
Fnvironmental Clearance is hereby issued o “Mansinghpur Stone Mine of M/s Jay Gurn
Stone Works at Village : Mansinghpur, Thana : Hiranpur, Distt. : Pakur, Jharkhand
(298 1Ea)™ alongwith the Toliowing conditions:

AL Specific Conditions:

I This Environmental Clearanee is s alid subject o the Tollowing condition below

(g 4 L
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That this project has-
i Obtamed all legal righits to operate at concerned place.
b, Complied with all existing concerned laws ol the land and
¢, Complied with the decisions o’ SEIAA on the issue ol Environmental Clearance
till date.

20 Trees of not less than 2 M height o be planted equal w0 twice the area ol saplings
proposed in Safety zone, This is w be planted in Tand available near mines and outside
sulety sone, This will be inaddition w plantation in safery zone, New Iy planted saplings
to be maintained for minimum 3 sears with Geo-Tagged photographs.

s

Dedicated swater tanker 1w be provided Tor mine, The tnker o be used Tor spraving

water on haul road and Tor ierigating newly planted saplings only. Sprinkling 1o be done

such that the haul road is - kept moistened all the time with Geo-Tagged photographs.

A Pre employ ment Oceapational health check up for employ ees w be done and therealier
at annual ioterval Tor PLET. Audiometry and other required tests . Summary findings
ol saome o sabmitted along with 6 monthly compliance.

s

Easure use ol Quality PPEs equivalent not less than 38 make, Records of same o he
maintined and  sobmitted  with 6 monthly  compliaoee veport with  Geo-Tagged

phutographs.,

6. Keep valnerable areas unmanned. Lnsure rotation o duties. Records (o be maintained
and submitted with 0 monthly complianee report.

7. bailing of amy of terms & conditions mentioned in EC can lead 10 revocation
cancellation ol 1C,

8. Gabion Plantation work in the safery zone (7.5 m width around the propused lease
boundary 3 and on either side of approach road in two rows with the spacing of 333 m
with suitable species such as timber & fruit bearing ete. will be done in first yvear of
opermtion. Maintenance work such as hAv, mortality replacement. protection and
watering shall be undertaken lor the fife ol mine as per norms and schedule issued by
PCCE. Development. Department of Forest. Lnvironment & Climate Change. Goat, of
Tharkhand. Records of same 1o be maintained and will be submitted with complianee
report.

G Praject Authority will ensure that personal protective equipments such as prolective

clothing. hefmet. les or other garments or equipments designed o protect [rom

injury or mlection will be provided to working persunnels.

10,

This 1.C letter is subject o Hon'ble NGT order dated @ 13.09.2018. order dated :
TE2.2008 and MoEF & CC OML doted @ 12.12.2018.

11, No mining/activity shall be undertaken in the Torest fand or deemed forest without
oblaining requisite prior forestry clearance.
120 The project proponent may apply simuftaneously  for fovest and NBWI. clearance. in

order 1o complete the Tormatities without indue delay. which il process on their
respective merits. no rights will vest inoor acerue o them unless all clearance are

obtained. iFapplicable. @v

" Y -
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B. Statutory Complianee:

L This Envitonmental Clearance (1.C) s subject 1o orders/ judgment of [lon'hle Supreme
Caurt of India. Thon'ble High Court. Hon'ble NG and any other Court of Law. Common
Cause Conditions as may be applicable.

12

I the writ petition (Civily no. 202719950 TN Godaverman Thirumulpad s union of
India and ors. the Hon'ble Supreme Court passed an order dated 03.06.2022 " National
Park or Wildlife Sanctuary must have an ES/ of minimum 01 km in which the
activities prescribed and preseribed in the guidelines of 09 February, 2011 shall he
strictly adhered 107

Ie Project proponent complics with all the stalutory requirements and judgement ol
Hon'hle Supreme Court dated 2™ August.2017 in Weit Petition (Civil) No. 114 af 2014
in matter o Common Cause versus Union ol India & Ors belore commeneing the
mining operations,

-+ The Hon'ble Supreme Court vide order dated 08.01.2020 in WP, (Civil) No, L T42014 in
the matter of Comman Cause vs. Union ol India has divected that the area which has
been mined should be restored so that

s and other vegetation including trees can

grow in the mining arca lor the benelit of animals.

“The mining fease holders shall. after coasing mining aperdations.
ndericke re-grassing the mining area ond anv other area which niy
fave heen disturhed due wo their mining activities aid restore the kand 1o
ocomdition whicl is fit for grovil of fodder., flora, fuima ele™

3o The State Government coneerned shall ensure that mining operation shall not be
commenced Gl the entire compensation fevied. it any. for illegal mining paid by the
PProject Praponent thraugh their respective Department of Mining & Geolagy in strict
campliance of Judgement of Hon'ble Supreme Court dated 2nd August. 2007 in Wil
Petition (Civily No. 114 of 2014 in matter of Common Cause versus Union of India &
[STEN

6. 1his Eavironmental Clewranee shall become operational only alier receiving Tormal
NBWL Clearance from Mol F&CC subseguent 1o the recommendations of the Standing
Committee of National Board [or Wildlile, i applicable (o the Project.

7. This Environmental Clearance shall become operational only aller receiving formal
Porest: Clearance (FC) under the provision of Forest Conservation Act. 1980, il
applicable to the Project.

8. Project Praponent (PP) shall obtain Consent 10 Operate alier grant o EC and effectively
implement all the conditions stipulated therein. The mining activity shall net commence
priov to ehtaining Consent 1o Establish ¢ Consent to Operate from the concerned State
Poltution Control Board/Connnitiee,

9 The PP shall adhere o the provision of the Mines Act. 1952, Mines and Mineral

(hevelopment & Regulation). Act, 2005 and rules & regulations made there under, PP

shall adhere o various cireulars issued by Direetorate General Mines Safety (DGMS)

and Indian Bureau of Mines from time o time.
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10, The Projeet Proponent shall obtain consents [rom all the coneerned fand owners, belore
start of mining operations. as per the provisions of MMDR Act. 1957 and rules made
there under in respect of Tands which are notowned by it

- The Project Proponent shall follow the mitigation measures provided in MolF & CC's
Office Memorandum No. Z- 1101357200000 (M, dated 209th October. 2014 titled
"Impact ol mining activities on Tabitations-Issues related o the mining Projects
wherein Tlabitations and villages are the part of mine lease areas or Habitations and
villages are surrounded by the mine lease area”,

2. The Project Proponent shall obtain necessary prior permission ol the competent
authorities for draw! ol requisite quantity. of surfoce water and rom CGWA - for
withdrawal of ground water Tor the project.

13, A copy ol LO leter will be marked w0 concerned Panchayat ¢ focal NGO ete. 17 any .

Trom whom suggestion 7/ representation has been received while processing the

propusal,

1 Ste Pollution Control Board/Commitee shall be responsible Tor display of this ¢

letter at its Regional office. District Industries Centre and Collector's office/ Tehsildar's

Ofiee for 30 days.
15, The Project Authorities should widely advertise about the grant of this 1C letier by
printing the same in at least two Jocal newspapers, one ol which shall be in vernucular
language ol the concerned arei. The advertisem

nt shall be done within 7 duys of the

issue of the clearance letter mentioning that the instant project has been accorded EC
and copy ol the EC letter is available with the State Pollution Contrel Board/Commitice
and web site of the Ministey of Enviconment, Forest and Climate Change (s,
Fnvironment elearance.nic.ing. A copy ol the adyertisement may be forwarded 1o the
concerned Mol-1' & CC Regional Office for compliance and recard.

16,

The Projeet Proponent shall inform the MoEF & CC forany change in ownership ol the
minii

lease. In case there is any change in ownership or mining lease is transforred

than mining operation shall only be carvied out alier vanster of FC as per provisions ol
the para 11 ol TEA Notilication. 2000 as amended [rom tine to time.

17, I all Stone Mining projects. depending upon the air pollution estimates based wpon
fuel use in operations and activities of the respective projects: required monitoring
station based air quality. monitoring shall be done in the inlfuence area of the project
with needed mitigation conditions o ensure sustainable Stone mining as per guidefines.
circulurs and norms o NMOBEFCC ! Hon hle NG orany other directives of regulatory /
statutery bodies and competent Courts,

PP oo ke preventive steps o avoid fash food conditions arising [rom mining
uperations and probable run ol in rainy season conditions

o

PP shall maintain minimum distance from Reserved 7 Protected Forests as stipulated in
applicable guidelines.

19, Ad1 statutory clearances shall be obtained belore start ol mining operations.

Ky !
- A
b
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Air quality monitoring and prese
I

ion:

The Project Proponent shall install 2 minimum ol 3 (three) onling Ambient Air Qualin
Manitoring Stations with 1 {one) in upwind and 2 (iwo) in dowmwind dicection based on
Tong term climioloy

cal data about wind direction such that an angle of 1207 is made
between the monitoring locations o monitor eritical parameters, relevant Tor mining
aperations. of air poliution viz, PRNILO. PM2S, NO2: CO and SO2 cte. as per the
methodology mentioned  in NAAQS  Notilication No. B=20016/20000/PC UL dated

[R.11.2009 covering the aspeets of transportation and use of heavy machinery in the

impact sone. The ambient air guality shall alse be monitared at prominent places like
office: building. canteen cle, as per the site condition 1o ascertain the esposure
characteristics al specilic places.

The above data shall be digitally displayed within 03
mantths in front of the main Gate of the mine site.

UlTective saleguard measures for prevention of dust generation and  subsequent
suppression (like regular water sprinkling. metalled road construction ete.) shall he
carried oul in arcus prone 1o air pollution wherein high levels of PR and PXI2.3

are
evident such as haul coad. loading and unloading point and transter points, The Fugitive
dust emissions from ail sources shall be regularly controlled by installation of required
cquipments/ machineries and preventive maintenance: Use of suitable water-soluble
chemical dust suppressing agents may be eaplored for better eltectiveness ol dust
control systen. 1t shall be ensured (hat air pollation level conform o the standards
preseribed by the MoLI&CCs Central Pollution Control Board.

Approved devices Tor dust suppression shall be installed.

Persannel working in dusty o

should be provided with protective respivatory devices
and they should also be provided with adequate training and information on safets and
lealth aspeets. Oceupationad health surveillance program of the workers should be
undertaken periodically w observe any contractions due 1o eaposure to dust and tihe

[W§

rective measures, i needed. Detailed report shall be sent o Pollution Contral Board
periodically,

The proponent shall opload the status of compliance of the environmental ¢learance
conditions. including results o monitored data on their website and shall update the
same periodically. 1 shall simultancously be sent o Tharkhand State Pollution Control
Board and its concerned Regional OfTice The eriteria pollutant levels namely : SPA
RSPALSOS NOx (ambient levels) or eritical sectoral parameters . indicated Tor the
project shall be monitored and displayed at a convenient location near the project shall
he monitored and displayed ata convenient location near the main gate of the company
in the company in the public domain,

D, Water quality monitoring and preservation:

In case. immediate mining scheme envisages insersection of ground water table. then
Environmental Clearance shall hecome operational only after reeciving formal elearange
Trom CGWAL T ease. mining operation involves intersection of ground water table at a
later stage. then PP shall ensure that prior approval from CGWA and MoliF&CC is in

f\Qj &5/ i\'/
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place before such mining operations. Fhe permission for interseetion ol groumd water

table shall essemtially be hased on detailed hydro-geological study ol the area

-

il
around the mine lease shall be carried out and records maintin, The natural water

2 Reautar monitoring of the flow rate of the springs and perennial nallahs lowing in

bodies and or streams which are Howing in an avound the vitlage. shoubd not be
distarbed. The Water

Table should be nurtured so as not 10 go down below the pre-
mining period. In case of any water scarcity in (he area. the Project Proponent has to
provide water w the villagers Tor their use. A provision for regular monitoring ol water
table in open dug wall located in village should be incorporated 1o ascertain the impact
ol mining over ground water table. The Report on changes in Ground water level and
quadity shatl be submitied on six-monthly basis o the Regional GiTice of the Ministiy.
CGWA and State Groundw ater Department £ State Pollution Contrel Board.

[

Project Proponent shall regularly monitor and maintain records w.r.l grownd water level

and quality in and around the mine lease by establishing

a nebwork of existing wells oy
well as new picso-meter installations duri

g the mining operation in consulation with
Central Ground: Water Authority/ State Ground Water Departmeni. The Report on
changes in Ground water tevel and quality shall be submitted on six=monthly hasis to the
Regional Oftice of the Ministry. CGWA and State Groundwater Departiment ! State

Paollution Control Board.

Ao The Project Proponent shall undertake regular monitoring of natural water course’ water

resources! springs and perennial nallabs existing Nowing in and around the mine lease

and maintain ity records. The praject proponent shall undertake re
water quality upst

S monitoring ol

s and dovenstream ol waler bodies passing within and nearby/
adjocent o the mine lease and mais

1inits records. SulTicient number of gullies shall be
provided au appropeiate places within the lease for management ol water. PP shall
carrsout regular monitoring wort pHand included the same in monitoring plan. The
parameters o be monitored shall include their water quality vis=i-vis suitability for
usige as per CPCB eriteria and Tow rate. 1 shall be ensured that no obstruction and/ or
alteration be made w water bodies during mining operations without justification and
prior approval of Mo F&CC, The monitoring of water coursess bodies existing in lease
aren shall be carried out four times in a year viz. pre- monsoon (April-May ). monsuon
(August). post-monsoon (November) and winter (lanuary) and the record of monitored
data may be sent regulardy 1o Ministry of Loviconment. Forest and Climate Change and
its Regional Office. Centeal Groumd Water Authority and Regional Director. Central
Ground Waler Board. State Pollution Control Board and Cenwral Pollution: Control
Board, Clearly showing the trend maly sis on six-monthly basis.

50 Quality ol polluted water gencrated [rom mining aperations which include Chemical
Oxygen Demand (CODY i mines sun-of3: acid mine drainage and metal contamination
i runolt shall be manitored along with Tolal Suspended Solids (1138). Dissolved
Oxygen (DO pHE and Total Suspended Solids (155). The monitored data shall he
uploaded on the website of the cempiny as well as displayed at the project site in public

domain. on a display board. at o suitable location near the main gate ol the Company.

by !

,/
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The circular No, J- 20012 106-1AJE (V) dated 27.05.2009 issued by Ministey of

Fovironment. Forest and Climate Change may also be referred in this regad.

0. Project Proponent shall plan. develop and implement rainwater harvesting measures on
long term basis to augment ground water resources in the arca consullation with Central
Ground Water Board? State CGroundwater Deparinent. A repoart on amount of waler

recharged needs to be submitted o Regional Office Mol &CC annually

7. Industrial waste water (workshop and waste water from the mine) shauld be properdy
coblected and treated so as o conform Lo the natilied standards preseribed from time o
time. The standards shall be preseribed through Consent to Operate (CTO) issued by
coneerned State Pollution Control Board (SPCBY. The workshop elTluent shall be treated
alter ils initial passage through Oil and arease rap.

8. The water balancessater auditing shall be carvied out and measure for reducing the
consumption of water shalt be taken up and reported o the Regional Office of the
Mol F&CC and State Potlution Control Board/Committec,

9. The mining operations shall he restricted to ground above water table and it should not
interseet the groundwater table. In case of working below the ground water table, prior
approval of the Ground Water Directorate. Government of Fharkhand £ Central Ground
Wa
approved Mining Plan. The Mining Plan has to be got approved by concerned authorities
as per 1M or equivalent agencies. Salety measures shall be adopted in line with DGNS
Giuidelines,

r Board shall be oblained. Benches height and slope shall be maintained as per

IR

The projeet proponent shall ensure that no natural watercourse and / or waler resources
shiall be obstructed 7 diverted due o any mining operations. Adequate measures shall he

taken for conservation and protection of the Tiest order and the second order streams, if

any emanating 7 passing through the mine lease arca during the course ol mining

operation.

The project preponent shall implement approved consersation mieasures 1o augment
ground water resourees in the area in consultation with the Ground Walter Directorale.
Government of Jhackhand £ Central CGrround Water Board.

. The project proponent shall i required. obtain necessary prior permission/NOC {from e
competent authorities for drawd ol requisite quantity of water required rom the source
for the projeet.

. Suitable minwater harvesting measures shall be planned  and  implemented  in
cansultation with the Ground Water Directorate. Government ol Jharkhand 7 Central
Ground Water Board.

E. Noise and vibration monitoring and prevention:

[ The peak particle velocity at 300m distance or within the nearest habitation. whichever
is closer shall be monitored periodically as per applicable DGNMS auidelines.

Mg L
— b~

EC Identification No. - EC23B001JH125061  File No. - EC/SEIAA/2023-24/2982/2023  Date of Issue EC - 20/11/2023 Page 20 of 2

—_—




| ®725

2 The ilfumination and sound at night at project sites distueb the villages in respect ol both
human and animal papulaion. Consequent sleeping disorders and stress miy allect the
health in-the villages located close w mining operations. labitations have a right for
darkness and minimal noise fevels atnight, PPs must ensure that the biological clock of
the vitlages is not disturbed: by orienting the Moodlights mashs away Trom the villag
andd keeping the noise levels well within the preseribed limits Tor day /might hours.

3. The Project Proponent shall take measures for control of noise levels below 85 0BA in
the work envivonment, The workers engaged in operations of HEMM. ete. should be

provided with ear plugs /mualts. Al personne including labuoers working in dusty areus

shadl be provided with protective respiratons devices along with adequate training.
awareness and information on satety and health aspects. The PP shall be held
responsible incase it has heen Tound that workers' personalsy labours are working
without personal protective equipient.

I, Mining Plan:

I The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the tme of 12C appraisal wherein year-wise plan was mentioned for wial
exemvation e quantum of mineral. waste. over burden. inter burden and top soil ere.,
No change in basic mining proposal like mining teehnology. tolal excayation. mineral &
waste production. fease area and scope of working (viz. method of mining. overburden
& dump management. 0.3 & dump mining, mineral tansportation mode. ullimate depth
ol mining et} shall not he carried out without prior approval ol the Ministry ol
Povirenment. Forest and Climate Change, which entail adverse environmental
even il it is a part of approved mining plan modilied alier

ant of 1O or granted by
State Gov, in the Torm o Short Term Permit (STP). Query license or any uther name,

20 The Praject Proponent shall get the Final Mine Closure Plan along with Tinancial
Assurance approved from India

Burcau of Mines/Depactiment of Mining & Geology as
vequired wnder the Provision of the MMDR Act. 1957 and Rules? Guidelines made there
under. A copy olapproved final mine closure plan shall be submitted within 2 months of
the approval of the same fran the competent authority 1o the concerned Regional Office
ol the Ministry of Environment. [ orest and Climate Change Tor record and verilication,

he land-use ol the mine lease area at various stae

i

s of mining seheme as well as at the

end-el-lie shall be govemed as per the approved Mining Plan. The excavation vis-i-yis

backlitling in the mine lease area and corresponding allorestation 1o be raised in the
recliimed area shall be governed as per approved mining plan. PP shall ensure the
monitoring amnd management of rehabilitated areas umtil the vegetation becomes sell’
stustaining. The compliance status shall be submited half=y carly to the Mol F&CC and
its concerned Regional Office.

Ao No change in mining technologs and scope ol working should be made without prior
approval ol the Statutory authorities < Departiment of Mines. Gos ermment ol tharkhand /
dhackhand State Pollution Control Board, Ranchi during the FC periad,

/
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S, No change in the ealendar plan including excavation, quantum of mineral and waste
should be made,

6. 1The Projeet proponent shall make all intermal roads pueea as per approved specification
ol Gonvt, ol Jharkhand and shall maintain a good housekeeping by regolar eleaning and
welling of the haul roads and the premises.

7. The Project proponent shall maintain register for production and dispateh and submit
return to the Board.

)

Dispensary Tacilities for Fiest Aid shall be provided at site.
G. Land veclamation:

1. The Overburden (0.1 gencrated during (he mining operations shall be stached at
carmarhed OB dump sitegs) only and it should not be kept active for a long period off
time. The physical parameters of the OB dumps like height. sidth and angle ol slope
hall be governed as per the approved Mining Plan as per the guidelines/civeulirs issued
by DLGAALS wort, salety inomining operations shall be sirictly adbered to maintain the

stahility ol top soil/ZOB dumps. The topsoil shall be used for land reclamation and

plantation,

2. Ihe rejeetinaste generated during the mining operations shall be stacked at carmarked
waste dump site(s only. The phasical parameters ol the waste dumps like height. width
and angle of slope shall be governed as per the approved Mining Plan as per the
auidelinesieireulars issued by DGMS wor L safety in mining operations shall be strietly
adhered 1o maintain the stability ol waste dumps.

3 The reclamation of waste domp sites shall be done in seientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan.

A The slope of dumps shall be vegetated in scientific manner with suitable native species

1o maintain the slope stability. prevent erosion and surface run of 12 The selection ol focal

species regutates local elimatie paramel

and help in adaptation of plant species to the
microclinte. The gullics Tormed on slopes sheuld be adequatefy 1aken care of as il
inpacts the overadl stabiline of dumps. The dump mass should be consolidated with the
help of dozers compactors thereby ensuring proper filling? leveling of dump mass. In

1l be

critical arcas. use of gea textiles! geo-membranes / clay liners 7 Bentonite ele.
undertaken for stabilization of the dump.

5. The Project Proponent shall e

v oout slope stability study in case the dump height is
maore than 30 meters. The slope stability report shall be submitled o concerned regional
office of MoEF&CC.

6, Catch drains. settling tanks and ponds ol appropriate size shall be constructed around the
mine working, mineral yards and Top SoilfOB/Waste dumps to prevent run ol ol water
and low ol sediments direetly into the water bodies (Nallah/ Rivers Pond ete.. The
collected water should be utilized for watering the mine arca. roads. green bkt
development. plantation cte. The drains’ sedimentation sumps cte, shall he dessifted

regularhy. particubarly after monsoon season. and maintained properly,

v L

I
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7o Check dams ol appropriate size. gradient and fength shall be constructed around mine pit
and OB dumps w prevent storm eun-of1 and sediment (low into adjoining water bodies.
Assalety margin of 30% shall be kept for designing of sump struetures over and above
peak rainfall chased on 50 vears data) and maximum discharge in the mine and its

adjoining area which shall also help in providing

adequate relention time period thereby
allowing proper setling of sediments? silt material. 1he sedimentation pits? sumps shall
be consirtcted at the corners of the garland drains.

8. The top soilo i any. shall wemporarily be stored at earmarked site(s) within the mine
lease only and should not be kept unatilized for long. The phasical parameters ol the 1op
soil dumps Tike height. width and angle of slope shall be governed as per the approved
Mining

Plan and as per the guidelines Tramed by DGRS wort salety in mining
operations shall be strictly adbered o maintin the sability of dumps. The topsoil shali
be tised Tor land reclamation and plantation purpase,

1L Transportation:

Lo No Transportation of the minerals shall be allowed in case of roads passing throy

villages? hubitations, [n such cases. PP shall construet a by pass” road Tor the purpose ol
wansportation.ol the minerals leaving an adequate gap (say at feast 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be
mitigated. Al costs resulting from widening and strengthening ol existing public road
network shatl be borne by the PP in consultation with nodal State Govt, Department.
Fransportation of minerals through road movement in case of existing village! rural
roads shall be allowed in consuliation with nodal State Govt. Department anly alier
required strengthening such that the earrying eapacity of roads is increased o handle the
trallic foad. The pollution due o ransportation load on the environment will be
elfectively coneolled and water sprinkling will also be done regularh . Vehicular
emissions shall be kept under control and regufarly monitored. Project should obuiin
Pallution Under Control (PLUC) certificate Tor all the vehicles Trom authorized pollution
lesting genters.

2. The Main haulage road within the mine fease should be provided with a permanent
water sprinkfing arrangement Tor dust suppression. Other roads within the mine lease
should be wetted regularty with anker-mounted water sprinkling system. [he other
arcas ol dust generation like crushing sone. material transler puints.

material yards ele.
should imvariably be provided with dust suppression arrangements. The air pollution
control cquipments like b

ihers. vacuum suction hoods. dry Togging system ete, shall
be installed ar €

ishers. belt-comvey ors and ather areas prone 1o air pollution. The belt
comveyor should be [ully covered 10 avoid generation of dust while transportation. PP
shall tuke necessary measures to avoid generation ol Tugitive dust emissions.

3. Vehieular emissions shall be kept under control by regular repairing of tansport road
and regular air quality monitoring. Measures shall be taken for maintenance of vehicles
used in mining operations wnd in transportation of mineral. The mineral transportation
shall be carried oul through the covercd truchs only and the s ehicles carrying the

My §
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mineral shall not be overloaded. No 1 sportation of stone 7 sand outside the mine lease
area shall be carried out alier the sunser.
I. Green Belt:
L The Project Proponent shall develop greenbelt in 7.5m wide safely sone all along the
mine fease boundary as per the guidelines of CPCB i order 1o arrest pollution
emanating from mining operations within the Iease, 1The w hole Gireen belt shall e

deseloped within first 5 vears starting from windward <ide of the active mining arca,

The development of areenbelt <hall e governed as per the 1.C granted by the Minisiin
irrespective of the stipulation nade in approved mine plan,

2. The Project Proponent shall caresout plantations afforestation i backlilled  and
reelaimed area of mining lease. around water bady. along the roadsides, in community
arcas cte. by planting the native species in consultation with the State orest
Department/: Agriculiure Departments Rural development department? 1 ribal Wl fire
Department/ Gram Panchavat such that only those species be seleeted which are of use
- the local people. The CPCR guidelines in this respeet shall also be adhered. 1The
density of the trees should be around 2500 saplings per Heetare, Adequate budgetr
provision shall be made for protection and care of trees,

3. The Project Proponent shall make necessars alternative arrangements for livestock foed
by developing grazing land with a view 1o compensate those arcas which are coming
within the mine lease. The development of such grazing fand shall be done in
consultation: with the State Government. In this regard. Project Proponent should
essentially implement ihe dircetions of the Hon'ble Supreme Court with regard 1o
acquisition of ¢

erazing land. The sparse trees on such grazing ground. which provide
mid-das shelter from the scarching sun. should he serupulously  guarded? protected

dagainst fell

nd plantation of such trees should be promoted.

Ao The Projeet Proponent shall undertake all precautionary meastres lor consersation and
proteetion of endingered o and  Taung and Schedule-l species during mining
operation. A Wildlife Conservation Plan shall he prepared for the same clearly
delineating action o be taken for consenvation of Nora and fauna, The Plan shall be
approved by Chiel Wild Life Warden of the State Gont.

3. And implemented in consultation with the State Forest and Wildlife Department. A copy
ol Wildlife Consersation Plan and its implementation status annual) shall he submitied
o the Regional Olfice of the Minisiey .

G The Project proponent shall not cut trees / carry oul tree felling in feased oul area
without the permission ol competent authorits

Jo Public hearing and human health jssues:

1. The Praject Proponent shall appoint an Oecupational ealth Specialist for Regular as

well as Periodical medieal examination of the workers engaged i the mining activities.
as pur the DGMS guidelines. The records shall be maintained properly. PP shall alsa

vy out Oceupational health cheeh-ups in respeet of workers which are has ing ailments

n/ /’/
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like BP. dinbetes. habiwal smoking. cte. The cheeh-ups shall be undertaken once in sis
months and necessary remedial’ preventive measures be taken. A status report on the
sume may be sentio MoEF&CC Regional Office and DGMS on hal[=yearly basis.

14

The Project Propunent must demonstrale commitment to work wowards 'Zero Harm! Irom
their mining activities and carry out Health Risk Assessment (HRA) [or identification
workplace hagzards and assess their potential risks to heallh and determine appropriate
control measures o protect the healih and wellbeing of workers and neachy community.
Ihe proponent shall maintin aceuraie and systematic records ol the HRAL The HRA lor
neighborhood has o focus on Public 11

th Problems like Malaria, Tuberculosis. THY.
Anaemia. Diarrhoea in children under Gve. respiratory infections due 1o bio mass
cooking, The proponent shall also ereate avareness and educate the nearby conmunity
and workers for Sanitation, Personal Tsgiene. Hand washing. not (o defecate in open.
Waomen [Health and flygiene (Providing Sanitary Napkins). hazard ol wbaceo and

cohol use. The Praponent shall carryout base line HRA for all the category of workers

andd thereafler evers live years,

I he Proponent shall carry out Oceupational health surveitlance which be a part of HIRA

and include Biological Monitoring where practical and feasible. and the tests and

imvestications relevant w the exposure (e, Tor Dust o X-Ray chest: For Noise

Audiometries tor Lead Exposure Blood Tead. For Welders Full Ophthalmologic

Assesstmient: lor Manganese Miners a complete Newurological Assessment by a Certified
Newralogist. and Manganese (Mn) Estimation in Blood: For Inorganic. Chromium-
Fortightly skin inspection of hands and forearms by a responsible person. Exeept
routine tests all tests would be carried out in a Fab aceredited by NABH. Records of
Heulth Surveillance must be kept for 30 vears, including the results ol and the records off
Phasical examination and tests. The record of exposure due 1o materials like Asbestos.
Hard Rock Mining. Silica. Gold. Kaoolin, Aluminium. lron. Manganese. Chramiunm.
[ eanl. Uranivum need 1o he handed over 1o the Mining Department ol the State in case the
lite ol the mine is less than 30 years. 1L would be oblig
Departments (0 nuake

oy for the State Mines

mgements Tor the safe and seeure storage of the records

including N-Ray. Only conventional X-Ruy will be aceepted for record purposes and not

the digital oney. X-Ray must meet 110 criteria (17 s1-Finches and ol good quality )

4o The Proponent shalt maintained a record of performance indicators for workers which

includes tay there should not be asignilicant decline in their Body Mass Indes and it
should stay between 18.5 =249, (b) the Final Chest X-Ray compared with the base line
N-Ras should not show any capacitivs ey AL the end of their leaving job there should
be no Diminution in their Lung unctions Foreed Pxpirators Volume in one second
RV . boreed Vil Capacity (I'VC ) and the catio) unless they are smohers which has
10 be adjusted. and the elTect of age. {d) their hearing should not be aflected. As o prool’
an Audiogram (iest and last need 1o be presented). (¢) they should not have dc\'clnpcd
any Persistent Back Pain. Necek Pain. ond the movement of their Hip. Knee and other

joints should have normal range ol movement. (1) they should not have sulfered loss ol

any body part. The record ol the same should be submitted 1w the Regional Office,
P

My { |
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Mol &CC annually along with details of the relief and compensation paid to workers
having aboye indications.

The Praject Proponent shall ensure that Personnel working in dusty arcas should wear
protective respirators devices and they should also be provided with adequate training
and information on salets and health aspects.

Praject Proponent shall make provision for the housing for workers/labours or shall

construet lahour camps within‘outside feompany owned land)y with necessary hasic
infiasteuctures facilities Tike fuel for cooking. mobile toflets. mohile STP. safe drinking
water. medical health care. créche Tor Kids ele. The housing may be provided in the form
ol temporary structures which can be removed alter the completion of the project related
infrastructure. The domestic waste water should be reated with S117 in order o avoid
contamination o underground water,

The activities proposed in Action plan prepared for addressing the issues raised during
the Public Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated time frame, |he Status Report on implementation
of Action Plan shalt be submitted 10 the concerned Regional Office of the Ministry along
with Distriet Administration.

Measures should be taken for control of noise levels below preseribed norms in the work
environment. Workers engaged in aperations of HEMAL ete. should be provided with

car plugs /- mulls,

Corporate Envivonment Respunsibility (CER):

1.

a

Fhe aetivities and budget carmarked for Corparate Livironmental Responsibilits (CTR)
as per Ministry's O8N No 22-65/2017-IA. 1 (M) dated 01.05.2018 or as proposed by
EAC <hould be kept in i separate bank account. The activities proposed for CER shail
be implemented in atime bound manner and annual report ol implementation of the
same aleng with documentary proof viz, photographs, purchase documents. latide &
longitude ol infrastructare developed & road constructed needs 1o be submitted 10
Regional Office MoliF&CC annually aleng with audited statement.

Project Praponent shall keep the funds carmarked for environmental protection measures
i a separate account and refiain from diverting the same for other purposes. The Year
wise expenditure of such funds should be reported Lo the MoEF&CC and its concerned
Regional Office.

the funds earmarked Tar environmental proteetion measures should be kept in separate
account and should not be diverted for ather purpose. Year wise expenditure should be
reported to the Jharkhand State Pollution Control Board. Ranchi. PP shall carry out CSR
aelivities as per Government Guidelines ("wof Profit / trnover) or at least Rs 1 per 1on
whicheveris higher.

Fhe environmental statement for each financial sear ending 30 March in Form-V as is
mandated (o be submitted hy the project proponent o the Jharkhand State Pollution
Contral Board as preseribed under (e Eny ironment Protection) Rules, 198005

e { A

j/ i
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amended subsequently shall also be put on the website ol the company along the status
ol complianee of TC conditions and shall also 1w the concerned Regional OfTice of
ISPCB by e-mail.

L. Miscellancous:

1. The Praject Proponent shall prepare digital map (land use & land covery ol the entire
lease area onee in five years purpose ol monitoring fand use pattern and submit a report
1o coneerned Regional Office of the Mol & CC

2. The Project Authorities should inform 1o the Regional Office regarding date of financial
closures and final approval ol the project by the concerned authorities and the date of
start of land development work.

30 Ishall be mandatory for the project management (o submil six (06) monthly compliance

repart in respect of the stipulated prior environmental clearance terms and conditions in
hard copies and solt copies o the regulatory authority: concerned Regional Office of
Mol'l & CC at Ranchi and Jharkhand State Pollwtion Control Board (LS.P.C.18.).
Ranchi - CPCB 7 SEIAA,

4. A separate ‘Lovivonmental Management Cell' with suitable qualitfied manpower should
be set-up under the control of o Senior Exeentive, The Sen'or Executive shall directly
report 1o Head of the Organization. Adequate number of qualilied  Eovironmental
Scientisls and Mining Cogineers shall be appointed and submit o report o RO,
Mol &CC.

3. The concerned Regional Qlfice of the MoCF&CC shall randomly monitor compliance
of the stipufated conditions. The project authorities should extend full cooperation o the

Mol F&CC officerts) by furnishing the requisite data / information / monitoring reports.

6. Concealing factual data or submission of Tatse/fabricated data may result in revocation
of this environmental clearance and attract action under the provisions ol Lovironment
(Protectiony Act. 1986,

7. The Ministey / SEIAA 7 SEAC may revoke or suspend the elearance, it implementation
ol any of the above conditions is not satishactory,

8. The Ministrs 7 SEIAA 7 SEAC reserves the right o stipulae additional conditions if
lound necessary. The Company in g time bound manaer shall implement these
conditions.

9. No hlasting shatl he carried out alter sunset. Blasting operation shall be carvied out only

during dastime. Conweolled blasting shall be practiced. The miligative measures Tor

contrel of ground vibeations and to are

sty rocks and boulders should be implemented.

H Drilling shadl either be operated with the dust extractors or equipped with water injection
syslem.
T Pre-placement medical examination and periodical medical examination of the workers

engaged in the project conducted by a Registered Medical Oflicer shall be carried out
and records maintined.

Ry v
' . ‘—__“—___ //
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- Provision shall be made for the housing of construction Tahour at o suitable place away
from the site with all necessary infrastructure and facilities such as fuel Tor cooking.
mobile toilets 7 septic tanks. sale drinking water. medical health care, ete. The hausing
may be i the form of empor

"y structures (o be removed after the completion of the
praject.

- Proper Salety measures as per statutary requirement shall be implemented aronnd the
mined out Pit prior o closure of site,

- The Project Proponent shall submit sis monthly report an the expenditure incurred on
environmental management plan submitied by them.

- Since blasting and mining on Hilloek 7 Rock out erap may - also be carried out. suitable

scheme for access 7 rmp 1o the highest elevation with aradient shall be submitied for

approval from competent authorities,

A separate environmental  management maonitoring cell with suitable qualified
personnel should be set-up under the control of a Senior Executive. who will report

directly o the Head of the Organization.

- The tharkhand Sine Pollution Controf Board. Ranchi directly or through its Regional
Office. shall monitor compliance of the stipulated: conditions. The project authorities
should extend full cooperation 1o the officer (s) by furnishing the requisite data
inlormation ¢ MOnioring reports,

<A copy of the clearance fetter shall be sent by the project proponent (o concerned
Panchayal. Zila Parisad / Municipal Corporation. Urban Foeal Body and the Local
NGO any. rom whom suggestions/ representations. i anv. were received while
processing the proposal. The elearance letter shall also be put on the website of the
Company by the project proponent.

Atshall be mandatory Tor the project management (o submit six (16) monthly compliance
report in respect of the stipulated prior envirenmental clearance teems and conditions in
hand copies and sofl copies ta the regulatory authority concerned Regional Office of
Moll” & CC m Ranchi and dharkhand State Pollution Control Board (1L5.P.C1).
Ranchi'SEIAA/CTICR.

d

Concealing Tactual data or submission ol false/fabricated data and Tailure 1o comply
with any of the conditions mentioned above may result in withdrawal of this clearance

and attraet acti

onunder the provisions of Environment (Protection) Act, 1986,

<The Authority reserves the right 10 add amy new condition or madify the above
conditions or to revoke the elearance it conditions stipulated above are nol implemented
1o the satis

ction ol Authority or for that matter for any other Administrative reason.

2 I case o any deviation or alteration in the praject proposed from those submitied 1o

SEIAAL Tharkhand Tor clearance. a fiesh relerence should be made 1o SEIAA (o assess
the adequacy of the conditions imposed and 10 incorporate amy new conditions il

required.

a i T
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3. The wbove stipulations would be enlorced among others wider the Water (Prevention &
Control of Pollution) Act. 1974, the Air (Prevention & Control of Polluion) Act. 1981,
the Frvironment (Protection) Act. 1986, Hazardous and ather Wastes {Management and
Fransboundary Movement) Rules. 2016 and the Public Liabiliny Insurance Act 1991
along with their amendments and rules made there under and alsa any other orders
passedd by the Hon'ble Supreme Court of India? High Court of Jharkhand and any other
Court ol Law relating 1o the subject matter,

24 The SFIAA. Hharkhand or any other competent Authority may alter modily the above

conditions or stipukiate any further condition in the interest of Lnvironment Peotection.

CIhe Environmental Clearance accorded shall be valid for the period of tease of the mine.

The PP shall not increase production rate and alter lease area during the validity ol
nvironmental Clearanee.

20, Any Appeal against this Environmental Clearance shall lie with the National Green

Leibunal. il preferred. within a period ol 30 days as preseribed under Section 16 ol the
National Green Tribunal Act. 2010,
Sdi-
NMember Secretary
State Level Environment Impact
Assessment Aathority . Jharkhand.

NMemo No.- EC/SETAA/2023-24/2982/2023/ Ranchi. Date t 6.2 ///
Y

Copy to:

. Additional Chief Seeretary . Department ol Forests. Environnient & Climate Change.
Govt, ol Jharkhand,

2. Deputy Commissioner. District - Pakur. Jharkhand.
3

Divisional Farest Oflicer. Pakur Forest Division. Pakur. tharkband,

4. Divisional Forest Officer-cum-incharge  Wildlile  Sanctuary. Udhwa (Sahibganj).

Iharkhand.

5. Director 1A Division, Monitoring Cell. Mokl and Climate Change. Indira Paryavaran

Bhavan. Jorbag Road. Aliganj. New Delhi - 110003,

6. Integrated Regional OfTice. Ranchic Ministry ol Livironment. Forest and Climate

Change, 2™ Toor, Tharkhand State Housing Board (1HQ1 Harme Chowk. Ranchi.

Iharkhand - 834002,

7. District Mining Officer, Pakur. thackhand.
8. Nember Seerctary . dharkhand State Pollution Control Boavd. Ranchi.
9. Seeretary . Jharkhand State xpert Appraisal Committee. Ranchi.

[0, Website.

HEL Gluard [Tle.
AN
Member Seeretu’y

State Level Environment Tmpact
Assessinent A lllan . Jharkhand
\fa td{iy wn

& Fi jtally signe
SIS D%gnalion: Me

D

shok Kumar,

- Becretary
9/2023 4:56:04 PM
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Before, The National Green Tribunal
Eastern Zone Bench, Kolkata

VAKALATNAMA FOR R e 1Y

....... MMPM—%VMPemmer (S)/

Appellant (S)

Respondent (gS)Q/,%

Know all men by these present that by this Vakalatnama I/'We 3
Pa v.’S’b _Uw\ P ""

eob Ew . ..,5]‘ \
Do hereby":\n i PT Uty L l:nlu w-\m.}w; n%gmnﬁ .JN.«:»J

Appoint the advocates noted below in the margin or any of them as my/our lawful
advocate in the above mentioned case for appearing in conduction and arguing the

nvlron

te Level £

Q

same, for depositing or withdrawing any money in connection therewith for putting
in papers, petition etc on my/our behalf for filling or taking back any document, or
withdrawing suit or appeal with permission to institute fresh suit etc. and make
compromise and for referring the case to arbitration and for doing all act that be
necessary to be done in connection with the said case. I/We further say that any
Vakalatnama shall be considered as my/our true and lawful act.

Mr. Ashok Prasad, Advocate

Mr. BHANY  komg,

Mr. H‘r/

To be above effect we execute this Vakalatnama

Date 115) /’V/ 20.%47

Received Vakalatnama from the executant / through ! ‘ 'L,

....................................

.................................................................. and accepted on satisfaction.
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MMA

(ASHOK PRASAD)
Advocate
Enrolment No. WB/303/2003
D — 17B, Tagore Park
Kolkata — 700039
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